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5857
LOK ‘SABHA
Thursday, 11th September, 1858

The Lok Sabha met at Eleven of the
Clock

IMR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Archaeological Museum ai Lothal

(Shri Ram Krishan:
‘5148, { Sardar Igbal Singh:
| Shri P. K. Deo

Wil the Minister of Scientific
Research and Cultural Affairs be
pleased to state:

(a) whether the scheme for estab-
lishing an archaeological museum at
Lothal near Ahmedabad has Dbeen
finalised; and

(b) if so, the details thereof?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The proposal to
=et up a site museum has been accept-
ed in principle, but as the excavations
at Lothal have not been completed,
the details cannot be worked out yet.

Shri Ram Krishan- May I know
by what time the details will be
finalized?

Shri Humayun Kabir: We hope that
the excavations will be completed by
next year, and then we shall complete
the details.

Shri Ram Krishan: May I know
whether such museums will be estab-
lished in other parts of the country?

177 A LSD-—1.
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Skrl Mumayun Kablr: There are

already a number of site museums at
important archaeological sites.

Bose Board of Inquiry

{( Shri S, M. Banerjee:
Shri N. R. Munisamy:
Shri Mohan Swarup:
‘1141. { Shri Tangamani:
Shri Supakar:
Shri Sanganna:
Rfardar Igbal Singh:

Will the Minister of “inance be
pieased to state:

(a) whether the Board of Inquiry
headed by Shri Justice Vivian Bose
set up on the 5th May, 1958 to enquire
into the charges against officers res-
ponsible for investments of the Life
Insurance Corporation funds in Mun-
dhra concerns have submitted their
report;

(b) if so. what are their main re-
commendations; and

(¢} decisinn taken by Government
thereon?

The Deputy Minister of Finance
{Shrimatl Tarkeshwarl Sinha): (a)
No, Sir.

(b) u#nd (c). Do not arise,

Shri S. M. Ranerjee: May I know
whether it is a fact that the report is
likely to be submitted on the 15th
September and, if so, whether a copy
nf the report will be laid on the Table
of the Lok Sabha”

Shrimati Tarkeshwarl Sinha: It is
to be submitted by the middle of this
month. I cannot say whether it is
15th or 16th, but it is expected that it
will be submitted within that period.
Of course, the report will be laid on
the Table of the House after it is
considered by the Government.
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Shri Ramanathan Chetiiar: May 1
know whether the report will be pub-
lished?

Shrimati Tarkeshwari Sinha: If it is
laid on the Table of the Lok Sabha,
it will be public.

Mr. Speaker: It becomes public
property then.

Shri Tangamani: Mav I know whe-
ther the Government have made
urrangements for securing the pres-
ence of all the witnesses who gave
evidence before the Chagla Commis-
sion?

Shrimatl Tarkeshwari Sinha: 1 could
not understand. Could he repeat the
question?

Mr Speaker: He wants to know
whether all the wiltnesses who were
examined by the Chagla Commission
would be produced before this Board
c¢? Inquiry or Commission?

Shrimati Tarkeshwari Sinha: It
depends on the Commission.

Shri Tangamani: Last time, when
a guestion was asked, they said. ... ..

Mr. Speaker: Why should he worry
about that now? She will answer it
now.

Shrimati Tarkeshwarl Siaha: The
Commission is an independent body
and it depended on them to call any
witnesses or to call for any help they
needed. The Government did not
come in there, and it was dependent
on them as to what help they needed.

Shri 8, M. Banerjee: May I know
whether the ex-Finance Minister.
Shri T. T. Krishnamachari, was also
called to give evidence?

Shrimati Tarkeshwari Sinha: The
Commission has not submitted to us
any information, and so, 1 am not able
to say what happened.

Shri Ramanathan Chettiar: Is there
any likelihood of any delay in the
submission of the report to the Gov-
ernment by the Commission?
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Shrimati Tarkeshwarl Sinha: I do

not think so. There is no reason for
that.

National Book Trast

*1142. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

{a) the details of the work done so
far by the National Book Trust, and

(b) the plan of work to be done
during 18587

The Minisier of Education (Dr. K. L.
Shrimali): (a) and (b). Statement
is laid on the Table of the House.
|See Appendix V, annexure No. 23.]

Shri D. C. Sharma: From the state-
ment 1 find that some books are
going to be published which are
already published by other persons
May 1 know if the Natlional Book
Trust will avoid this kind of duplica-
tion, or, what is the policy in this
matter?

Dr. K, L. Shrimali: 1 would draw
the attention of the hon, Member to
the Government of India’s resolution
which explains fully the policy with
regard to the publication of books.
The Trust proposes to publish books
which are cheap and which can easily
be accessible to the libraries, educa-
tional institutions and the public
generally. If the hon. Member would
kindly look into the Govermment of
India’s resolution, he will see that it
fully explains the whole policy with
regard to the publication by the
National Book Trust,

Shri D. C. Sharma: May I know if
the Book Trust will engage itself
more on the publication of scientific
books which are in short supply in
this country than on the publication
of books relating to the humanities?

Mr. Speaker: Why should the hon.
Member ask about what is contained
in the memorandum?

Dr, K. L. Shrimali: The Government
of India's resclution gives the whole
thing.
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Mr. Speaker: So, he can ask any
further question apart from what is
contained there.

Shri Tangamanl: We find in the
statemnment that there is a short term
programme and a long-term pro-
gramme. In regard to the short-term.
programme, may I know whether
some of the books, particularly th~
book entitled Kalki by Dr. Radha-
krishnan, will be published in all the
regional languages?

Dr. K. L. Shrimali: The hon. Mem-
ber may kindly send the suggestion to
th* National Book Trust.

Shri Vajpayee: May [ know if there
is a proposal to publish a collection
of speeches and writings of Netaji
Subhas Chandra Bose?

Dr, K. L. Shrimali: The details of
the long term programme and tho
short-termm programme have been
drawn out by the National Book
Truzt, and they contain a number of
books. I will place both the state-
ments on the Table of the House for
the information of the hon. Members.

Indian Mission in Nepal

Bhri Bibhuti Mishra:
Sardar Igbal Singh:
Shri Vajpayee:
Shri Panigrahi:

*1143.

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a2
Indian Military Mission was sent to
Nepal for training and reorganising
the Nepalese Army;

(b) if so, the number
sent;

of persons

{c) the work done by them so far;
and

(d) whether it is a fact that some
of them will stay back to constitute
an Advisory Group?

The Deputy Minister of Defence
{Sardar Majithia): (a) Yes, Sir, in
April 1952.
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(b) 138.

(e) The Mission has very neariy
completed the task of reorganisation
of the Nepalese Army and also made
substantial headway in the training
programme.

{d} Yes, Bir. With effect from the
i6th July 1958 the Mission has been
replaced by an “Indian Military Train-
ing Advisory Group” and the strength
hag been considerably reduced.

= fegfa fow : & S SR
§ & o1 ¢fegw fafeedt freom qoe
% faam & 27 mar a1, 39 ¥ 390
oA AF WA FIHT AT g7 fEear
A ger 2 7

Sardar Majlthia: The expense of
this Mission borne by the Govern-
ment of India has been Rs. 14 lakhs
in 1952-53: Rs. 11 lakhs in 1953-54;
Rs. 10 lakhs in 1954-55; Rs. 10 lakhs
in 1955-56: and Rs. 4 lakhs in 1956-57,
up to November.

=it fesgfa for . & oo SR
# fF wa aw Avre & fafow 091 7 fewr
g g & wrafmal ® e f e
N kg ?

Sardar Majithia: Az has been men-
tioned in the answer, it was for the
reorganisation, and  bringing the
Nepalese army up to the Indian
standards and that work has been
completed. It was, therefore, that the
Mission has now been, at the Nepalese
Government's request, changed over
from “Mission” to this “Advisory
Group”, and the numbers have been
reduced.

Shri Vajpayee: May I know if it is
not a fact that the Government of
Nepal announced the return of the
Indian Mission suddenly and unex-
pectedly without previously inform-
ing the Government of India and that
it resulted in creating some misunder-
standing between the two Govern-
menta?
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Sardar Majithia: That is not a fact.
As & matter of fact, the greatest of
cordiality exists between the Govern-
ments of Nepal and India,

Bhri Vajpayee: Sir, my guestion has
not been replied to.

Mr. Speaker: The question consist-
ed of many parts, and he replied to
one part.

Shri Vajpayee: What about the
other part?

Mr. Speaker: Why should he in-
clude all the three parts in one ques-
tion? The hon. Member evidently
“wants to know if the Mission of its
own accord, without any previous
intimation or orders from the Gov-
ernment, came away.

Sardar Majithia: I have replied 1o
that—that is not a fact.

Shri Bose: May I know if the ex-
penditure incurred, as mentioned by
the hon. Minister, includes the usual
salary, food and uniform expenditure
which we incur here in India?

Sardar Majithia: That is true. The
expenditure incurred so far by the
Indian Government was on all sub-
jects excepling for the accommodation
and transport of these people in Nepa)
which was borne by the Nepalese
Government.

Shri P. C. Bosr: The actual add’-
tional expenditurc I want,

Sardar Majithia: As 1 have said,
the additional expenditure on trans-
port and accommodation in Nepal has
been borne by the Nepalese Gevern-
ment.

Kutab Minar

1144, Shri Blukl Darshan:
Shri Naval Prabhakar:

Will the Minister of Scientific Be-
search and Cultural Affairs be pleas-
ed to refer to the reply given 1o
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Starred Question No. 2032 on the &°1.
May, 1858 and state:

(a) whether the work regarding
electrification of Kutab Minar has
since been completed; and

(b) if so, the total amount of ex-
penditure incurred on it?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) and (b). The electrifica-
tion of the interior of the Minar hus
been completed at a cost of abeul
Rs. 11,000

Some Hon, Members: In Hindi alsa.
Mr, Speaker: Yes.

st garad #faw . (¥) 2k (&),
AT ¥ ey fgey & faoeft =
¥ FTH [T F AT, EW q A=A
tl,c00) TF AT gq § |

i W THA o, § ag A
AT & o gag A w1 faow
¥ A 7 F1  gATE a9 28U
# fxar v 9r w9 frgs STE ST
Mo AT 7 77 qF=E 91 fF
28 qAET #7 1€Yy ¥ FTH E O
T I F A A0 ¥G Ay

Mr. Speaker: It is completed now.

St RRAIAT ;X FATAT ARAE
f& 7@ 3% wo oA At F ag AW
femm o fF 28 aeq7, A ey s Y I
srow féar w7 u aEd &9
t8ys aF g QU & W Jafs 9w
T gAAT BT AW ¢ A1 GH g1 g
FHT & a7 gadr 2 74T g A 7

Shri Humayun Kabir: The in-
terior lighting has been com-
pleted. Certain decorative lighting
has not yet been completed, because
it is a new type of flood lighting
which will be undertaken and that
will take some time to be completed.
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Disputes over Water Bearcity in Deibi

*1145. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
te atate:

(a) whether it is a fact that some
cases of serious quarrelg and murder
have occurred in Delhi in water
scarcity areag while securing wate?
from Municipal taps;

(b) if so, their number and persors
injured or murdered during 1858 so
far; and

(¢) action taken by Government in
{his connection?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes.

(b) and (c¢). There were three
cases of quarrel in which three per-
sons were injured and one person was
killed. The accused were challanel.
Two cases are sub-judice and in the
thiitl case the parties compromised.

Shri Radha Raman: May 1 know
whether the new policy of the Corpo-
ration is that the public hydrants
should be closed and if so whether
this experience (quarrels at public
hyd®ants) has made any change in
their policy?

Shri Datar: 1 am not aware of any
such decision by the Corporation. In
fact, the proposal is to augment ani
improve the distribution system by
giving more private connections and
increasing the pressure of water in
public hydrants.

Shri Radha Raman: I am not talking
of private connections.

Mr. Speaker: He
hydrants also.

Shri Radha Raman: May [ know if
the Government will ascertain whe-
ther more public hydrants are being
put up because of this experience?

Mr. Speaker: It is a suggestion for
action.

Shri P. C. Bose: May I know how
many persons were taking water at
the same time from this public
hydrant?

referred tc
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Shri Datar: 1 camnot give the
exact number, but the quarrel arose
between two children between 8 and
10 years. Then other persons came
in, fought among themselves and the
injury was caused.

S8hri 8. M. Banerjee: The hon.
Minister has just now stated that one
man was killed. May I know whether
the Government propose to pay any
compensation for that, because the
whole situation arose on account of
the failure of the Government?

Mr. Speaker: I am not going to
allow this. It may be an absoluite
brawl, a street matter. Does the hen.
Member suggest that we must take
the responsibility of imposing taxes
on the public and distributing money
to every man who quarrels? Every
hon, Member is responsible; we ure
imposing obligations upon the Gov-
ernment. Let the matter be settled
and at a particular stage, if there is
great injury, it may be asked in this
House. Otherwise, let there be no
suggestions that every man who quar-
rels and receives injury should get
some compensation.

Shri S. M. Banerjee: 1 am talking
of death.

Mr. Speaker: Death also is due to
various causes. Hon. Members impose
obligations here, impose taxes and get
all the odium outside,

Hathlbari Limestone Mines

*1147, Shri Supakar: Will the Minis-
ter of Sleel, Mines and Fuel be pleas-
ed to state:

(a) the time by which the limestone
mines in Hathibari will be ready for
supply to Rourkela Steel Plant; and

{b) the causes of the delay?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(8hri Gajendra Prasad Sinha): (a) and
(b). Mining of limestone at Hathibari
has already started on a small scale.
Fully machanised mining is expecter
to commence from :the middle of 196(



5867 Oral Ansyers

Shri Supakar: May I know the
distance of this place from the steel
project?

Shri Gajendra Prasad Sinha: [
require notice to give the exact dis-
tance.

Shri Supakar: May I know if it
has been found that the limestone to
be supplied from this place is not of
a high quality and if so, how does it
compare with the limestone of the
neighbouring area which is supplied
to the Tata Iron and Steel Company
and other steel companies?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): This
limestone is of a fairly good quality
and it is quite near the place where
the steel plant is situated. Actually
this place may be about 15 or 20 miles
from the steel works.

Shri Supakar: We were 10ld the
other day that high grade limestone
for the Rourkela plant will come from
some place in UP. If that is so, what
percentage of limestone for the
Rourkela plant will come from UP.”

Sardar Swaran Singh: It was sug-
gested by an hon, Member in the
course of putting a question. That
suggestion was never accepted by me.

Development of Agartala

-
“1150. J Shri Dasaratha Deb:
2\ Shri Bangshi Thakur:

Will the Minister of Home Affairs
be pleased to state:

() steps taken to implement the
Second Plan programme so far as it
relates to the development and con-
struction of the town of Agartala.
Tripura;

(b) whether it is a fact that due to
heavy influx of displaced persons in
this town, such development has
become urgent; and

(e) if so, what steps will be taken

to expedite implementation of the
Plan programme?
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The Minister in the Ministry of
Home Affalrs (Shri Datar): (a)
Schemes relating to important itcms
of civic amenities such as water-
supply, drainage, roads, and develop-
ment of a municipal market, in
Agartala are being pursued actively.
Some of these schemes have already
been approved and work thereon is
actually in progress. DBesides this
general programme, some Schemes
have also been undertaken by the
Rehabilitation Department of the Ad-
ministration on account of the heavy
influx of displaced persons in this
area.

(b) It is true that the heavy influx
of displaced persons into Agartala has
considerably affected the complexion
and urgency of the work of develop-
ment in the town.

(¢} Every possible effort will be
made to implement the schemes--in-
cluded in the Second Five Year Plan
during the plan period.

Shri Dasaratha Deb: May | know

the estimated cost of the development
works? .

Shri Datar: The estimated cost is
different under different heads. So
far as drainage is concerned, it may
cost about Rs. 72 lakhs. Water-supply
may cost roughly Rs, 17 lakhs; roads,
etc. Rs. 130 lakhs; town hall Rs. 1
lakh. In the Rehabilitation Depari-
ment, roads in Ram Nagar may cost
about Rs. 1-20 lakhs and the market
at Maharajagan} may cost about
Hs. 435 lakhs.

Shri Dasaratha Deb: May 1 know
if the Government is aware that even
now in more than 50 per cent cases
of latrines, mehtar service has not
been used and it is telling on the
health of the people?

Shri Datar: The hon, Members
grievances will be removed when the
drainage scheme is put into operation.

Shri Bangshi Thakur: I3 there any

commitiee or body to implement the
Second Plan programme?
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Shri Datar: Some of the schemes
are being implemented by the munici-
palily and others by the admunistra-
tion.

Shri Dasaratha Deb: May I know
whether the Government received any
memorandum from the Agartala Citi-
zens Committee recently and If so,
what steps are being taken in regard
to it?

Shri Datar: | am not awsre of that.

Shri Bangshi Thakur: During the
Maharaja’s period, there was a plan
to extend the Agartala town towards
the Kunjaban hills to get rid of the
congestion. May I know  whether
Government is willing to pursue that
plan?

Shri Datar: Government will pursue
all plang that are necessary for proper
expansion.

* Primary and Middle Schools

*1183. Shri Vajpavee: Will the
Minister of Education be pleased to
lay a statement showing:

(a) the names of primary and
middle schools which have been dis-
affiliated by the Directorate of Educa-
tion in the Union Territory of Delhi
this year;

{b) the reasons for their disaffilia-
tion;

(c) the arrangements made for the
admission of students belonging to
these schools in other institutions; and

(d) the steps taken to relieve the
distress of the teachers of these
schools due to non-payment of their
salaries?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (d). A statement
is laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 24.)

Shri Vajpayee: May I know if the
Central Government are aware of the
steps recently taken by the U.P. Gov-
ernment in this regard?

Dr. K. L. Shrimall: With regard to
thiz position, I hope the hon. Member
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is aware that the University Grants
Commission fixed up certain scales
for the teachers of the constituenr
colleges.. ... ...

Shri Vajpayee: My question is
No. 1151,
Urdu
+
Shri Vajpayee:
=151, Shrl Fadhav:

Shri Sarju Pandey:
| Shri Mohammed Tahir:

Will the Minister of Home Affairs
be pleased to state:

{a) whether the Central Govern-
men' have issued any directive to
certain State Governments and Union
Territories with regard to the position
of Urdu language in education and
administration; and i

(b) if so, the nature of action taken
by the State Governments/Union
Territories in the matter?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The state-
ment of the Government of India
regarding Urdu, copy of which is laid
on the Table of the House. [See Ap-
pendix V, annexure No. 25.] was sent
to the Governments of Uttar Pradesh,
Bihar and Punjab with instructions to
the Chief Commissioner of Delhi and
they were asked to inform the Central
Government of the action taken for the
implementation of the specific points
stated in paragraph 5 of the statemen®.

(b) The Government of Uttar Pra-
desh and the Delhi Administration
have intimated that necessary instruc-
tions have been issued for their imple-
mentation,

Shri Vajpayee: May I know if the
Central Government is satisfied with
the steps recently taken by the UP,
Government in this regard?

Pandit G. B. Pant: Will he please
repeat the guestion?

Mr, Speaker; He wants to know
whether this Government is satisfled
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with the action of the U.P. Govern-
ment. It is rather difficult for the
Government to answer, The hon.
Member may ask how far these sug-
gestions have been implemented.

Pandlt G. B. Pant: The U.P. Gov-
ernment have issued a communique
unreservedly accepting the policy and
the instructions contained in the state-
ment to which I have made reference.
As I have said, if in any place there
is any occasion for complaint, then
they will set it right. They have
fully accepted the policy.

Shri Vajpayee: With regard to
facilities mentioned in this statement,
item No. 3 says “Facilities for instruc-
tion in Urdu should also be provided
in the secondary stage of education™.
May 1 know whether it would mean
that the education at secondary stage
will be provided through the medium
of Urdu or education will be given
in Urdu at the secondary stage?

Mr, Speaker: Both mean the same
thing. The hon. Member evidently
wants to know whether it is taught

as a language or it will be the medium
of instruction.

Pandit G. B. Pant: So far as teach-
ing of Urdu as a language is concern-
ed, it can be taught as a language in
every school, whether there are a few
boys or many more boys. In these
placeg it is not a question of Urdu
language only being taught, but of
Urdu medium being used where, ac-
cording to the decisions of the Educa-
tion Ministers’ Conference the number
of Urdu-knowing boys comes to the
minimum fixed by that Conference,

Shri P. S. Daulta: Is the Govern-
ment aware that in Punjab the entire
revenue records are kept in Urdu and
the Patwaris know only Hindi, with
the result that the Revenue Depart-
ment has been paralysed and the
Punjab Government is not caring for
any instruction from this Government
that facilities should be given to
those people for learning Urdu there?

Pandit G. B. Pant: I have received
no intimation to the effect that the
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Revenue Department in Punjab has
been paralysed. i
Shri Jadhav: May 1 know in how

many schools Urdu is being taught in
primary classes?

Pandit G. B. Pant: Well, I hope it
is being taught in every State in
which there are Urdu-speaking boys
who need education in Urdu and
whose number exceeds or come to
the number laid down for the purpose.

Aoguisition of Lands for the National
Coal Development Corporation

*1152. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the National Coal De-
velopment Corporation has been given
possession of lands in the coal bear-
ing areas of the country acquired un-
der the Coal Bearing Areas (Acquisi-
tion and Development) Act, 1957; -

(b} whether the Corporation con-
templates prospecting in any coal bear-
ing area in Orissa; and

(c) whether the Corporation has
started opening new coal mines in the
country?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
The Corporation has been given pos-
session of lands and mining rights in
the following coal bearing areas in
Bihar:—

(i) Kathara.
(ii) Saunda-Gidi.
(iii) Bachra.

(b) Yes. Prospecting has been start-
ed in Balanda area,

(e) Yes.

Shri Panigrahi: May I know whether
any assessment has been made as to
the coal-bearing areas which will be
available for acquirement by the
National Coal Development Corpora-

tion for the remaining two years of
the Five Year Plan?
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The Minister of Steel, Mines =and
Fuol (Sardar Swaran Singh): Actually,
it is not a roving acquisition of any
coal-bearing areas that might be avail-
able. So far as production plans are
concerned, they relate to definite areas
and the mining rights will be acquired
in those areas. Detailed statements
about them are given on the floor Af
the House from time to time when
we refer to development plans.

Shri Panlgrahi: May I know whether
any surm has been ajlocated for deve-
loping the coal bearing areas which
will be acquired by the National Coal
Development Corporation?

Sardar Swaran Singh: So far as
these three areas, about which refe-
rence was made by my colleague, are
concerned, work has already started.

Shri Jaipal Singh: May I know
whether any compensation has been
given so far to the people whose lands
have been acquired in those three
areas?

Mr, Speaker: You want information
about compensation?

Shri Jaipal Singh: As you will re-
member, this is an extraordinary piece
of legislation empowering the Govern-
ment to take possession of coal-bearing
areas without any regard to compen-
sating the people first. In view of
the fact that three areas have been
assigned to this Corporation, 1 want
to know whether any compensation in
any form has been paid to the people
affected?

Sardar Swaran Singh: The amount
of compensation is being determined
by the competent authority and steps
are being taken to expedite the pay-
ment.

Shri Bose: May 1 know whether the
Corporation is in touch with the Geo-
logical Survey of India to get informa-
tion about new coal-bearing areas?

Sardar Swaran Singh: Yes, that con-
tact is there,
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Coal Export
" J Shri Raghnna.h Singh:
1183-° Sardar Igbal Singh:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that India is
losing fast coal export markets as a
result of Chinese competition; and

(b) it so, the reasons therefor?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) No, Cey-
lon is our only principal export market
which has turned to China for meeting
an appreciable portion of its coal re-
quirements during 1958.

(b) The reasons are not clear, but
it is believed that the coal is being
received against the supply of Cey-
lonese rubber to China.

it 19A19 fag : ot wdT gfr
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feromy & 9T WA H ¥4
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Mr. Bpeaker: Apart from freight,
the hon. Member has some informa-
tion that our export to Eastern coun-
tries of coal has gone down. The hon.
Parliamentary Secretary has replied
that the facts do not show that. The
hon. Member wants to pursue the
matter and wants to know whether
the price of Chinese coal is lower than
the price of Indian coal.

The Minister of Steel, Mines and
¥pel (Bardar Swaran Singh): With
regard to the price of coal in the ex-
port market, like the prices of many
ather expart commodities, it all
depends upon the country to which
the exportable commodity is supplied
and the conditions prevailing there.
There is no fixity about the export
price to the exporting couniries. The
foreign exchange problem can
can always modulate the export price.
For instance, the price at which we
are exporting sugar is different from
the price that obtains inside the coun-
1ry.

Mr, Speaker: Hon. Members are
anxious and they want to know the
position. Of course, they require it
only for the purpose of helping the
Government, They want to find out
whether there can be greater export
in which case it will be a valuable
material. 1 do not know whether the
‘Minister or his Ministry is watching
whether at the exporting centres,
apart from freight, the price of coal
is less than the price here, in which
case certainly scme steps have to be
taken to find out why the price is
high here. A mere general stalement
that it variés from time to time only
gives the impression that there is a
chaotic condition regarding export.

Bardar Swaran Singh: I do not think
that there is any such thing as chaotic
condition, if 1 may respectfully point
out,
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Mr, Spesker: If the hon. Minister
does not know, he may say that he
does not know. 1If he knows what the
prices are or if their prices are lower
than ours, hc may say so.

§ardar Swarn Bingh: 8o far as the
prices of export commeodities are con-
cerned, they are not a published thing,
in regard to supplies made by other
countries, So far as the contracts of
supply of any commodity by one
country to another are concerned,
they a'c not always published and
it s not always possible to get the
prices just as the prices at which we
supply many of our commodities aro
not known outside,

Shri Tyagi: Are the Government
sure that Ceylon has switched on for
th:-_lr supply of coal from India to
China purely on account of exchange
of rubber? Is it not also on
account of difference in price, ie., be-
cause our coal costs them higher than
the coal supplied by China?

ISardar Swaran Singh: It is  very
difficult to say because that is essenti-
ally a barter agreement. The price at
which the commodity that Ceylon s
supplying to China is valued is more a
conjectural matter rather than a basis
for exact judgment.

Shri Kasliwal: May I know whether
Pakistan has taken the same amount of
coal from us this vear as it took last
vear?

Shri Gajendra Prasad Sinha: Yes,
Sir, Pakistan is taking the same
amount of coal. We are expecting to
export the same amount of coal which
we have exported in the past. It is a
different thing if they have also en-
tered into a contract with the Chinese
Government. By that contract our
coal export to Pakistan, is not going
to suffer. At the same time, about our
supply to Ceylon, we cannot say that
we have lost the market in Ceylon.
Coal supplied to Ceylon for railway
purposes, as 1ar as our report goes, is
not of good variety and there might be
some more changes.
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Shri Bimal Ghose, What T want to
know from the hon. Minister is whe-
ther the Government is aware of the
prices at which Chinese coal may be
imported in any of the markets where
we also export.

Sardar Swaran Singh: There is no
bar for China, or for the matter of
that for any other exporting country,
to quote prices in the market to which
we might be normally supplying, just
as there is nothing to prevent us from
quoting any prices,

Shri Prabhat Kar: May | know....

Mr. Speaker: I am prepared to aliow
a half-an-hour discussion on this.

Shri Raghunath Singh: Yes, Sir.

Mr. Speaker: When we are having
export trade, we have to find out the
price of the competing country from
where the article comes in a parti-
culr market. Sitting as I do here, 1
find it rather strange that that is not
studied. Hon. Members may find it
stranger still.

Shri Raghunath Singh: The whole
Asian market is being captured by
Chinese coal.

Mr. Speaker: | am prepared to allow
a half-an-hour discussion.

Training of Tripura Officers

*1154. Shri Ghosal: Will the Minis-
ter of Home Affalrs be pleased to
state;

{a)} whether the sub-divisional offi-
cers of Tripura Administration have
been undergoing training in Uttar
Pradesh; and

(b) if so, their humber and from
what date?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and
(b), One sub-divisional officer of the
Tripura Administration has been de-
puted for undergoing training for a
period of one year under the Gov-
ermnment of Uttar Pradesh with effect
from May 24, 1858,
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Shrl Auroblgde Ghesal: In view af
the fact that Bengali is the regional
language in Tripura, may I know if the
Tripura Administration wanted to have
training in West Bengal? 1If so, why
permission was not granted to them?

Shri Datar: We had addressed cer-
tain enquiries to the major States and
the UP. Government was kind enough
to admit three persons one after the
other in this respect. That is why the
officer has been sent to U.P.

Shri Tridib Kumar Chaudhuri: May
I know if the Government addressed
any letter to the West Bengal Gov-
ernment and whether the West Bengal
Government refused to give such
training?

Shri Datar: I am not aware of that.

Central Food Technological Research
Institute, Mysore

*1156, Shri Hem Raj : Will the Minis-
ter of Scientific Research and Cultu-
ral Affairs be pleased to state:

(a) whether any concentrated food
has been worked out at the Central
Food Technological Research Institule,
Mysore; and

(b} if so, the steps taken by Gov-
ernment to popularise it?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes Sir. The Central Food
Technological Research Institute has
produced a cheap, protein-rich product
known as the Indian Multipurpose
Food based on low-fat groundnut
flour and certain pulses and fortified
with essential minerals and vitamins.

(b) A statement is laid on the Table
of the House. [See Appendix V, an-
nexure No. 26].

Shri Hem Raj: From the statement
I find that an association called “In-
dian Meals for Millions Association”
has been formed. May I know whether
it is going to produce this food on
commercial basis and what is the
amount of food that it is producing?
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Shri Humayun Kablr: At present it
is being produced in a pilot plant and
the production is about half a ton per
day. There are certain proposals for
expanding the production. There is
a proposal by the Mysore Government
and also by the Corporation of Mad-
ras. There has also been a suggestion
that we may get some international
assistance from the UNICEF for set-
iing up a plant which may produce
about five tons a day.

Bhri Hem Raj: What will be the
saving per day of foodgrains by the
popularisation of this food?

Shri Humayun Kablr: I cannot give
a reply to that question. 1 can only say
that according to our calculations one
ounce of this product costing about
four naye paise will supply the consu-
mer with substantial quantities  of
proteins, minerals, fat soluble vita-
mins and riboflavin in which the diet
of an average Indian is often deficient.

Distillation of Liguor in Manipur

*1157. Shri L. Achaw Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

{a) whether it is a fact that the Ad-
visory Board constituted by the Mani-
pur Administration has unanimously
recommended for immediate stoppage
of the distillation of liquor at Sheng-
mai and other places in Manipur; and

(b) if so, the steps taken by the
Manipur Administration to implement
the recommendation?

The Minister in the Ministry of
Home Affalrs (Shri Datar): (a) and
(b)., No Advisory Board ag such was
constituted by the Local Administra-
tion in this connection. Some repre-
sentatives of the public, however, were
invited by the Chief Commissioner in
last April, and consulted on the ques-
tion of stopping the manufacture and
sale of distilled country liquor for
which licences are issued wunder the
Excise Act in force in the territory.
All these persons excepting one recom-
mended the stoppage of the present

11 SEPTEMBER 1958

Oral Answery 488>

practice of granting such licencss, and
the proposal received from the Local
Administration in this regard is under
Government's consideration.

Bhri L. Achaw Bingh: May I know
whether any steps have been taken
to stop the manufacture of liquor at
S8hengmai in view of the fact that this
particular liquor is very injurious to
public health?

S8hri Datar: That question is also
under consideration. That is what 1
have gtated,

Fish

*1158. Shri Assar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether it is a fact that fish
obtained on the Mahul-Trombay coast
smell on account of contamination with
effluent oil discharged by the il refi-
neries there;

(b) whether it is a fact that the con-
sumption of fish of that area has be-
come harmful for health;

(c) whether Government are aware
of the difficulties experienced by the
fishermen of that area on this account;
and

(d) if so, what action Government
propose to take in the matter?

The Parliamentary Secretary to th=
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
to (d). No complaints of this nature
had been received by Government.
The facts are being ascertained from
the State Government and a statement
will be laid on the Table of the House
as soon as possible.

Shri Bimal Ghose: 1 rise to a point
of order, Sir. It is rather strange that
for ten days they could not get an
answer from the State Government r
Bombay.

Mr. Speaker: How can they help
if the Bombay Government does not
respond?
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Bhri Bimal Ghese: Then they can
say that the Bombay Government does
not respond.

Shri Gajendra Prasad Sinha: There-
fore, we have said that the moment
we get the information from the Bom-
bay Government we will place it be-
{ore the House.

Shri V. P. Nayar: Around the same
site there is a Fishing Corporation
eslablished by the Central Govern-
ment, I want to know whether the
Ministry of Steel, Mines and Fuel has
consuited the Agriculture Ministry
at the Centre in this matter of fishing.

Shri Gajendra Prasad Sinha: I have
already stated that no such complaint
has come from any source and natu-
rally unless we get information from
the Government of Bombay, it will
not be proper to initiate any enquiry.

Boundary Dispules

*1159. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the boundary dispute
between Bombay and Mysore has been
referred to the Western Zonal Coun-
cil; and

(b) if so, when it is expected to be
discussed and finalised by the Coun-
¢il?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) One of the
concerned state Governments has re-
cently suggested the inclusion of this
item in the agenda of the next meet-
ing of the Western Zonal Council.

(b) The date of the next meeting
of the Zonal Council has not yet been
fixed. The matter is likely to come
up before the Council at its next
meeting,

Shri Vajpayee: May | know if the
talks between the Chief Minister of
Mysore and the Chijef Minister of
Bombay had failed and if so. what
steps the Central Government pro-
pose to take to settle the matter?

Pandit G. B, Pant: I met the Chief
Ministers of Bombay and Mysore only
three days ago and I do not think that
the talks have failed.
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Shri B. K. Gaikwad: Will you kindly
let us know the result of the talks?

Pandit G. B. Pant: They are
continuing.

Training in Cottage Industries in
Orisea

*1162. Shri B, C. Maullick: Will the
Minister of Home Affalrs be pleased
to state:

{a) the number of persons who are
proposed to be trained in the State of
Orissa under the Centrally sponsored
scheme for training of Backward
Classes in Cottage Industries;

(b) the number of persons who
have been trained so far under the
scheme; and

{c) the number of persons whao
are to be trained during the rest of
the Secend Five Year Plan?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) to (c).
The required information is being
obtained from the State Government
and will be laid on the Table of the
House as soon as received.

Shri B. C. Mullick: May ] know
what amount of money has been allo-
cated for Orissa under the Secend
Plan for this training?

Shrimatl Alva: 1 do not know how
this Qquestion arises, e is asking
imformation about how many trainees
have gone for training in Orissa.

Shri B. C. Mullick: I want to know
the amount of money allocated to the
Oris>a State.

Shrimati Alva: 1 have not gol that
figure.

Shri Panigrahi: May [ know whe,
ther any traming institute has been
opened in Orissa for giving training
to these Scheduled Caste students?

Shrimati Alva: There is a training
institute. We have figures for 1857
and 1958. The Orissa State has sub-
mitted the figures, 59 Scheduled Tribes
and 42 Scheduled Casles, none from
the other backward classes, These
figures do not tally with the figures
submitted by the Commissioner for
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Scheduled Castes and Tribes. That is
why we have referred the matter
again to the Sta's, We are expect-
ing a report from them.

Shri B. C. Mullick: May I know
what s the total money that has been
allocated for this training in the
Second Plan for &ll the States—not for
Orissa.

Shrimati Alva: 1 have no! got that
figure.

Shri Thimmaiah: May I know whe-
ther there are separate training centres
for backward classes pegple? If not,
when there are cottage industry train-
ing centres in the Industry Ministry
also, how is this money adjusted bet-
ween the Home Ministry and the
Industry Ministry?

Shrimati Alva: In the Second Plan,
all this expeaditure is earmarked in
the separate Ministries.

Shri Panigrahi: May I know whe-
ther there is any other proposal for
setting up any more training Institute
in Orissa specially for backward
classes and tribes?

Shrimati Alva: We are uwaiting a
report from the State Government and
only then, we shall know.

Messrs. Indian Steel Works
Construction Co. Ltd,

*1163. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased 1o state:

(a) whether a sum of approximately
Rs. 14 crores is to be paid to Messrs.
Indian Steel Works Construction Co.
Lid,;

(b) if so, the nature of the services
to be rendered; and

(c) the basis on which the amount
was fixed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(e). A statement is laid on the Table
of the House. [See Appendix V, an-
nexure No. 27.]
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During the course of the supple-
mentary questions on Btarred Ques-
tion No. 847 in the Lok Sabha on 3rd
September, 1858, the Hon. Speaker
had desired that 1 should clarify the
difference between the services render-
ed by the Indian Steel Works Construc-
tion Company and those rendered by
the Consultants, namely, the Inter-
national Construction Company. This
has been done in this statement.

Shri Morarka: If you will kindly
look at the statement placed on the
Table, you will notice that there are
seven types of services to be rendered
by this firm for which we would be
paying Rs. 14,12,52,000. In these seven
numbers, items 3, 4 and 5 say, for set-
ting up an organisation for rendering
some service. I would like to know
from the Minister what are the actual
services that these people would be
rendering for this sum of Rs. 14
crores,

Sardar Swaran Singh: The services
which are mentioned in the clauses
that 1 have indicated

Mr. Speaker: That is mlso a service.

Shri Morarka: If you have the state-
ment before you, Sir....

Mr. SBpeaker: No, no. I am mnot
deciding any issue, The hon. Member,
wherever he has a doubt, may put a
question. The hon. Minister will
answer. I am not here to decide as
to whether the answer is correct or
not correct

Shri Morarka: The point is, in the
statement it is said that these Engi-
neers would render 7 types of services.
Item 3 says: “technical and adminis-
trative organisations of member com-
panies in Durgapur for the major sec-
tions of the plant”. Item 2 says
“central technical and administrative
organisations of the Company in
Durgapur and in Calcutta.” I do not
know what the services are there.
The Engineers are creating an organi-
sation. It is all right. What services
would they render? We are paying
Rs. 14 crores and 12 lakhs.
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Mr. Speaker: He wants further
details regarding this kind of service.
That is the question. He is putting
a question as to what are the services
tor which about Rs. 14 crores are paid
to them. A list has been given. From
the list, one of the items is not clear
as to what is the kind of service. If
the hon. Minister is in a position 1o
say, he will say. Otherwise, he will
give a supplementary note if it s
possible.

Sardar Swaran Singh: I think I
have giyen three pages. If there is
any specific point about which he
wants further infermation, let him,
on the basis of it, table another ques-
tion. I will give further details.

Shri Morarka: In the statement it
is mentioned that in Rourkela and
Bhilai, charges for similar services ure
either the direct responsibility of the
project authorities or they are includ-
ed in the charges. May | know who
are the project authorities, whether
they are Indians or a foreign firm who
would be rendering similar service to
these two plants?

Sardar Swaran Singh: If they are
rendered by the suppliers, then the
cost element goes into the price thal
we pay to the supplier. 1f they are
rendered by the project authorities,
namely Indian authorities, which are
in charge of the construction part,
then, that will be a liability which will
be borne by the Indian project
authorities,

Shri Ramanathan Chettiar: What
are the impelling reasons that made
the Government agree to give a part
of the amount that is about Rs. 4
crores in sterling especially when we
are passing through a foreign exchange
crisis?

Sardar Swaran Singh: Because we
cannot get that from inside the
country.

Shrimat] Renn Chakravarity: Are
we to understand that the hon. Minis-
ter will give us a more detailed
explanation?
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Sardar Swaran Singh: No.

Mr. Speaker: All that he said was,
he has given a statement in reply to
this question covering three pages.

Some Hon. Members: Two pages.

Mr. Speaker: Two pages—it is only
ones less. Any hon. Member, if he or
she has any doubt, they may well put
a question.

Shrimati Renau Chakravartty: Again
we have to wait for ten days.

Mr. Speaker: I am sure with res-
pect te such a statement, they need
not wait, 1f they write to the hon.
Minister, he may say.

Shri V. P. Nayar: Would you also
direct that in such rcases where long
statemnents are to be laid on the Table
of the House, half an hour’s time is
given? We have so many statements
today. It is impossible to study the
statements and put questions. If they
were given an hour ago, we may be
possibly able to read.

Mr, Speaker: 1 sgree. They need
not put questions today. They may put
the gquestions some other day. Let
them study and put questions. What
is the object of giving a statement? It
is not an exarnination hall, viva voce.

1¢ any hon. Member puts down in
his gquestion, “Arising out of state-
ment" I will try to give preference to
that question and admit it because it
arises out of the statement. A ques-
tion may be put on that very day
itself and I will try to admit it. Next
question.

Sir Salarjung Hmun in Hyderabad

*1164. Shrimati Laxmi Bal: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state
whether any financial aid is proposed
to be given to Sir Salarjung Museum
in Hyderabad?

The Minister of Scientific Research
and Cultural Affairs (S5hri Humayon
Kabir): Government have under con-
sideration a proposal to take over the
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Museum and develop it as a National
Museum,

it tgriving : ©F T oA Ay
gY f& amroi mfean fegemm &
g wed 7fyowt 4 ¥ oF &, @ &
€A w1 % grem ¥ w@d & fag
T W gfawrw AT fr Aave ¥
ey o 7

ot gargy whe © FaTw =pfeaw
A FT waew 4g ¢ % A Ty qTe
g 3w #r gfeam fwar oo

Shri Ranga: I could not follow this
«<question and answer.

Shri Humayun Kawir: 1 told the
hon. Member that if the Government
take it over as a national museum,
whatever is necessary to maintain it
as a national museum will be done.

Shri Ranga: Is it not a fact that the
Andhra Government has already
agreed to the Government of India's
proposa] and is it necessary for the
Andhra Government o make any
financial contribution to this?

Shri Humayun Kabir: The Andhra
{Government have offered to make a
financia] contribution of about Rs. 5
lakhs towards the cost of the building
©f the muscum.

Shri Jadhav: What fees are charged
from the visitors at present?
Mr. Speaker: Such a small detail?

Sh:i Jadhav: The visitors go there
and the fees are very prohibitive,
So, action should be taken as soon as
possible.

Mr. Speaker: In this museum at
‘Hyderabad?

Shri Jadhav: Yes.
Mr, Speaker: 1 am not aware.

Shri Humayan Kabir: It is not yet
a national museum; so 1 cannot say
at present what fees are charged,
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unofficially I have been told that it is
about eight annas.

An Hon. Member: One rupee ten
annas.

Mr. Speaker: These small matters
may be taken up. After it becomes
a national museum, possibly it will
be less.

Educational Tours of Teachers
e

Shri Jadhav:

Shri Subodh Hansda:
Shrl Vasudevan Nair:
Shrl Ram Krishan:

Will the Minister of Educatiom be
pleased to lay a statement showing:

(a) the total amount that has been
sanctioned under the scheme to give
grant-in-aid to State Governments and
Union Territories for encouraging
teachers to visit places of educational,
historical, geographical and cultural
interest, with break-up of amounis
earmarked lo each State and Union
Teritory,

*1166.

{b} whether the grant-in-aid s
meant for Primary teachers or Secon-
darv school teachers also;, and

(c) whether any tour has already
been organised?

The Min'ster of Education (Dr. K. L.
Shrimali): (a) Rs 25,000 for the cur-
rent year and Rs 75,000 for the re-
maining Plan period These amounts
are not carmarked to States and Union
Territories separately.

(b) For teachers employed in recog-
nised Elementary schools and teachers
and pupil-teachers in teacher training
institutions.

(¢) No, Sir.

Floods in Jamuna

*1168. Shri Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(8) whether it is a fact that Jamuna
in Delhi is in spate;
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(b) if so, the number of villages
affected thereby; '

(c) the details of the loss sustained
as a result of these floods; and

{d) the nature of assistance given
to residents of villages affected by
floods?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The hon.
Member is presumably referring to
the rise in water level of Jumuna
om August 26-27, 1968. If so, the water
level of Jamuna remained *7 ft. below
the danger point.

(b) Five or six villages in between
the embankments and the Jamuna.

{c) and (d). There was practically
no loss as the willagers were given
adequate prior warning. Nor was
there any necessity to evacuate any
of the villagers as the floods subsided
fast Cattle had already been evacuat-
ed from these villages during the time
cof the earlicr flood and so weére not
affected.

oft AAE TWIT © 43T § ATA AFAT
g [® 1 a7 =77 W9 AT W7 AN F
v H AT F IA B AN TR qGA
feii # fraremim £ 7 3 s 7F
¢l aATF AT A% F WY I & g AT
9 A AT Tz ¢ A fawwa F1 A
T qEar 7

qfgn Mo e ww . 37 % [
AR iy e o A a9 w5
34 & g W T g & fqg A
a1 o oY o Y fF fafeen A9 tyo0
sqg @ ¢ foar smaem, 3g A
o1 W7 HW YA 930 W7 grew § agt
fowwe AT § 1 TF § TEAAT WA
£ 1 WA FAEE) I F FEH KT w0
&1 ag FOW A§ wEdt W S e
WRT T ETTH RAFT T FH AT XA
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Re-organisation of Delhi
Administration

*11¢5. J Shri Eadha Raman:
" Shri V. C. Shakia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether proposals regarding the
reorganisation of the Delhi Adminis-
tration necessitated by the formation
of the Municipal Corporation, have
since been finalised;

(b) if so, its salient features; and

(c) the steps taken to ensure that
work does not suffer as a consequence
of this reorganisation move?

The Minister of Home Affairs
(Pandit G. B. Fant): (a) to {(¢). Broad
proposals for the reorganisation of the
Dejhi Administration have been for-
mulated and they are being worked
out in detail. These proposals are in-
tended:

(a) to rationalise the set-up of
the Secretariat,

i{b) to reduce the size of the
Secretariat and (o provide, to
the extent practicable, for the
heads of Departments to func-
tion directly under the Chief
Commissioner without the
inter-position of a Secretary,
and

{c) to ensurc prompl disposal of
CASeS.

Shri Radha Raman: May [ know
whether this reorganisation scheme of
the Delhi Administration will be
completed soon? How long will it
take?

Pandit G. B. Pant: It need not take
long now. I think within a month or
two it should be possible to intro-
duce it, but still the entire task of
the introduction and implementation
of the scheme may take a litile
longer time.

Shri Badha Baman: May 1 know
whether the accommodstion which is
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now being used by the Delhi Adminis-
tration will be falling vacant, and
will it be passed on to the Corpora-
tion for its expanded work?

Pandit G. B. Pani: 1 do not think
that accommodation is likely to fall
vacant. If any accommodation is
available and it can be spared, then
the question will be considered as 1o
how it could be best utilised.

Shri Radha Raman: What is the
economy that ig likely to secrue out
of the reorganisation scheme which
is under contemplation? Is there any
idea about it?

Pandit G. B. Pant: It is difficuli 10
give any definite figure just now. As
1 said, the details are being worked
out, and only When the matter has
been finalised will it be possible for
ug to mention a specific and definite

figure.
ST Aww THTET : FTF AT THAT
g f& wg w1 gwisT gEm oav 9w X
wifgs gz & feadt asa goft 7
Mr. Speaker: He has answered it
just now.
qfga Mo we ga: wa wifmer
ar &, guit o1 AR, aw A wmfaT o
AR FA
Shri Vajpayee rose—
Mr. Speaker: 1 have allowed a num-
ber of guestions.

Appointment of High Court Judges

Shri hm Krishan:

*1171, { Shri Panigrahi:

| Sardar Iqbal Singh:

‘Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1584 on the
10th April, 1958 and state:

(a) whether Government have since
considered the question of drawing
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up an All India list of suitable per-
sons from whom selection could be
made for appointment of the High
Court Judges;

(b) if so, nature of the final deci-
sion taken; and

(¢) whether the State Governments
have submitted lists of names for
inclusion in such a panel?

The Minlster of Home Affairs
(Pandit G. B. Pant): (a) and (b), The
State Governments have been request-
ed to prepare, in consultation with
their Chief Justices, lists of persons
suitable for appointment as High
Court Judges from among judicial
officers and members of the Bar, and
to forward these lists to the Govern-
ment of India. The lists will be refer-
red to the Chief Justice of India
before a final list is prepared.

(¢) Replies have so far been received
from a few States only. Replies from
others are awaited.

Shri Ram Krishan: May I know the
names of the States which have sub-
mitted this list?

Pandit G. B. Pant: West Bengal,
Madras, Orissa, Madhya Pradesh and
Jammu and Kashmir. These are the
States about which I am certain,

Shri Kasliwal: May I know whether
the Government of India have issued
any directions to the State Govern-
ments as to what categories of per-
sons should be recommended for this
post?

Pandit G. B. Pant: The categories
are already mentioned. They should
be members of the Bar or members
of the judicial service, and under the
Constitution, any one who has not put
in at least ten years in judicial service
or as an advocate cannot be considered
for the High Court Bench.

Shri Vajpayee: The States Reorgani-
sation Commission made sorme recom-
mendations in regard to the appoint-
ment of High Court Judges. May I
know if those recommendations have
been accepted by the State Govern-
ments?
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Pandit G. B. Pant: The spirit of
those recommendations has been
accepted.

Shri Panigrahi: May I know the
nemes of the Judges who have been
recommended by Orissa?

Mr. Speaker: Shall we appoint a
committee to go into those names?
No, no. It is not right.

Pandit G. B. Pant: 1 do not have
them at present, but even hereafter
the names will not be published.

Bhri Ranga: Is there any maximum
number subject to which they have to
send in their suggestions® Any maxi-
mum like five or ten?

Pandit G. B. Pant: No number has
been fixed.

Shri Jaganatha Rao: May 1 know
it any of the persons recommended
by any of the States has been
appointed so far?

Pandit G. B. Pant: So far as these
lwts are concerned, we are awaiting
lists from the other States, and no
final list has yet been prepared.

Shri Hem Raj: May 1 know whether
any percentage has been fixed of the
practising lawyers and the Judges to
be taken to the Bench?

Pandit G. B. Pant: No percentage
has been fixed. The States have been
asked to make their proposals so that
a final list may be prepared.

Shri Tangamani: May I know whe-
ther sny direction has been issued to
the State Governments, express or
implied, prohibiting their sending the
names of any members of the Bar
merely because they are holding any
particular political opinion?

Papdit G. B. Pant: That idea did
not strike me.
Sea Customs Act

*1172. Shri Morarka: Will the
Minister of Fiaance be pleased to
state:

(a) whether the attention of Gov-
erpment has been drawn to the recent
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judgment of the Bombay High Court
declaring certain sections of the Sea
Customs Act as ultra wvires; and

(b) if so, what action Government
proposes to take in the malter?

The Depuiy Minister of Finance
(Shri B, R. Bhagat): (a) The hon.
Member is presumably referring to
the judgment of the Bombay High
Court or. the Miscellaneous Applica-
tion No. 21 of 1857 in the matter of
Aminchand Vallamji & Others Vs.
M. G. Abrol & another. In this judg-
ment delivered on 15th May, 1858 the
Hon’ble Justice Shri K. T. Desai had
held that the provisions contained in
Section 178-A must be held to be bad
in so far as they relate to gold as
violating the fundamental rights
guaranteed under Arxticle 19(1)(f)
and (g) of the Constitution.

(b) Government have directed the
Collector of Customs, Bombay, to flle
an appeal against the judgment, before
the Appellate Bench of the Bombay
High Court. The matter is accord-
ingly sub judice at present.

Shri Morarka: May ! know what
practical difficulties, if any, have been
created for the Government by this
Judgment?

Shri B. R. Bhagat: Not much. They
have only said that so far as the
State of Bombay is concerned, section
178-A may not be applied for the
present.

WRITTEN ANSWERS TO
QUESTIONS

Scholarships

#1138, Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) the number of persons who have
so far been awarded scholarships
under the Scheme for encouraging the
study abroad of foreign languages by
Indian nationals;

(b) whether the scheme is continu-
ing;
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(c) whether any contact is kept with
those who return after study unto the
field of work; and

(d) the number of such scholars
who are utilising their knowledge of
the language in the flelds envisaged
under the scheme?

The Minister of Educati
Shrimsi): (a) 86.

(Dr. K. L.

{b) The question of itz continuance
is under consideration.

() Yes, Sir, all the scholars on
return after completion of their studies
are required to furnish a report on
their studies wmlong with information
about their employment.

(d) Fifty-two scholars have so far
returned after completion of their
studies abroad; out of these 41 scho-
lars are employed in positions where
the knowledge gained can be fully
utilised.

Children's Museum and Bal Bhawan

*1129 J Bhri Subodh Hansda:
"1 mardar Jgbal Singh:

Will the Minister of Education be
pleased to state:

(a) the main features of the plan
of the children's museum and Bal
Bhawan as finally approved;

(b} whether the required plot of
land for construction of the building
has been acquired by Government;

(c} if so, whether the construction
hes since started; and

(d) the progress made up-to-dale?

The Minister of Education (Dr. K. L.
Shrimall): (a) A statement is laid on
the Table of the Lok Sabha. [See
Appendix V, annexure No. 28.]

(b) Yes, Sir.

{¢) The construction of Bal Bhavan
has been started but the work on the
construction of Children's Museum has
not vet commenced.
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(d) A part of the construction of
Bal Bhavan has been completed.

Import of Iron and Steel

*1148. Bardar Igbal Singh:. Will the
Minister of Steei, Mines and Faal be
pleased to state:

(a) whether it is a fact that a fall
in the imports of Iron and Steel is
anticipated in the current yesar;

(b) if so, the reasons therefor,

(¢) whether this fall of import will
affect adversely the development pro-
grammes of the country; and

(d) if so, in what manner?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) Yes,
Sir.

(b) Due io shortage of foreign ex-
change.

(e) Yes, Sir, to a certuin extent.

(d) Although the core projects are
not likely to be adversely affected,
delay of & vear or so on the average
is likely in the execution of other
projects.

Purchase of Aeroplane by Hindustan
Steel (Private) Litd.

*1148. Shri V. C. Shukla: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether an aeroplane rag re-
cently been purchased by Hindustan
Stee] (Private) Ltd.;

(b) the specific reasons necessitat-
ing the purchase of an aeropiane by
Hindustan Steel (Private) Ltd;

(c) the details of economy, if any,
effected as a result of acquiring this
aercoplane; and

(d) the amount of money which has
been spent till now on maintaining
and running this plane?

The Ministor of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.
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(b) The sites of the ‘hree stecl
plants, particularly those of Rourkela
and Bhilai, are not served by regular
air services. The train timings are
not convenient, and there gare strict
limits to adjust train timings. A
plane was considered essential to pro-
vide for quick transport of Directors,
Senior Executives of the Company and
leading experts to the three steel
plants as they have to visit the pro-
jects sites very frequently.

(¢) The plane was purchased pri-
marily for quick transport.

(d) So far the aeroplane has run for
about 100 hours and the cost of flight
per hour including the cost of main-
tenance and salaries of crew is esti-
mated to be Rs. 201-43 nP, ie, ap-
proximately Rs. 1'94 per mile.
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Steel Supply to West Bengal
*1149. Bhri Tridib Eumar

Chandhury: Will the Minister of Btesl,
Mines and Fuel be pleased to state;

(a) whether it is a fact that there
is lack of co-ordination between the
demand for steel in West Bengal and
supplies made available to the Btate
by the Iron and Steel Controller both
in regard to quality as well as
quantity; and

(b) the total quantity of steel sup-
plied to West Bengal against its actual
requirements in 1965-56, 1856-57 and
1957-58 sp far?

The Minister of Steel, Mines and
Fuel (Sardar Bwaran Singh): (a) No,
Sir.

(b) The following statement gives
the information regarding demands,
allotments and supplies to West
Bengal State during the last 3 years:

Demand Allotment Despatches
Tons Tons Tons
1955-56 . 135,337 54,173 Full information is not
9357 ’ avilable,
1956-57 . 178,954 64,044
1957-58 . 206,745 50,288 32,976
University Teachers Year Plan. Under this scheme 75

*1155. Shri Mohan Swarup: Wil] the
Minister of Eduocation be pleased to
state:

(a) whether it is a fact that Uni-
versity Grants Commission have sent
a circular to all Universities in Uttar
Pradesh to improve the pay scales of
teachers and its readiness to pay 50
per cent. of the improved salaries of
the teachers; and

(b) if so, when the acheme is
going to be implemented and how
much amount is to be paid by the
Commission in this direction?

The Minister of Eduncation (Dr. K.
L. Shrimall): (a) and (b). The
schemne relates to the improvement
of sgelary scales of teachers in the
constituent and afflisted colleges of
Universities under the Second Five

per cent. of the increased cost in
respect of Women's Colleges and 50
per cent. in the case of Men's Col-
legs is to be borne by the Com-
mission. The University Grants Com-
mission has sent circular letters to
the Universities of Agra, Allahabad,
Banaras and Lucknow in Uttar Pra-
desh. But neither the Universities
concerned nor the State Government
have yet agreed to share the cxpen-
diture involved on the prescribed
basis, Except for one college of the
University of Allshabad, no other
college has expressed its willingness
to match the grant payable by the
Commission. The University Grants
Commission is having correspond-
ence with the college concerned re-
Rarding the amount of arrears to be
paid to its teachers.
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In view of the above facts, it is
not possible at this stage to say
when the scheme will be implement-
ed in respect of the colleges of the
Universities concerned in Uttar Pra-
desh and how much amount will be
paid by the Commission in this
direction.

Copying Agency, Delbi

1160, Shri A. K. Gopalan: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government are
aware of the hardship being caused to
people in getting certified copies of
records etc. from the Copying Agency,
Delhi; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Home  Affairs
(Pandit G. B. Pant): (a) Governmeni
have received complaints regarding
the delay in getting certified copies of
records, etc.

(b) The Copying Agency, it being
reorganised.

LA LD L)
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Medicinal Preparatory and Tellet
Preparations (Execise Duties) Act,
1958,

*1165. Shri Jhulan Sinha: Will the
Minister of Filnance be pleased to
state:

(a) whether use has been made of
the power under the Medicinal Pre-
paratory and Toilet Preparations
(Excise Duties) Act of 1855 to exempt
any dutiable goods from the whole or
any part of duty leviable on such
goods; and

(b) if so, the pature and extent of
such use?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b} Exemption has been granted in
respect of the following:

(1) medicinal preparations sup-
- plied direct from bonded fac-
tories or warehouses to hos-
pitals, dispensaries and other
charitable institutions supply-
ing medicines free to the poor;

(2) Ayurvedic preparations ccn-
taining self-generated alcohol
in which the alcohol content
does not exceed 2 per cent.
proof spirit; and

(3) Ayurvedic preparations con-
taining self-generated alcohol
manufactured by practitioner,
for dispensing to their patients
only. In addition provision
hag been @ nde in the Rules to
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enable the Central Govern-
raent to exempt, by notifica-
tion in the Official Gazette,
any dutiable goods from the
whole or any part of the duty
leviable thereon in the in-
terest of the trade or in the
public interest, but so far no
occasion has arisen to grant
exemption under this provi-
gion,

Compuisory Physical Education

*1167. Shrimati Ha Palchoudhuri:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Government of India are considering
introducing compulsory physical edu-
cation for boys of the age group 19—
22;

({b) whether any final decision has
been taken in the matter; and

{c) if so, when is the scheme likely
to be put into eftect?

The Minister of Education
L. Shrimall): (a) No, Sir.

Dr. K.
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(b) and (¢). Do not arise.

Conference of Chief Justices

*1176. Shri Shree Narayan Das: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 1197 on the 17th
December, 1857 and state:

(a) whether as & result of delibera-
tions at the Conference of Chiel
Justices any recommendations or sug-
gestions have been received for con-
sideration and decision by the Central
Government;

(b) if so, the important features of
such recommendations; and

(e) the nature of decisions taken

thereon?

The Minister of Home
(Pandit G. B. Pant): (a) *o (¢). The
Chief Justice of India was good
enough to send a copy of the minutes
alongwith the conclusions that emerg-
ed out of the deliberations of the coa-
ference. The suggestions on which
action was called for by the Central
Government gslongwith the action
taken are given below:—

Affairs

Conclusions of the Canference

1. Additional Judges should be appointed in
the High Courts for disposing of pending
AITCATS,

2. Al-India pmel of acrvm; District Judges 2.

for making “‘outside appointments”” should
be p put  similar of
Advocates would be difficult. Inter-State
tramafers of sitting High Court Judges
should be made only with the consent of
of the Judge concerned.

L.

Action taken by the Cemral Government

A number of Additional Judges have been
appointed. 'Whenever fresh proposals are
received from the Sime Governments
the Central Government give them full

Siate Governments have been addressed
for Frepuin;. in consultation with the
C]‘u¢ Jmtict-s concemed, is of Judicial

as as members of the Bar
cnnuderad suitable for appointment as
High Court Judges. No inter-State
transfers have been made agminst the
wishes of any Tudge.
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Pakistaniy in West Bengal

*1178. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state the nature of getion taken this
year against those Pakistani nationale
who have been detected as living in
West Bengal by falsely declaring
themselves as Indian citizens?

The Minister of Stale in the Minis-
try of Home Affairs (Bhri Datar):
Those detected to be living by falsely
declaring themselves as Indian
citizens have been sent back to Pakis-
tan under the provisions of the
Foreigners Laws (Amendment) Act,
1957; while those detected to be living
unauthorisedly have been prosecuted
under the provisions of the same Act.

Qratuity te Government Employees

*1174. Shri Bibhoti Mishra: Will the
Minister of Finanee be pleased fto
state:

(a) whether it iz a fact that Gov-
ernment were contemplating to grant
gratuity to Central Government tem-
porary employees; and

(b) if so, the nature of proposal?

The Deputy Minisiter of Finance
(Shrimati Tarkeshwarl Sinha): (&)
and (b). A proposal for the grant of
gratuity on a suitable scale to tem-
porary employees of the Central Gov-
ernment who superannuate or die or
sre retrenched without having been
made permanent or guasi-permanent,
had been under the consideration of
the Government of India for some
time before the appointment of the
Pay Commission (1857). Siace, how-
ever, the matter was one which fell
within the terms of reference of the
Pay Commission, it was decided to
postpone further consideration of the
proposa] until the recommendations of
the Pay Commission became available.

11 SEPTEMBER 1888  Written Answers  gog

Change in the course of Jaumuana
River

S 5bri Radha Raman:
\_Shri D. C. Bharma:

Will the Minister of Home Affairs
be pleased to state:

*1175.

(a) whether Government contem-
plate to carry out some work at
Jamuna to bring Jamuna sater near
pucca ghats which have now become
desolate and useless because Jamuna
river has changed its course;

(b) if so, the nature of the work
contemplated; and

(e) whether any amount has been
sanctianed for this work?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). Due to natural causes the river
Jamuna has changed its course and is
flowing about 2,000 feet away from
the Kudsiya and Nigambhod ghusts.
As a temporary measure to bring the
stream near the ghats an earthen spur
was put across the river and a channel
on the aide of the ghats was cut by
a bull-dozer. A sum of Rs. 6405
have been paid by the Delhi Adminis-
tration for this purpose. Permanent
works wil] be required to bring the
river bank on the right zide and this
can be undertaken after detailed
model experiments are conductad in
Poona by the Central Waterways
Research Institute. Arrangements for
conducting these model experiments
will be made after an up-to-date
survey of the river on the right side
is carried out after monsoons.

Mr. J. L. Tarlor

Bhri Vajpayee:
*1176. { Shri Raghunath Singh:
Sardar Igbal Singh:

Will the Minister of Home Afiairs
be pleased to state:

(a) whether it is a fac{ that Mr.
John Leslie Taylor, Assistant Inspec-
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tor General of Police, West Pakistan,
crossed intp India at Wagsh on the
5th July, 1958;

(b) if so, whether he had a British
passpart;

(¢) whether Government’s attention
has been drawn to the reports in
Pakistan Press that he had disappear-
ed from that country with the keys of
the Pakistan wireless communications
code; and

(d) if so, Government’s
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes,

(b) Yes.

reaction

(c) Yes.

{d) The report was later on denied
by the Pakistan High Commission :n
India.

Himalaya Bank Litd.

*1177. Shri Hem Raj: Will the Minis-
ter of Finamce be pleased to refer to
the reply given to Starred Question
No. 2120 on the 9th May, 858 and
state:

(a) whether the Reserve Bank of
India has completed its report on the
Himsalaya Bank Ltd., Kangra (Punjab)
and submitted it to Government; and

(b) if go, the action, taken thereon?

The Deputy Minister of Finance
(Shrimat! Tarkeshwari Sinha): (a)
Yes.

{b) The question of taking any ac-
tion in respect of the bank's affairs
does not arise for the present, as the
matter is sub judice.

Primary Schools in Tripura

*1178. Shri Dasaratha Deb: Will
the Minister of Education be pleased
to gtate;

(a) the number of prnmry schools
in Tripura getting Government aid at
Present;
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(b) the total amouni of aid given
to each of them during 1957-58;

(c) whether the aid sanctionsd
reaches these schools every month in
time; and

(d) whether this aid is proposed to
be raised?

The Minister of Eduncationm (Dr.
K. L. Shrimali): (a) 120.

(b) Rs. 360 each.

(¢) Generally, but some delay
occurs at the time of renewal or
sanction of a fresh grant.

(d) Not for the present.

Conference of Commonwealth Army
Chiefs

“1179. Shri A, K Gopalan; Wil] the
Minister of Defence be pleased to
state:

(a) whether & conference of the
Commonwealth Army Chiefs was
held in London; and

(b) if so, whether Government
have received any reporis about the
conference?

The Minister of Defence (Shr
Krishna Menon); (a) Yes.

'(b) The discussions of the Confer-
ence are informal and private.

Hostels
- J Shri Bam Krishan:
llﬂ.lm Igbal Singh:

Will the Minister of Educatiom be
pleased to state:

(a) whether the scheme for provi-
sion of hostel accommodation for
students has been finalised; and

(b) if so, the details thereof?

The Minister of Edacation (Dr.
K. L. Shrimall): (a) The scheme 1is
already in operation since 1856-57.

(b) A scheme for giving loans for
construction of hostels to  affiliated
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iColleges, Secondary Educational Ins-
titutions, Teachers Training Colleges
-and Basic and Social Educational Ins-
titutions is already in operation since
1956-57. The State Governments are
asked to submit proposals complete
in all respects (ie. approval of plans
and estimates by the State P.W.D;
collection of data about students;
population of the place; certificate
about the availability of land etc.)
indicating the order of priority there-
for by a specified date. The pro-
posals received from the State Gov-
ernments are examined and in keep-
ing with the funds available for a
particular year, a decigsion is taken as
to the extent to which the loans can
be advanced to institutions in each
State.

Loans are also advanced to Uni-
versities and Constituent Colleges of
the University of Delhi on the re-
commendations of the University
Grants Commission for construction
of hostels and staff quarters.

Under the original scheme, loans for
construction of hostel were interest-
free but it has recently been decided
that loans paid after 31st May, 1857
or which may be paid hereafter shall
carry interest at the current borrow-
ing rate. These loans are repayable
in suitable instalments spread over a
period of thirty years.

Bokaro Steel Plant

Shri Morarka:
4 Shri N. R, Munisamy:
i Shri P. K. Deo:

Shri Supakar:

*1181.

Will the Minister of Steel, Mines
and Fuel be pleased to state the
progress made in the preparatory work
for developing Bokaro as a site for
the proposed steel plant under the
Third Five Year Plan?

The Minister of Steel, Mines dnd
Fuel (Sardar Swaran Singh): A
preliminary survey of the site has been
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made by the International Con-
struction Company, our Bteel Con-
sultants. On the basiz of visual in-
vestigation and judgement of the
ground conditions, the Consulting En-
gineers have  selected approximate
locations of the Steel Plant and the
appurtenant township. A broad lay-
out has been prepared so as to permit
further planning of a weir across the
river Damodar for water. The con-
struction of the weir is being pursued
by the Hindustan Steel (Private) Ltd.,
as a part of the Dugda Coal Washery
and they have framed a proposal for
it. They have also made a rapid re-
connaissance survey of the area and
are preparing estimates for the five
foot cont;ur survey, construction of
temporafy offices, temporary quarters
and landing ground for the Company
plane.

M.E.S. Construction Commiitee

.“sz{ Shri D C. Sharma:
Shri Vajpayee:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1511 on the Tth
April, 1958 and state:

(a) whether Government have re-
ceived the report of the M.E.S. Con-
struction Committee;

(b) if so, whether it has been cx-
amined and decision taken: and

(c) if the answer to par{ (a) above
be in the negative, the reasons for the
delay?

The Deputy Minister of Defenece
(Sardar Majithia): (a) Yes, Sir. The
report was received on the 11th July,
1958.

(b) and (c). The report is under
print and will be examined in con-
sultation with the Services Head-
quarters, and other concerned =ns
soon as printed copies become avail-
able.
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Pharst Bevak Samaj Camps

*1184, Bhri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) whether the Bharat Sevak
Samaj has decided to hold Youth
Camps in the rural areas during the
current financial year;

(b) if so, the number of camps to
be organised;

(c) the details of the programme for
the camps; and

(d) the amount cstimated to be
spent thereon?

The Minister of Education (Dr. K.
L. Shrimall): (a) Yes, Sir.

(b) About 1,320 camps subject to
availability of funds.

Scrial Type
No.

1 12 bore Double Barrel Breach Luadmg Shot
Gun

s {Non-cjector type)
2 315" sporting rifles .
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(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 29.]

(d) Rs, 185 lakhs but as far as can
be seen at present, the Government of
India’s grant is not likely to exceed
Rs. 141 lakhs.

Arms for Civillans' Use

1831. Shri Arjun Singh Bhadauria:
Will the Minister of Defence be pleas-
ed to state the number of arms manu-
factured in the ordnance factories for
the use of civilians during the last
three years?

The Deputy Minister of
(Shri Raghuramaiah):

Defence

The number of arms manufactured
in Ordnance Factories for the use of
civilians during the last three finan-

cial years is given below:—

955-56 1956-57 1957-58
0. Nos, Nos.

izjo 1286 35906
25 f 165
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& & A7 fe #9 3 9 o
aim Il firF aET & g 93,
q 7 I q@E A gy wifew &
o Y & 1 Agw A € et gufy
F wYyxg g F v wieew § wvew-
fsir &Y qrm wwE adY

Test-Rellef Work in Tripura

1833, Shri Bangshi Thakur: Will the
Minister of Home Affairs be pleased to
state what are the names of the
localities in Tripura where the test-
relief work is being done at present?

The Minister in the Ministry of
Home Affairs (Shri Datar): A state-
ment giving the required information
is laid on the Table of the House. [See
Appendix V, annexure No. 30.]

Regional Languages in Bombay

1834 Shri Pangarkar: Will the
Minister of Sicentific Research and
Cualtural Affairs be pleased to state:

(a) the amount proposed to be given
as grants-in-gid during 1958-58 to the
Bombay Government for the develop-
ment of regional languages;, and



5911 Written Answers

(b) the items on which it is to be
spent?

The Minister for Scientific Research
and Culoral Affalrs (Bhri Humayon
Kabir): (g) and (b). The matter is
under consideration.

Social Service Camps in Bombay

1835. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of Social Service
Camps which have been organised
with the help of the Central Govern-
ment in Bombay State during 1957-58
and 1958-59 so far; and

(b) the tota] amount spent and the
number of participants, both boys and
pgirls?

The Minister of Education (Dr. K.
L. Shrimali):

(a) 1957-58 1958-59
155 66
(b)
MNo. eof
Total amount  participapts
&pent
Boys Girls
Ra.
1937-58  4.02,180-87* 15736 033
1998-99 r.26.08r-17* 3599 531

Weifare Extension Projects in Bombay

1836. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of integrated Wel-
fare Extension Projects of the Central
Social Welfare Board located in Bom-
bay; and

(b) the names of places where they

are located?
[
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The Minister of Education (Dr. K.
L. Shrimall): (a) Twenty.

(b) A statement giving the requisite
information is laid on the Table of the
House. ([See Appendix V, annexure
No. 31.]

Succemvions to Gaddis of Former
Rulers

1837. Shri P. K. Deo: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of recent cases of
disputed sucession to the Gaddiz of
former Indian States;

(b) which are those cases;

(¢) whether these were referred to
any Committee or Commission of En-
quiry;

(d) if so, whether the composition
of the Commission or Committee was
in accordance with the provisions of
Government of India Resolution No.
428-R of 2%9th October, 1920; and

(e¢) if not, the reasons therefor?

The Minister of Home  Affairs
(Pandit G. B. Pant): (a) Three.

{b) Dholpur, Manipur and Baudh.

(c) In Dholpur, a Committee consist-
ing of the Chief Justice of Rajasthan
and two Rulers enquired into the
claims of the various claimants. In
Manipur and Baudh, the enquiry was
held by the Judicial Commissioner,

Manipur and the District Judge,
Ganjam-Nayagarh respectively.
(d) No. Government of India’s

Resolution No. 428-R of 28th October,
1820 was issued when the Govern-
ment of India as Paramount power
conducted relations with the then

*Thege figures are subject to revision on receipt of the audited @ccounts.
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Princely States, With the lapse of
Paramountcy, that Resolution has
cesed to be operative.

(e) Article 386 (22) of the Con-
stitution vests in the President the
power to recognise Rulers and In the
exercise of this power it is left to him
to consider whether in cases of dis-
puted successions an enquiry, and if
so of what kind, is necessary to assist
him in reaching a decision. The en-
quiry held in each of the three cases
mentioned in (¢) above was consider-
ed best in the circumstances of each
case.

Central Social Welfare Board Grants
to Andhra

1838. Shri M, V. Krishna Rao: Will
ihe Minister of Education be pleased
to lay a statement on the Table show-
ing the names of the public institutions
and organisations in Andhra Pradesh
which have been given assistance dur-
ing 1957-58 and 19858-59 by the
Central Social Welfare Board and the
amount given or allotted to each of
them?

The Minister of Education (Dr. K.
L. Shrimali): A statement giving the
requisite information is laid on the
Table of the House. [See Appendix
V, annexure No. 32.]

Light Houses for Laccadives

1839, Shri Nallakoya: Will the Minis-
ter of Home Afalrs be pleased to
state:

(a) whether there was a proposal
to establish a Light House in certain
islands of the Laccadive Archipelago,

(b) if so, on which islands it is to
be opened; and

(c) at what stage the proposal stands
at present.

The Deputy Minister of Home
Affairs (Bhrimatl Alva): (a) and (b,
There is a proposal to  establish
general light houses at Androth and
Kintan and a local light hoube at
Kavarathy.
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(c) A marine Officer of the Ministry
of Transport and Communications will
visit Andhroth and Kiltan Islands for

preparing a scheme for this purpose
after proper survey, as soon Aas a
steamer service between the mainland
and the islands is resumed.

As regards Kawarathy, a coconut
pole has already been put up for the
purpose temporarily and will soon
be replaced by a light house tower.

Laccadive Islands

1840. Shri Nallakoyn: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the proposals to 1e-
move rocks in the channels for coun-
try crafts around the Laccadive Is-
lands have been given effect to; and

(b) if not, when it is proposed to
start the work?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) No.

(b) Additional Chief Engineer
(Union Territories) proposes to wvisit
the Islands as soon as a steamer ser-
vice between the mainland and the
Islands is resumed. He will formulate
a scheme for this purpose after mak-
ing a survey of the waters near about
the Islands.

famafagma gams sam
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Land for Scheduled Castes and
Scheduled Tribes

1842. Shri Kumbhar: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the details of the allotment of
cultivable lands made to the Schedul-
ed Castes and Tribes in the Union
Territories during the First and Second
Plan periods so far; and

(b) the acreage of cultivable fallow
land lyving vacant?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b). The
information is being collected and
will be laid on the Table of the House
&s soon as received.

Health Problems in Tribal Areas

1843. Bbhri Kumbhar: Will the Min-
jster of Home Affairs be pleased to
state:

(a) whether the State Governments
and Union Territories have conducted
surveys of heelth problem in the
Tribal areas to draw up well thought
out schemes for the welfare of the
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Tribals according to the recommend-
ations of the State Ministers' Con-
ference held in Delhi on the 13th and
16th February, 1958;

(b) if so, the details of action taken
regarding Malaria Coatrol and
eradication of contagious and infec-
tious diseases; and

(c) if no action has been taken, the
reasons therefor?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) to (c). The in-
formation is being collected and will be
laid on the table of the House as soon
as received.

Mixed Colonles

1844. Shri Eumbhar: Will the Min-
ister of Home Affairs be pleased Lo
state:

(a) whether the State Governments
and Union Territories have encourag-
ed the non-Harijans by giving them
same facilities as are admissible to
the Scheduled Castes to reside in
mixed colonies and institutions accord-
ing to the recommendation of tne
State Ministers' Conference held i
Delhi on the 15th and 18th February,
1858;

(b) if so, the names of the localities
in the States and Union Territories
where such Colonies and institutions
of mixed character have been started;

and
(c) if not, the reasons therefor?

The Depuiy Minister of Home Affairs
(Shrimati Alva): (a) to (¢). The in-
formation is being collected and will
be laid on the Table of the House as
soon as received.

Scheduled Castes and Tribes in
Steel Plants

1845, Shri Kumbhar: Will the Minis-
ter of Sieel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 1777 on the
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26th March, 1958 and lay a statement
on the Table showing:

(a) the pumber of Scheduled Castes
and Tribes appointed Jn temporary
and permanent posts grade-wise so
far in different sections and centres of
the Bhilad, Durgapur and Rourkela
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(b) the details thereol?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Hindustan Steel Private Limiteq
report that the following are the
number of persons belonging to Sche-
duled Castes and Scheduled Tribes in

Steel Plants according to their reserv- the regular establishment of steel
ed quota in services; and plantsi—
CLASS
Project Clags [I Class I Class IV
Scheduled Scheduled Scheduled Scheduled Scheduled Scheduled
Castes Tribes Castes Tribes Castes Tribes
Rourkela . . . 1 1 18 35 7
Bhilai . . . . 33 s 182 16
Dargapur . . . 7 ‘e 31 6

In addition to the above 8 Schedul-
ed Castes and 6 Scheduled Tribes
trainee engineers are being trained at
various centres.

A further statement will be laid on
the Table of the House in respect of
skilled workers for operation.

Scheduled Castes and Tribes In
Defence Establishments

1846. Shri Kumbhar: Will the
Minister of Defence be pleased to re-
fer to the reply given to Unstarred
Question No, 1648 on the 25th March,
1958 and lay a statement on the Table
showing:

(a) the number of Scheduled Castes
and Tribes appointed in temporary
and permanent posts grade-wise so
far in different sections and centres of
the Defence establishments according
to their reserved quota in services;
and

(b) the details thereof?

The Deputy Minister of Defence
(8hri Raghuramalah): (a) and (b). In

compliance with the assurance given

in the reply to unstarred question
No. 1648, the information has beenr
laid on the Table of the Lok Sabha by
the Minister of Parliamentary Affairs
on the 5th September, 1958.
Houses for Scheduled Castes and
Scheduled Tribes in Orissa

1847. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No, 2570 on the 18th April
1958 and state:

(a) the number of Scheduled Castes
and Scheduled Tribes families provid-
ed residential accommodation in colo-
nies and hutments in Orissa State
during the First and Second Plan.
periods so far, year-wise and district-
wise; and

(b) the number of applications of
the same castes and tribes pending?

The Deputy Minister of Home
Affairs (Shrimati Alva): (z) A state-
ment is laid on the Table of the House,
[See Appendix V, annexure No. 33].

(b) Not readily available.
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Scheduled Caste Scholars fram
Rajasthan

1848, Shri Onkar Lal: Will the
Minister of Education be pleased to
state:

{(a) the number of Scheduled Caste
Scholars who were awarded Govern-
wment scholarships and sent abroad for
advanced studies since 1854;

(b) the names of countries to which
they were sent; and

(¢) the number of Scheduled Caste
Scholars from Rajasthan among them?

The Minister of Education (Dr, K. L.
Shrimail): (a) to (c). The information
iz being collected and will be laid on
the Table of the House in due course.

N.C.C. in Rajasthan

1849. Shri Onkar Lal: Will the Mi-
nister of Defence be pleased to state:

ta) the number of National Cadet
Corps Unity in Rajasthan State at
present; and

(b) the number of divisions func-
tioning at present?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A
statement is laid on the Table of the

House. [See Appendix V. annexure
No. 34].

Iron and Steel Supply to Rajasthan

1850. Shri Omnkar Lal: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total amount of iron and
stee]l allotted to Rajasthan State
during the last 3 years and the total
amount actually supplied during the
same period;

(b) whether it is a fact that the
supply has been recently stopped; and

{c) if so, the reasons therefor?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Siogh): (a)
The following statement gives the
information regarding allotments and

11 SEPTEMBER 1888 Written Answers £920

supplies made to Rajasthan  Swate
during the last three years:—

Year Allotment Despalches
Tons Tomns
1055-38 20,788 1,727
1058-87 13,530 10,722
1957-58 11422 8,347
(b) No, Sir.

(¢) Does not arise.
Income-tax cases in Rajasthan High
Court

1851, Shri Onkar Lal: Will the
Minister of Finance be pleased to
state:

(a) how many cases of Income-tax
were admitted in the Rajasthan High
Court and Tribunal since 1056, and

(b) the number of cases disposed of
uptill now?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
(a) (i) In Rajasthan High Court 21

(ii) Cases of Rajasthan
admitted in the Income-
tax Appellate Tribunal

Delhi Bench, 536
(b) (i) By High Court 10
(i) By Tribunal 200

Central Social Welfare Board

1852, Shrl Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) whether Scheduled  Castes
women areé appointed as paid workers
in various centres of the Central
Social Welfare Board functioning In
various Union Territories and States;

(b) whether they are appointed
according to the percentage of  the
reserved quota in services of the Cen-
tral Government; and

ic) if so, the details thereof?

The Minister of Edncation (Dr, K. L.
Shrimali}: (a) Yes, Sir.

(b) No, Sir.
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(¢) Information for the implementa-
tion of the assurance given in reply
to unstarred question No. 2254 asked
by the same member on the 10th
April, 1958 is still being collected and
will be laid on the Table of the Sabha
as soon as available.

Corruption in Administrative
Machinery of Courts

1853, Shri Shree Narayan Das: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to
Unstarred Question No. 603 on the 26th
February, 1958 and state:

(a) whether the State Governments
have furnished information about the
action taken by them to eradicate cor-
ruption in the administrative machi-
nery of courts; and

(b) if so, the details of the action
so taken by them?

The Minister of Home Affairs
{Pandit G, B, Paot): (a) and (b). A
statement containing the information
so far received from the State Govern-
ments is laid on the Table of the
House. [See Appendix V, annexure
No. 35].

Taxation Enquiry Commission

1854. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the Government of
India have given their thoughts to the
recommendations Nos. 181, 185 and
188 of the Taxation Engquiry Commis-
sion (Vol. III) in the light of the

suggestions made by the Central
Council of Local Self Government;
and

1{b) if so, with what result?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
{a) Yes;

1b) Recommendation No. 185 has
already been implemented by the
Ministry of Railways by enacting the
"Terminal Tax on Railway Passengers
Act, 1856"
177 LSD-—3.
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In the context of the surcharge on
Railway freights and the tax on Pas-
senger fares introduced in ‘the budget
for 1957-58, it has been felt that the
idea of proceeding with the levy of a
terminal tax on passengers and goods,
as recommended by the Taxation
Enquiry Commission, need not be pur-
sued for the present.

Technical Education in Bombay

1855. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state the
total amount of grant sanctioned for
expansion of technical education in
Bombay during the years 1957-58 and
1858-587

The Minister of Scientific Research
and Cultural Affairs (Shri Homayon
Eabir): In 1957-58, a sum of
Rs. 28,73,886 was sanctioned a3 grant-
in-aid for the development of techni-
cal education in Bombay State, for
both government and non-government
technical institutions.

During 1958-59, a sum of Rs. 6,458,175
has been sanctioned to non-govern-
ment technical institutions in Bombay
Stiate, upto 1st September, 1858. In
regard to government institutions, a
sum of Rs. 14,50,000 has been allocated
as grant-in-aid in the current year.

Archaeolagical Survey of

1858 Shri Ram Krishan:
{ Sardar Igbal Singh:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether there is any proposal
to conduct a survey of places of
archeseological and historical impor-
tance in Punjab State during Second
Five Year Plan period; and

(b) if so, the progress made so far?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. The
work is already in progress and 270
villages have been surveyed upto the
end of July, 1958,

Punjab
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Hindl Terminology

1858. Shri Ram Krishan: Will the
Minister of Education be pleased to
state:

(a) the progress made so far in
evolving vocabularies of technical,
scientific, legal and administrative
terms in Hindi; and

(b) the time by which this work
is likely to be completed?

The Minister of Education (Dr. K. L.
Shrimall): (a) 1,20,834 terms were
evolved in all these subjects upto the
end of July, 1958

(b) Attention is invited to reply
given to part (d) of starred question
No. 1203 by Shri K. B. Malvia in the
Lok Sabha on 17-12-57.

Foreigners in Steel Plants

1858. Shri Morarka: Will the Minis-
ter of Stéel, Mines and Fuel be pleas-
ed to state:

(a) how many foreigners are work-
ing in each of the steel plants at
Rourkela, Bhilai and Durgapur;

(b) what are their qualifications
and functions;

(e) what are their emoluments; and

(d) the total amount paid so far in
different steel plants on this account?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). A statement is laid on the Table
of the House [See Appendix V, an-
nexure No. 36]. showing the num-
ber of foreign personnel employed
direct by the Hindustan Steel Private
Limited.

Besides these there arc a number of
foreign personnel in the employ of
the contractors and of the consulting
engineers.

Sanskrit Commission

[' Sardar Igbal Singh:
Shri Ram Krishan:
1859. { Shri Bhaki Darshan:
Shri Naval Prabhakar:
LShrI Vajpayee:
‘Will the Minister of Education be
pleaged to refer to the reply given to

i1l SEPTEMBER 1958 Written Answers 5024

Unstarred Question No, 2701 on the
24th April, 1058 and lay a statement
showing the action taken or proposed
to be taken on each of the main re-
commendations contained in the Re-
port of the Sanskrit Commission?

The Minister of Education (Dr. K. L.
Shrimall): The recommendations made
by the Sanskrit Commission are still
under examination. References have
been made to the State Governments,
Union Territories, Indian Universities
and Sanskrit Organisations etc. for
collecting the requisite data and
soliciting their comments. Specific
proposals will be formulated and de-
cisions taken, as soon as the informa-
tion has been received and the detail-
ed examination is completed.

System of Examinations

Shri D C Shlrma
1880. < Shri
Snrdl.r Iqhn] Sin.h

Will the Minister of Education be
pleased to refer to the reply given
to Starred Questian No. 1508 on the
Tth April, 1858 and lay a statement
on the Table giving further details
with regard to the introduction of
radical reforms in the system of exa-
minations conducted by State Govern-
ments, Boards of Secondary Education
and Universities?

The Minister of Education (Dr. X. L
Shrimall): The information is being
collected and will be placed on the
Table of the House in due course.

Teachers of Technical Institutions

1861, Shri D. C. Sharma: Will the
Minister of Sclentific Research and
Cultural Affalrs be pleased to refer to
the reply given to Starred Question
No. 1652 on the 15th April, 1858 and
state the progress made upto the 31st
August, 1958 with regard to the pro-
posal of scheme for upgrading and
rationalising of pay scales of teachers
of Technical Institutions on All-
India basis?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The scheme ig still under the
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consideration of the Government with
a view to find the necessary funds for
jts implementation.

L.LC. Medical Examiners

{" Shri Damani:
1882 \ Shri Daijit Singh:

Will the Minister of Finance be
pleased to state:

(a) the total number of Medical
Examiners appointed by the Life
Insurance Corporation of India; and

(b) how many of them are lady
doctors?

The Minister of Revenue and Civil
Expenditure (Dr, B, Gopala Reddi):
(a) 10,678.

(b) 959,

Non-Gazetted Staff Affected by Re-
organization of States

1863. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that non-
gazetted staff of Bihar have been
affected in respect of pay and senio-
rity as a result of the reorganisation
of States; and

(_bl if so, steps taken to redress
their grievances?

The Minister in the Ministry of
Home Affairs (Shri Datar): {a)
Presumably, the Question refers to
the non-gazetted staff of Bihar trans-
ferred to the Government of West
Bengal as a result of the re-organisa-
tion of States. There is no reason to
suppose that they have been general-
ly affected adversely in respect of
pay and seniority.

{b) Necessary provision has been
made in the Bihar and West Bengal
(Transfer of Territories) Act, 1956, to
the effect that 'conditions of service’
as applicable to a person provisionally
or finally allotted to West Bengal, im-
mediately before the appointed day,
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cannot be waried to his disadvantage
without the previous approval of the
Central Government. The latter have
so0 far received only one complaint
about alleged reducfion in pay which
is being examined In consultation with
the West Bengal Government.

Juvenile Offenders

1B64. Bhri Radha Raman: Will the
Minister of Home Affalrs be pleased
1o state:

(a) whether it is a fact that Juvenile
under tirials and convicts below 14
years of age are lodged in Delhi Jail,
though in a separate ward but along
with other prisoners;

(b) whether it is also a fact that
some of them are there for long
periods and for petty offences, such
as running away from home and being
found loitering; and

(¢) if so, what steps Government
have taken or proposed to take to save
them from becoming delinquents and
confirmed offenders?

The Minister in the Ministry of
Home Affairs (Shrl Datar): (a)
Juvenile undertrials are lodged in
Delhi Jail in a separate ward, and
are not allowed to mix with ordinary
prisoners. Juveniles below 16, after
their conviction, are sent either to the
Children's Home, Delhi, or to the
Reformatory School, Hissar, as direct-
ed by the Court; no juvenile convicts
are kept in the jail, except those
sentenced to short terms of less than
iwo months.

{(b) The period of detention of the
juvenile delinquents generally ranges
from over-night to 3 or 4 months.
Most of them are brought under sec-
tion 7 of the Bombay Children Act
as extended to Delhi, which applies
to children who are found loitering
and have run away from home. They
may also be accused or charged with
other petty offences.

(c) The juvenile undertrialy are

kept in a separate ward in Delhi
Jail and are not allowed to mix with
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ordinary prisoners. Keeping the con-

victs in the Children’s Home or Re- Twer Wi wi e s WY (ame
formatory School is with a view to e i Wwd) ;- (F)
reform them and prevent them from
becoming confirmed offenders. It has feye-yx Tt oy ERELE 2]
been decided to start a separate Chil-
dren’s Remand Home in Delhi, where (w) :
only juvenile under trials are to be .
detained. o Tfe
?.Ell.‘&ﬂ . Y‘i‘i‘ﬁl.!
1EYS-%y ., Y5, 83,ecE
wit & e I3 U TR T XY
aif A
1oy W ¥WT ;. W\ ambas et
e St wter faw-wrd @9 g T .
&t gor w47 fw t=tu. W) yAT W IReT AR

A €1 gur w47 fw
(%) wr ¥=a qoFT § /=T 7 b

g 9 1 Fwtw mgr waEm @ (%) feeely gfem 7 tede & a7
e o wnfer Groa &Y 3 oh & faa qrfeearr oAl 1 W #
fom @& (2=rw) @R wwar et ST
(w) ufz gr, @ =9 fexs-ue FaTafy wura g9 ¥ AT SR ¥
3 fog g7 wow & ¥ A e § frogrr fear; W
i
wrafer frm Sy a¢ ¢ (%) T7% favg war wdaf) %
dw fre v raar wie atepfae-wid ar wrE?
A (s gmzy ofer) o (%) A ngwid warew § USE-HA (o
L TmT) o (%) uy
(W) ®o 2%,3c0. (w) weafraa gve & wmage W
T wTEATE € o7 W A
AETE % KT Post-Matric Scholarships
1868. Shrl Daljit Slogh: Will the
IEEE. N T ¢ W {mer o Minister of Education be pleased to
2 - ] tate the total amount expended for
g AT F wi e :he l,graru. of Sch:nrsl'?ips to Backward
{‘) seour e O oveer Wl o Class students of Punjab State for

: = post-matric studies during 1957-687
e feaa wT T T
:ﬁﬁmwtx The Minister of Education (Dr. K. L.

* Shrimall): The following expenditure
was incurred for the award for the

%-%%, 1eYE-%e WYY year 1957-58 of the Government of
W :i‘tt o ! 7 India Inland scholarships to the Sche-
fine-4s ¥ U g Mg L duled Castes. Scheduled Tribes and

fnar ITT gwr ? Other Backward Classes scholars
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bpelonging to Punjab State for post-
Matric studies:—

Name of the Expenditure
Community incurred
(In Rupees)

Scheduled Castes 11,09,645°00

Scheduled Tribes 24,804-00

Other Backward
Classes 73,368:00
ToTAL 12,07,807- 00

Welfare Extension Projects in Punjah
and Himachal Pradesh

1869, Shri Daljit Singh: Will the
Minister of Education be pleased to
state the number of Welfare Extension
Projects allocated to the Punjab and
Himachal Pradesh by the Central
Social Welfare Board during 1958 so
tar?

The Minister of Education (Dr. K, L.
Shrimall): Punjab NilL

Himachal Pradesh .. 1.

Violation of Foreign Exchange
Regulation Act

1870, Shri T. B. Vittal Rao: Will the
Minister of Finance be pleased to state:

(a) how many cases of violation of
the Foreign Exchange Regulation Act
have been detected in 1955, 1956, 1957
and in the first quarter of 1958, and

(b) whether any action has been
taken im respect of the detecied cases?

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddl):
(a) A statement giving the necessary
information is laid on the Table of the
House. [See Appendix V, annexure
No. 37].

(b) Yes; in respect of detected cases,
either adjudication proceedings or
proceedings in the Courts of Law were
mnitiated.

Indian Engineers Assocliation
in England
1871. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:
(a) whether it is a fact that the
Engineers and students in
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:a:hnd have formed an asstciation;

(b) if so, the main functions of this
association?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) The main functions of this
assgciation are as follows:—

(i) To promote the science and
practice of engincering and
allied subjects, and the con-
sideration and discussion of
all subjects affecting Indian
Engineers and Engineering
students in UX.;

(ii) To promote means of com-
munication between members
and interchange of views on

engineering  problems in
India;

(iii) To co-operate with other
scientific institutions for fur-
therance of engineering kmow-
ledge among Indians;

(iv) To provide facilities for social
intercourse between the mem-
bers of the association and
their friends;

(v) To organise educational visits
to the Industry for its mem-
bers;

(vi

f=3

To bring Indian Engineers and
Indian Engineering students
closer to Indian industry;

(vil) To help its members to secure
practical training in industry;

(viii} To give information regarding
Engineering education to its
members;

(ix) To publish an annual hand-
book with list of members and
suitable articles and photo-

graphs.
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Convention of Indian Ex-Servicemen's
Assoclation

[ Sardar Igba! Singh:
1832 7\ Shrimati Mafida Ahmed:

Will the Minister of Defence be
pleased to state:

(a) whether a convention of Indian
Ex-servicemen's Association was held
in Delhi recently;

(b) if so, whether Government have
received any copies of resolution
passed by the conference;

(c) whether Government have con-
sidered these; and

(d) if so, with what results?

The Deputy Minister of Defence
(Sardar Majithla): (a) The second
annual conference of Indian Ex-
Services Association was held in Delhi
on the 25th and 26th April, 1958,

(b) Yes, on the 16th July, 1958.

{c) and (d). The reselutions passed
by the conference will receive con-
sideration. Since some of these reso-
lutions raise important issues and also
concern several other Ministries of
the Government of India, it would be
some time before final decisions are

reached.
Training of Ol Drillers

1873. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have pre-
pared any scheme for the fraining of
Indian Oil Drillers;

(b) if so, its nature; and

¢c) the number of drillers trained
so far under the scheme?

The Minister of Mines and il
(Shr! K. D. Malaviys): (a) Yes, Sir.

(b) and (c). 1. The training of Indian
oil drillers has been receiving the
attention of the Oil and Natural Gas
Commission from its inception:

(i) Persons with Mechanical Engi-
neering qualifications and with
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some experience in oil well
drilling have been sent to the
U.SSR. and France for
advance training in drilling.
Some of them have also
received training at fhe Assam
0Dil Company and Standard
Vacuum 0Qil Company drill
sites.

(i) Drilling staff of the Oil and
Natural Gas Commission are
working as understudies and
are receiving training from
the Russian and Rumanian
drilling experts at the drill
sites at Jawalamukhi, Hoshiar-
pur and Cambay.

(iii) A proposal to start a training
School at Jawalamukhi for
training drilling personnel is
receiving attention of the 0il
and Natural Gas Commmission:
details of the Scheme are
being worked out.

2. Uptill now 4 Drillers, 23 Assistant
Drillers and 12 Drilling Assistants
have received and are receiving train-
ing in drilling technigques from the
foreign experts,. Of these 8 trainees
who were sent to the U.S S.R. under
the UN.T.A.A. Scheme for one year's
training in drilling, have been posted
at various ON.G.C, drill sites, one
their return. Omne officer is receiving
training in France, 12 trainees received
trainifig at Digboi with the Assam Qil
Company and B trainees received
training at the S.V,0.C. Drill-site,

3. Names of other drilling personnel
are being proposed for training in
foreign countries under the aid
schemes like the Colombe Plan,

UN.T.AA. etc

Scheduled Castes and Scheduled Tribea
and Other Backward Classes

1874. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state the assistance given to each
State for the welfare of Scheduled
Castes, Scheduled Tribes and Other
Backward Classes during 1838-59 so
far?
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The Deputy Minister of Home Affairy
(Bhrimatl Alva): A statement show-
ing the ceilings of Central assistance
tentatively allotted to the wvarious
States during the year 1958-59 for the
State and Central sectors of the plan
is laid on the Table of the House,
[See Appendix V, annexure No, 38].
Under the new procedure three-fourth
of this assistance will be made awvall-
able to them by the Ministry of
Finance as ways and means advances
in nine equal monthly instalments
beginning with May and the final pay-
ment will be made in the month of
February, 1959 on the basis of actual
expenditure for the first three guarters
and estimated expenditure for the last
quarter, subject to final adjustment In
the following year mm the light of
actual expenditure for the vear as a
whole.

Engineers for Durgapur Steel Plant

1875. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

ta) the number of Indian engincers
sent so far to UK. for training for
Durgapur Steel Plant; and

(b) the nature of their training?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 68

(b) The engineers are given Plant
trawning in the Steel works both on
the operation and maintenance side
of the wvarious departments.

Steel Allotments

1876 Sardar Igbal Singh:
"\ Shri M. V. Krishnarao:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the actual quantity of pig iron
and steel separately allocated to
various States during the period from
January to August, 1958, and

(b) the quantity actually supplied
during the same perigd?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix V,
annexure No. 39].

Development of Ferozepore and
Ambala Cantonmenis

1877. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state:

(a) the total amount allotted by the
Government of india to the Canton-
ment  Boards of Ferozepore  and
Ambala as grants-in-aid for imple-
menting its development schemes for
the ycars 1957-58 and 1858-59; and

(b) the details of these schemes?

The Depuly Minister of Deience
(Sardar Majithia): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 401.

Loans to States for Setting up Indus-
trial Financial Corporations

1878. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
refer lo the reply given to  Starred
Question No. 1185 on the 17th August,
1956 and state:

(a) the names of the States which
have sinee asked for loans from the
Centre to subscribe to the capital of
State Financial Corporations under the
State Financial Corporations Act, 1951;
and

(b) the amount of loans asked for

by such States and the amount sanct-
ioned to them by Government?

The Minister of Revenue and Clvil
Expenditure (Dr. B. Gopala Reddi):
{a) and (b). A statement is laid on the
Table of the House. [See Appendix
V. annexure No. 41].

Lignite Deposits in Punjab

1879. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the present position
ability of lignite in Punjab;

of avail-
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(b) whether any detailed investigat-
jons have been made of formations
known to contain lignite; and

(c) if 8o, the delails of such investi-
gations?

The Minister of Mines and ofl
(Bhri K. D. Malaviya): (a) No occur-
rences of lignite have been reported
in Punjab.

(b) and (c). Do not arise.

Arms Act

1880 Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a} the total number of cases regis-
tered under the Arms Act for having
guns without proper licences during
the year 1957 in each State; and

(b) the number of ecases in which
guns were forfeited to the Government
during the same period?

The Minister in the Ministry of
Home Affairs (8hri Datar): (a) and
(b). A statement giving the requisite
information in respect of the States
from whom replies have sp far been
received is laid on the Table of the
House. [See Appendix V, annexure
No. 42]. Information in respect of
other States will be laid on the Table
of the House on receipt.

Geologists Working in Punjab

1881, Sardar Igbal Bingh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) how many Geologists or teams
of Geologists of the Government of
India are currently working in the
Punjab State; and

(b) the subjects of their investi-
gation?

The Minister of Mines and ol
(Shri K. D. Malaviya): (a) and (b).
The total number of Geologists of the
Geological Survey pf India who work-
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ed in the Punjab State during the
year 1957-58 and are expected to work
during 1958-89 is 31. The subjects of
the investigations to be carried out
during 1858-08 are as follows:—

Reconnaissance Survey in the Upper
Beas Valley.

Detailed  geological investigation
during the construction phase of
Bhakra Dam Project.

Investigation of dam-sites in  the
Yamuna Basin.

Geological investigation of the Koch
dam-site on Yamuna river.

Investigation for location of ‘tuba-
wells in the neighbourhood of the
Eastern Canal and Grey Canal,
Ferozepur district,

Investigation of water logging in the
Ferozepur area.

Selection of sites for  exploratory
boreholes,

Collection of basic data from  ex-
ploratory boreholes in Gurgaon, Hisar,
Ambala, Rohtak, Karnal, Jind,
Mahendragarh and Hoshiarpur  dis-
tricts.

Electrical logging of boreholes in
the areas mentioned in the above
items. Seismic refraction and electri-
cal resistivily iovestigations in the ex-
plortory area.

Examination of ground deposits in
the exploratory areas for gravels for
shrouding.

Five fleld parties of the Oil and
Natural Gas Commission consisting of
19 Geologists carried out geological
mapping in the Punjab during the
field ceason 19057-58, and 5 additional
geologists are looking after the drilling
projects in Punjab. The field parties
were engaged on geological mapping
in connection with exploration for
oil and gas and Geological work In
connection with test drilling.
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Excavations ai Smeupaigarh, Orissa

lllz Shri Bese; Will the Minister
Research and  Cultural
m!n be pleased to state:
(a) whether a big sum has already
been spent by the Archaeological De-
ent on excavation work at Bus-
upalgarh in Orissa; and
(b) if so0, the total amount spent and
the discoveries made so far as a result
of the excavation?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
EKabir): (a) and (b). A sum of
Rs. 79,589 was spent on the excava-
tions at Susupalgarh. Detailed report
of the excavations are available at
pages 62—105 of the “Ancient India"
Number 5 of 1949, copies of which
are available in the Library of
Parliament.

Insprance Agents
J Shri Jadhav:
1883.9 Shri Dayit Singh:

Will the Minister of Finance be
pleased to state:

(a) the number of agents on roll of
the Life Insurance Corporation;

(b} how many of them are active;
and

(¢) their average minimum income
per month? -

The Minister of Revenune and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) 2,15,523 as on the 3lst May, 1958.

(b) 60,670.

(c) Statistics regarding average
minimum monthly income of indivi-
dual agents are not available. How-
ever, Average Commission earned by
agents during the year 1857 wWas
around Rs, 240.

Mahsdeva Temple Near Budra-
Mshalaya

1884, Shri Assar: Will the Minister
of Sclentiic Research and Cultaral
Affairs be pleased to state:

(a) whether it is a fact that a re-
Presentation was sent by the public
and pilgrims of Sidhpur, District
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Mahesana (Gujrat) in regerd o the

protected monument of Rudra-
Mahalaya st Sidhpur four years
ago;

(b) whether it Is & fact that Gov-
ermnment had not come to a decision
on their demands;

(e) if so, remsons therefor; and

(d) when a decision will be taken
in the matter?

The Minister of Scientific Research
and Cultural Aftairs (Shri Humayun
Kabir): (a) Yes Sir.

(b) Neo, Sir.
(c) and (d). Do not arise.

Quarters for Harness and Saddlery
Factory Workers, Kanpur

1885. Shri S M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
gquarters constructed at Kanpur for
employees of Harness and Saddlery
Factory workers are not according to
specifications;

(b} whether this has resulted in
llen:ik.ns‘e after the first rain in 1858:

(c) if so, whether any inquiry is
being instituted?

The Deputy Minister of Defencs
(Shri Raghuramaiah): (a) No, Sir.

(b) and (c). Do not arise,

Bbarat Sewak Samaj

1886. Shri Kumaran: Will the Minis-
ter of Educailon be pleased to state
the amount paid by Government to
the Bharat Sewak Samaj for con-
ducting Youth Camps ducnig the year
1857-587

The Minisier of Education (Dr, K
L. Shrimally: Rs, 11,97,135°886.

The Samaj was also permitted to
utilise for the same purpose unspent
balances of grants for previous years
estimated at Rs. 5.48 lakhs.
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Delegations to Foreign Countries

888 Shri Daljit Singh:
i Shri Jadhav:

Will the Minister of Finance be
pleased to state:

(a) the number of official delegat-
jons sponsored by various Ministries
that visited foreign countries diuing
1958-59 so far;

(b) the objects of visits of those
delegations;

(c) the names of countries - isited
by them; and

(d) the expenditure incurred on
each of them?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
{a) to (d). A statement giving infor-
mation for the period from lst May,
1958 to 31st August, 1858 in respect of
certain Ministries/Departments is laid
on the Table of the House. [See
Appendix V, annexure No, 43]. In-
formation in respect of the remaining
Ministries/Departments is being col-
lected and will be laid on the Table
of the House in due course,
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Conference of World Assembly of
Yeuth

1889. Shri A. K. Gopalan: Will the
Minister of Education be pleased fo
state:

(a) whether a Conference of World
Assembly of Youth was held in Delhi;

(b) if so, the number of delegates
participating from each country; and

(¢) the number of delegates attend-
ing from India and names of organis-
ations which they represented?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) and (c¢). The World Assembly
of Youth is a Non-Governmental Ox-
ganisation and this information is
not readily available with the Gov-
ernment of India.

Elementary Education during Third
Plan Period

1880. Shri Hem Barua: Will the
Minister of Education be pleased tu
state whether it is a fact that Gov-
ernment propose to earmark Rs. 300
erores for clementary educationr alone
to be utilised during the Third Plan
period?

The Minister of Education (Dr. K.
L. Shrimali): Government will en-
aeavour to provide facilities for uni-
versal free and eompulsery Primary
Education for all children in the
country between the ages of §—11
vears by the end of the Third Five
Year Plan period and to make ade-
quate expenditure provision for the
purpese. It is, however, too early to
say what sum it will be possible +to
provide in this behalf.

Central Litigation

1891, Sardar Igbal Singh: Will the
Minister of Law be pleased to state:

(a) in how many cases Central Gov-
ernment have been made party to
litigation in the years 1955-58, 1987-
58 and 1958-59 so far;

(b) the amount of cost incurred in
defending or prosecuting such cases;
and
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{c) the amount involved in the
suits?

The Minister of Law (Shri A. K,
Sen): The information is not readily
available, I am getting it collected
from the various Ministries and De-
partments of Government, but this
will take considerable time.

Cantonment at Chandigarh

1892 Sardar Igbal Singh:
{ Shri Ajit Singh Sarhadi:

Will the Minister of Defence be
pleased to stale:

(a) whether there is any proposal
to establish a cantonment at Chandi-
garh;

(b) whether any scheme has been
drawn for this purposc;

(¢) the details of this scheme; and

(d) the progress made so far in this
regard?

The Minister of Defence (Shri
Krishna Menon): (a) and (d). Therc
15, at present no firm proposal to
establish a Cantonment at Chandigarh.
Proposals for locating units where
accommodation s  already available
have been examined. The cases of
stations, including Chandigarh, wherc
no built up accommodation is avail-
able will now be examined.

(b) No.
(c) Does not arise,

Exploitation of Coal Resources

1893, Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state the Steps Govern-
ment propose io take during the re-
maining period of the Second Five
Year Plan to exploit the coal re-
sources of the country to the full cap-
acity?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
target of additional coal production
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was fixed at 22 million tons per annum
for the 2nd Five Year Plan, Of this,
10 million tons were allocated to the
private sector and 12 million tons to
the public sector.

2, All possible facilities have been
given by the Government to the pri-
vate sector to import coal mining

chinery. Suitable quotas of iron
and steel and other raw materials have
also been made available to them.
Satisfactory progress has been made
by that sector towards the achicve-
ment of their target.

3. In the public secior, apart from
1'5 mullion tons per annum to be
raised additionally by the Singaren:
onilierie= the Nationu! Coal Develop-
ment Corporation (Private) Ltd. have
been entrusted with the task of rais-
ing 10.5 million tons per annum main-
ly from virgin areas.

4. The various stages required for
the achievement of this target in-
clude the arquiring of land and mining
rights, collection of the adequeate
drilling data, drawing up of the mine
plans, ordering of the requisite
machinery from abroad and the re-
cruitment and training of the required
technical personnel, in addition to the
planning and laying of the new rail-
way lines, sidings and bridges. The
progress regarding these items s
briefly as under:—

(i) Land and mining rights

In respect of new coalfields like
Kathara, Gidi and Saunda, the neces-
sary land and mining rights have
already been acquired under the Coal
Bearing Areas (Acquisition and De-
velopment) Act, of 1957. With regard
to  the remaining areas, necessary
steps are afoot

(ii) Drilling and prospecting

Drilling and prospecting have been
completed in certain areas and work
in the remaining areas is being done
by the units of the Geological Survey
of India, Indian Bureau of Mines and
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the National Coal Development Car-
poration.

(iii) Plant and machinery

Plant and machinery worth Rs. 17
crores have already been ordered. A
large portion of it has already arrived
and is being used in the new coal-
flelds. Action is being taken to obtain
the balance requirements under the
Exim Bank credit allocations,

(iv) Railway lines

The Government have already
sanctioned the 50 miles Bijuri-Karonji
line in the Central India Coalfields,
the extension of the Champa-Korba
line, including a bridge across the
Hasdeo river, extension of the Patrutu-
Damodar line including a bridge across
the Damodar river. The question of
building 10 mile long railway line to
link the Korea blocks with the pro-
posed Chirimiri Road station on the
Bijuri-Karonji line is being processed.

(v) Training

4 training centres have already been
opened to train the junior tachnical
personnel. For the training of mining
engineers, provision has been made
for additional seats in the Dhanbad
School of Mines and the other en-
gineering colleges of the country.
Facilities under the foreign aid pro-
grammes are also being availed of.

5. In the case of mines like Kathara,
parts of Gidi, Saunda and Bachra,
proposed to be developed by open cut
methods, the overburden is being re-
moved with the help of machinery. In
respect of the under-ground mines, the
driving of the inclines is progressing
satisfactorily. The requisite action
in regard to the various complement-
ary steps for the fulfilment of the
target is being vigorously pursued.

Coal Supply to States

1894  Bardar Igbal Singh: Will the
Minister of Stesl, Mines and Fuel be
pleased to state the quantity of coal
allotied and supplied to each State
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during 1055-38, 1957-58 and 1058-580 so
far?

The Minister of Steol, Mines and
Fuel (Sardar Swaran Singh): A state-
ment is laid on the Table of the House,
[See Appendix V, annexure No. #4.]

Naval Armament Depot, Alwaye

1885. Shri Kodiyan: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that the arep
surrounding the Naval Armament
Depot at Alwaye aproximately of
4,445 ft. radius from any point on the
depot perimeter is likely 1o be de-
clared a dangerous zone;

(b) whether it has been notifled
that the above mentioned area is not
safe for permanent civilian construct-
ions such as houses, shops, factories
etc.; and

(c) if so, whether steps have beén
taken to give compensation to the
owners of land in this area?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) Yes, Sir,

(b) The Government of Kerala who
were requested to inform the public
of the risk involved have issued a
Gazette notification to this effect.

{c) The question of payment of
compensation is being examined by
Government,

Copper in Rajasthan

1896. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the annual estimated output of
copper from the Khetri mines of
Rajasthan; and

(b) how far the deposits there will
be able to meet the needs of copper
in the country?

The Minister of Mines and Ol (Shri
K, D. Malaviys): (a) and (b). The
Indian Bureau of Mines is carrring
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out detailed exploration for copper at
Khetri in Rajasthan. At the present
stage it is not possible to indicate the
copper ore that may be mined from
this area,

Commiitess and Commimiong

1887, Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
to state the names of Commissions
and Committees which worked under
the Ministry of Home Affairs during
the period from the 1st January to
the 31st July, 19587

The Minister in the Ministry of
Home Affairs (Shri Datar):

1. Standing Fire Advisory Commit-
tee,

2. Ad hot committee set up in con-
nection with the proposed
establishment of the Fire Re-
search Stations in India.

3. Jail Manual Committee.
4. Delhi Advisory Committee.

&

. Himachal Pradesh Advisory Com-
mittee.

. Manipur Advisory Committee.
. Tripura Advisory Committee,

. Rules Revision Committee.

w4 -1

. Warrant of Precedence Commit-
tee.

Tribal Welfare

" 1888, Bhri Daljit Bingh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount given to the
Punjab Government for implementing
the centrally sponsored schemes for
Tribal Welfare for the years 1856-57
and 1958-89 so far; and

(b) the names of schemes for which
this amount has been given?

The Deputy Minister of Home
Affairs  (Shrimati Alva): (a) An
amount of Rs. 1,243 lakhs was given
10 the Punjab Government during
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1956-57 for implementing the Central-
ly sponsored schemes for the welfare
of Scheduled Tribes and the develop~
ment of Scheduled areas. For the
current financial year, a ceiling of
Rs. 1055 lakhs has been tentatively
fixed for the purpose. TUnder the
revised procedure, the grant-in-aid is
released monthly in the form of Ways
and Meang Advances by the Ministry
of Finance to be adjusted finally on
the basis of actual expenditure.

(b) A statement is laid on the Table
of the House. [See Appendix V,
annexure No, 45.]

Ald to Punjab

1899, Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) the amount of aid given to
Punjab Government to raise the
salaries of the non-gazetted officers
and other low-paid employees of the
State during 1957-58;

(b) the proportion of the State con-
tribution towards this; and

(¢) whether it has been subscribed
fully?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) A grant of Rs. 13,38,000, (Rupees
thirteen lakhs and thirty-eight
thousand only), representing two-
thirds of the estimated expenditure to
be incurred by the Govermment of
Punjab for increasing the emoluments
of low-paid employees of the State
Government and Local Bodies and
teachers in private primary schools,
was sanctioned by the Ministry of
Finance during 1957-58. The grant
ig subject to final adjustment on the
basis of actual entitlement.

(b) One-third of the total expendi-
ture incurred for raising the salariea

(c) The expenditure involved in
sanctioning the increases in emolu-
ments will have to be incurred by the
State Government in full in the first
instance. Thereafter the Government
of India re-imburses its share of the
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expenditure, subject to the conditions
laid down for the grant of Central
asgistance being fulfilled,

LAF. Station, Gummidipandi

1800, Shri Tridib Kamar Chaudhuri:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is & fact that some
4,000 1b. bombs were destroyed by the
Indian Air Force at Gummidipundi at
the Satyavedu forest near Madras in
the first week of July this year;

{b) their costs; and

(c) the reasons that led to the
decision to destroy these bombs?

The Deputy Minister of Defence
(Sardar Majithla): (a) Yes.

Andhra Pradesh .
Aszsam

Bombay

Madras

Punjab .
Uttar Pradesh
West Bengal

(b) Offers of appointment have
been gsent to all the Scheduled Castes
and Scheduled Tribes candidates
selected for appointment.

Medicinal and Toilet Preparations
Act, 1955

1902. Shri Jhulan Sinha: Will the
Minister of Finance be pleased to
state:

(a) whether any representations
have been received by Government
from Ayurvedic organisations regard-
ing the handicaps and difficulties they
have been experiencing due to the
enforcement of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1855, and the Rulez made there-
under with regard to the preparations
and sale of the Asavas and Arsthas;
and
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(b) and (¢). The bombs had become
unserviceable. The question of cost
does not, therefore, arise.

1.A.S. (Special Recruitment)

1901. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred
Question No. 1813 on the 24th April,
1958 and state:

(a) the number of Scheduled Castes
and Scheduled Tribes candidates who
qualified in the LA.S. (Special Rec-
ruitment) State-wise; and

(b) how many of the selected can-
didates from Scheduled Castes and
Scheduled Tribes have been absorbed
so far?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)

Scheduled  Scheduled

Caste Tribe
. - . I I
. P . Nil 2
. L Nil
. 3 Nil
. . . 1 Mil
‘. 4 Nil
. . . 2 Nil

(b) if so, action taken or proposed
to be taken in the matter?

The Minister of Revenue and Clvil
Expenditure (Dr. B. Gopala Reddi):
(a) Yes, the Government have receiv-
ed representations from some Ayur-
vedic organisations,

(b) The main points raised in the
representations relate to:

(i) exemplion of Ayurvedic pre-
parationg from payment of duty; (ii)
simplification of the Forms of accounts
prescribed in the Rules; and (iii) diffi-
culties experienced in some States in
the sale of Ayurvedic preparations.
The action taken in the matter is
indicated below:—

(1) At present only two Ayurvedic

preparations namely, Drak-
shasava and Draksharishta are
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subject to duty, as these are
considered to be capable of
being consumed as ordinary
alcoholic beverages. The
organisations have been inform-
ed that if they consider that
even these two preparationg are
not capable of being consumed
as ordinary alcoholic beverages,
they may send samples to the
Standing Committee constituted
under the Rules for test.

{2) The question of simplification of
the Forms of accounts has been
referred to the State Govern-
ments who are concerned with
the collection of duty under this
Act and to whom the revenue
accrues, and necessary action
will be taken as soon as their
replies are received,

—
«

The organisations have been
informed that the control over
the sale of these preparations
falls outside the scope of the
Act and that they may approach
the State Governments who are
concerned in the matter.
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Scheduled Castes, Scheduled Tribes
and other Backward Classes in
Punjab

1905. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount spent out of the
allotted amount for the welfare of
Scheduled Castes, Scheduled Tribes
and other Backward Classes in the
Pun)ab State during 1958-58 so far;
and

(b) the nature of schemes on which
spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The quarterly statement of expendi-
ture for the period ending June, 1958
has not yet been received from the
State  Government. A  statement
showing the amount allotted for the
welfare of these Classes for 1958-50
and the mnature of schemes proposed
for implementation, is laid on the
Table of the House. [See Appendix
V, annexure No, 46.]

Vigyan Mandirs in Himachal Pradesh

1906, Shri Daljit Singh: Will the
Minister of Sclientific = Research
and Cultural Affairs be pleased to
state the names of places where
Vigyan Mandirs are to be established
during 1958-59 in Himachal Pradesh?

The Minister of Scientific Research
and Cultural Affairs (8hri Humayan
Kabir): At present there is no propesal
to set up any Vigyan Mandir in Hima-
chal Pradesh during 1858-59. One
Vigyan Mandir has already been
established at Sundernagar (District
Mandi) in Himachal Pradesh.

Prohibition

1907. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Punjab Govern-
ment have asked for flnancial assist-
ance from the Union Government i
order to enforce Prohibition; and
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(b) if so, the amount of assistance

proposed to be given by the Central
Government?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)
No.

(b) Does not arise.

Malaria Countrol Programme in
Military Campa

198, Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether ihe anti-relapse therapy
measureg have been introduced in
military centres under the Malaria
Control Programmes,

(b) if so, the names of the military
centres; and

{c) details of the distribution of
Malarin drugs for anti-relapse treat-
ment?

The Deputy Minister of Defence
(Sardar Majithin): (a) No, Sir. The
Malaria Control Programme has been
replaced by the Malaria FEradication
Programme in India; and under the
Iatter scheme there is no provision
for anti-relapse therapy measures.

(b) and (c). In view of (a) above,
parts (b) and (c¢) of the Question do
not arise,

Land Record Department, Himachal
Pradesh

1909, Shri Daljit Singh: Will the
‘Minister of Home Affairs be pleased
%o state:

(a) the number of Government em-
ployees in the Land Record Depart-
ment of Himachal Pradesh;

{b) the number of local! employees
among them; and

(c) the number of Scheduled Castes
among them?
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The Minister in the Minktry of
Home Affairg (Bhri Datar): (a)
and (b). The number of empolyees
in the Land Record Department of
the territory is reported to be about
670, all of whom excepting about 50,
are local persons.

(e) 21.

Commissioner for Scheduled Casies
and Scheduled Tribes

1910. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state the actual establishment ex-
penditure of the office of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes during 1957-58?

The Depualy Minisier of Home
Affairg (Shrimati Alva): During 1957-
58, the expenditure on the Commis-
sioner’s office at the headquarters
amounted to Rs. 2:97 lakhs and on
the regional offices to Rs. 260 lakhs.

Punjab Tribal Areas

1911. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount sanctiohed
during 1058-50 so far for the tribal
areas of Punjab; and

(b) the schemes on which the
amount will be spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A ceiling
of Rs. 2'66 lakhs has been fixed for
grant-in-aid to the State Government
under the State Sector and of
Rs. 10'55 lakhs, under the Central
Sector, for the welfare of Scheduled
Tribes and development of Scheduled
Areas in Punjab,

(b) Two statements glving the
schemes separately for the State and
the Central Sector of the plan are laid
on the Table of the House. [See Ap-
pendix V, annegure No. 47.]
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Intelligemoe Bureau Department

Shri B. K. Galkwad:

Shri D. A. Katti:
1912-% Shri Manay:

Shri Nana Patil:

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of vacancies adver-
tised for the posts of sub-inspectors
(A.CL0O.) by Intelligence Bureau
Department during 1957 and 1858 so
far;

{b) how many of them were
reserved for the Scheduled Castes and
Scheduled Tribes candidates;

(¢) how many Scheduled Castes and
Scheduled Tribes candidates were
called for interview for those posts,
and

(d) how many of them were select-
ed and appointed?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The Minis-
try of Home Affairs issued § adver-
tisements for the posts of Sub-
Inspectors during this period. The
number of wvacancies was not men-
tioned.

(b) Since the number of vacancies
wag not advertised no specific number
was reserved, It was mentioned that
candidates belonging to Scheduled
Castes and Scheduled Tribes would be
given preference if otherwise found
suitable,

(c) 107 Scheduled Castes and 18
Scheduled Tribegs candidates were
called for interview.

(d) One has been appointed and
2 more have been selected but are yet
to be appointed. Selection as a result
of the fifth advertisement has not yet
been finalised,

Government Servants and Politics
1918 Shri Yadav:
"\ Shri Jagadish Awasthi:
‘Will the Minister of Home Affairs
be pleased to state:
{2) the number of complaints receiv-
ed against the Central Government

177 (A) LSD—4.
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employees for their involvement in
active politics in the years 1856, 1387
and 1958 so far; and

(b) the number of Central Gov-
ernment employees who were issued
warnings or departmentally proceeded
against on political grounds?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)
and (b). Information i being collect-
ed and will be laid on the Table of
the House in due course.

LA F, Personnel in France

1915, Shr{ Dinesh Singh: Will the
Minister of Defence be pleased to
state what is the total number of
Indian Air Force personnel (rank-
wise) who are undergoing training in
France?

The Deputy Minister of Defence
(Sardar Majlthia): Nil.

Pearl Mosque in Agra Fort

1916, Shrimatl Mafida Ahmed: Will
the Minister of Sclentific Research
and Cuoltural Affairs be pleased to
state:

(a) whether it is a fact that the
Pearl Mosque in Agra Fort has been
heavily damaged by the recent rains;
and

(b) if so, the steps being taken for
its renovation?

The Minister of Sciemtific Research
and Cultaral Affairs (Shri Humayun
Kabir): (a) Due to the rusting of
iron cramps and dowels, a gardana
stone of the Octagonal tower of Moti
Masjid towards the gouth side fell and
caused some damage.

(b) A Scaffolding has been erected
and repair work is in hand. A sum of
Rs. 2,500 has been provided for
special repairs to the Masjid.

Ban on Import of Books

1917. Bhri Jagadish Awasthl: Wil
the Minister of Home Affairs be pleas-
ed to lay on the Table a statement
showing:

{a) the names of books and their
atuthors and countries of publication
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whose import into India was banned
under the Sea Customs Act, 1878, in
the years 1958, 1057 and upts August
1958;

(b) the reasong for banning the
import of publications referred to in
part (a) above and the general pro-
cedure governing such decisions; and

(c) the number of copies of each
publication referred to in part (a)
which were impounded by the
Customs authorities during the period
mentioned in part (a) above?

The Minister of Home Affairs
(Pandit G, B. Pant): (a) (i) The
‘Ramayana’ written by Aubrey Menon
and published in the United States of
America.

(ii) 'Captive Kashmir’ written by
Aziz Beg and published in Pakistan.

(b) Import of the books was banned
in the public interest. The procedure
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in such caseg is to issue a notification
under section 19 of the Sea Customs
Act, 1878, prohibiting import of the
specified goods into India.

(c) Nil

Ministry of Home Affalrs

1918, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Assistants and
Clerks working at present in the
Ministry of Home Affairs; and

(b) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and
(b). The required information is fur-
nished below:—

Number of

Number of
Designation of post Total number  Scheduled Scheduled
of persons. Castes Tribes
employed persons persons
. among them among them
Assistants 319 i3 Nil
Clerks 684 88 13
12 hrs. Mr. Speaker: Only yesterday hon

RE: MOTION FOR ADJOURNMENT

Mr. Speaker: We will proceed to the
next jtem. Papers to be laid on the
Table.

8kri Vajpayee (Balrampur): I have

given notice of an adjournment
motion.
Mr_ Speaker: [ disallowed that
motion.

Shri Vajpayee: No, Sir.

Mr. Speaker: 1 refused to give my
consent to that motion.

Shri Vajpayee: You will kindly
permit me to raise the question in the
form of a Calling Attention motion.

Members came to see me along with
leaders of the various groups. 1 sug-
gested to them that when once 1 pass
order on an adjournment motion, if
the hon. Member or Members concern-
ed are not satisfied, they can come ang
seg me in the Chamber. 1 will waive
the time so far as that is concerned.
I will diseuss it with them and then
if I can change my view, I will bring
it up before the House the next
day. It was only yesterday that this
u;ns done and he was also a party to
this.

Shri Vajpayee: No, Sir, I was not
present yesterday.

Mr. Speaker: I am sorry. I he
was not present, he missed the oppor-
tunity.
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Shrl Vajpayoce: Therefore, I should
be given an oppartunity.

Mr. Speaker: No, never. I am tel-
ling him what happened and what
ought to happen. Whenever an hon.
Member  tables an adjournment
motion, unless I give my consent, I
won't allow him to raise it here. I
give it in advance. If I have not
given my consent, and if he is not
satisfled with that and if he has got
certain reasons, 1 do not want to shut
him out. He may bring it up to me
in my Chamber. I will consider this
matter and if 1 revise my opinion, I
will ecertainly bring it up here the
next day. Let us follow that practice
instead of creating this kind of dis-
turbance. He may be under the im-
pression that 1 have disallowed it un-
necessarily; I may be under the im-
pression that he unnecessarily gets up
notwithstanding my order.

It is not as if it is permanently
barred. He can persuade me. There-
fore, I request him to come and see
me. If he has any doubt ang if 1
agree that it is a matter of such im-
portance, I will bring it up tomorrow.
Otherwise, I have suggested certain
things to be followed. Nobody should
hereafter raise the matter in this way.

12'03 hrs.
PAPERS LAID ON THE TABLE

Unionw Puerie Servicr  COMMISSION
(CoNSULTATION) REGULATIONS

The Mipister of State in the Minis-
try of Home Affairs (Shrl Datar): I
beg to lay on the Table, under article
320(5) of the Constitution, a copy of
the Union Public Service Commission

(Consultation) Regulations, 1958.
[Placed in Library. See No. LT-
905|58.]

Normricarions usper Dxumr Munici-
rAL CORPORATION ACT

Shri Datar: I beg to lay on the
Table, under sub-section(2) of section
470 of the Delhi Municipal Corpora-
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tion Act, 1857, a copy of each of the
following Rules:

(i) Delhi Municipal Corporation
(Determination of final issue
rate of water) RHRules, 1858
published in Delhi Gazette
Notification No. 40/5/58(1)—
Delhi dated the 22nd August,
1958. [Placed in Library. See
No. LT-809|58.]

(ii) Delhi Municipal Corporation
(Determination of cost of dis-
posal of sewage) Rules, 1958,
published in Delhi Gazette
Notification No. 40|5/58(11)—
Delhi dated the 22nd August,
1858. [Placed in Library. See
No. LT-910/58.]

TO CENTRAL Excisk

RuLrs

AMENDMENTS

The Deputy Minister of Finance
(Shri B, R, Bhagat): I beg to lay on
the Table, under section 38 of the
Central Excises and Salt Act, 1944, a
copy of Notification No. GSR 744
dated the 30th August, 1958, making
certain further amendments to the
Central Excise Rules, 19044. [Placed in
Library, See No. LT-907|58.]

12.64 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messayes received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (8) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direc-
ted to return herewith the
Central Sales Tax (Second
Amendment) Bill, 1858, which
wag passed by the Lok Sabha
at its sitting held on the 28th
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[Secretary.]

August, 1858, and transmitted
to the Rajya Sabha for its
recommendationg and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill".

{ii) “In accordance with the pro-
vigions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the Bth September, 1058, ag-
reed without any amendment
to the Sugar Export Promo-
tion Bill, 1958, which was
passed by the Lok Sabha at
its sitting held on the 26th
August, 1958."

1205 hrs.
PETITION RE: LIABILITY OF
STATE IN TORT

ot wa'w Ve waefeay e, &
R A Haigas e 7 U%
arfaFTeTe T TEHT &Y g %
arfasr g w00 § !

12-061 hrs,

STATEMENT RE: EXPLOSION OF
AMMUNITION PACKAGES IN
PATHANKOT

The Parliamentary Secretary to the
Minister of Defence (Shri Fatehsingh-
rao Gaekwad): With your permis-
ston, Sir, 1 would like to make a state-
ment on behalf of Shri V. K. Krichna
Menon,

Further to the statemenis that the
Minister of Defence made in this
House on the 25th arnd 27th February,
1958, regarding the explosion at
Pathankot, which took place on the
24th February, 1858, I beg to subrmnit
that the Cowrt of Inquiry which was
instituted to inquire into the explo-
sion has completed its work......
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Mr. Speaker: How long is it?

Shri Fatehsinghrao Gaekwad: About
two pages.

Mr. Speaker: This is a statement
relating to the explosion in Pathankot
in February last, It mgy be laid on
the Table, Hon. Members can read it
themselves.

(Remainder of the statement laid on
the Table)

In accordance with the report sub-
mitted by the Court, the number of
casualties of Civilians involved in the
explosion was 37, of whom 34 died;
eleven bodies wer: recovered and
identified and the remaining 23 are
missing, presumed to be killed. The
number of casualties of Army person-
nel was 18 of whom 8 died,
five bodies were recovered and
identiffied and 2 are  missing,
believed killed. The damage to
the Railway property has been assess-
ed by the Court of Inguirr as
Rs. 1,25,300. The loss to the Defence
property and stores has not yet been
finally assessed, but it is feared that
this will be of the order of Rs. 11
lakhs.

The unloading of explosives was
being done with due care under the
supervision of trained and experienced
personnel and there was no evidence
of negligence or carelessness on their
part. The wagons were received at
Pathankot intact and there is no evi-
dence to prove that the explosion was
due to any act of sabotage. The
civilians who were employed on the
unloading work swere regular em-
ployees of the Ordnance Rail Head
group at Pathankot. The explosives in
the wagans were inspected prior to
their despatch in accordance with the
regulations In view of the fact that
most of the essential witnesses died
instantly, it was not really possible to
say conclusively what was the actual
cause of the accident. As all safety
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precautions were observed, it is most
unlikely that the accident was due to
any negligence on anybody's part.
However, strict instructions have been
issued to all concerned that no efforts
should be spared in following the
existing regulations with regard to the
handling/loading/unloading of ammu-
nition/explosives.

Among the civilians, who were
Jabourers paid from the Defence
Services Estimates and who were on
bona fide duty, 34 were killed and 3
injured, 2 of whom received minor
injuries. Immediate interim relief to
the extent of Rs. 200 each to the fami-
lies of those killed and Rs. 100 to one
of the injured was paid, as an advance
of compensation, pending payment of
compensation under the Workmen's
Compensation Act, 1923, In regard to
the payment of compensation under
the Act, a bill for an amount of
Rs. 72,600 has been sent to the audit
authorities along with relevant con-
nected documents. It is hoped that
this payment will be made shortly.

Deaths of all the military personnel
who were involved in the mccident
have been accepled as attributable to
their military service. Family pension
claims in respect of them are, how-
ever, under verification through the
civil authorities concerned in a&ccord-
ance with the normal procedure. To
avoid hardship, a Pending Enguiry
Award, which is equivalent to family
pension, has been sanctioned to the
nominated/highest eligible heirs of the
deceased. The said award is in issue
in seven cases. Eighth case is under
dispute as there are two claimants and
the matter is being wverified through
the authorities concerned:

Eight military personnel, who were
injured in the accident, have been/are
being treated in the military hospital.
The Medical authorities are of the
opinion that it is likely that one of
these individuals may have to be
boarded out of service. His claim to
disability pension will be decided on
the basis of the medical report if he
has to be invalided out,
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12054 hrs.
BUSINESS ADVISORY COMMITTEE
TwWENTY-NINTH ReEpoRT

The Minister of Parllamentary
Affairs (Shri Satya Narayan Binha):
I beg to move:

“That this House agrees with
the Twenty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 10th
September, 1958."

Mr. Speaker: Motion moved:

“That this House agrees with
the Twenty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 10th
September, 1958."

Shrimati Renu Chakravartty (Basir-
hat): It is rather delicate for me to
raise a point regarding this Report.
1 was invited to atiend the meeting
of the Committee, but since we were
also attending the debate in the House,
none of our Members was present
there,

1 feel that two important subjects
have been clubbed together, that is,
the question about the Port of Cal-
cutta and the statement of the Minis-
ter of Irrigation and Power regarding
the Gunga Barrage Project, and two
hours have been allotted. In the light
of our experience of the Rehabilita-
tion debate yesterday, the time of two
hours is too little. T would suggest
that at least the maximum that has
been allocated, mnamely, 2§ hours,
should be allotted for that debate.

Mr, Speaker: Very well. I can
extend it by half an hour.

Bhri Braj ERaj Singh (Firozabad);
I want to point that the Delhi Rent
Control Bill is a controversial Bill and
the time of 7 hours allotted is not
sufficient. Some more time should be
allotted.

Mr. Speaker: If any hon. Member
wants this matter to be considered as
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[Mr. Speaker.]
sn amendment, he must table an
amendment. Originally four or five
hours were allotted to this Bill; now
it has been raised to 7 hours, and 1
have always got discretion to allow
one more hour,

Shri Satya Narayan Sinha: It is
only being referred to a Joint Com-
mittee.

Mr. Speaker: Yes, the Bill is not
disposed of clause by clause now. It
is going to a Joint Committee,

So far as the other half hour is
concerned, it is always within my dis-
cretion to allow it.

The question is:

“That this House agrees with
the Twenty-ninth Report of the
Business Advisory Commiitee pre-
sented to the House on the 10th
September, 1858."

The motion was adopted.

12.07 hrs,
DELHI RENT CONTROL BILL—
contd.

Mr. Speaker: The House will now
proceed with further consideration of
the motion moved by Shri Datar on
10th September, 1958 to refer the Delhi
Rent Control Bill to a Joint Com-
mittee. Out of 7 hours allottad,
5 hours and 45 minutes remain. That
meens the debate will go on for the
whole day today and also sometime
tomorrow.

8hri V. P. Nayar (Quilon): Pro-
vided quorum is there.

Mr. Bpeaker: I shall request the hon.
Minister to reply tomorrow. Let us
carty on as long as we can today.

Bhri Prabhat Ear (Hooghly): The
time allotted must be extended by an
hour.
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Mr. Speaker: If hon. Members are
willing to sit longer, 1 have no objec-
tion.

Shri P. S, Daulta may now continue
his speech.

Shrl P. S. Daolta (Jhajjar): I was
submitting yesterday that it was the
tenant only who wanted a change in
the law. The Minister of State in the
Ministry of Home Affairs says that he
is here with a Bill which is for both
the tenant and the landlord. I sub-
mitled that this Bill was only for the
landlord. 1 was explaining why this
was only for the landlord and while
doing so, I submitted that because the
gituation so far as accommodation was
concerned was very tight, it could not
be eased without constructing new
houses, and private individuals could
not do so when the cost of living was
so high and the saving, if any, was
very poor and the prices of materials
were beyond their purchasing power.
Then the only alternatives are either
that the State should construct build-
ings, as is done in socialist countries
for their citizens, or private invest.
ment should be allowed to build
houses, as is done in capitalist coun-
tries. Therefore, our Government have
come and requested the private inves-
tors, men with money, to build houses.
That is why 1 say that this Bill is a
Bill for the landlords. The very
Statement of Objects and Reasons
makes it clear. I refer to paragraph
2(a) thereof.

“(a) to devise a suitable machi-
nery for expeditious adjudication
of proceedings between landlords
and tenants;”

There was a longstanding complaint
of the landlords that they cannot eject
the tenants easily and it takes a long
time. As the hon. Minister of State
in his speech has said, so many pro-
ceedings are pending and it takes a
long time and the trials are protracted,
so they were in search of a machinery
whereby these proceedings could be
disposed of very quickly. So, the firat
object of Government is to provide a
machinery through which they—the
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jandlords—could eject the tenants,
becauss proceedings between the land-
lords and the tenants are generally for
sjection or for the realisation of
arrears of rent.

My hon. friend the Minister has got
the statistics of the litigation between
landlords and tenants in Delhi. I want
to know in how many cases the land-
tord is the defendant and in how many
cases he is the plaintiff. You will find
that in 98 per cent. of the rases, the
landlord is the plaintif. In civil and
criminal law there was a good feature.
In ¢riminal law we had many things
for the accused and in civil law many
things for the defendant. But, we find
that the tendency on the part of Gov-
ernment lately has been to take away
the rights of the accused on the crimi-
nal side and the rights of the defen-
dant on the civil side. ‘There have
been amendments, in order to help the
plaintiff, by-passing the ordinary civil
courts every day. The other day we
had the Eviction Bill. The civil court
was by-passed in that Today we
have another Bill in which the civil
court is by-passed. These by-passings
or safeguards are provided by Govern-
ment in the name of a machinery for
the quick disposal of the thing. So,
the first object is secured by this
machinery by-passing the civil law. I
would request the Members of the
Joint Committee to see that these con-
trollers are not given a frec hand and
that some sort of advisory committees
are associated with these controllers.

The second object they say is very
good mnd interesting. It is:

“to provide for the determina-
tion of the standard rent payable
by tenants of the wvarious cate-
gories of premises which should
be fair to the tenants, and at the
same time, provide incentive for
keeping the existing houses in
good repairs, and for further
investment in house construction;”

They want to do a thing which is
impossible. They say that they want
to provide fair rent to the tenant and
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that fair rent to the tenant should,
at the same time, give an incentive
to the landlord to build houses. If
the rent is fair to the tenant in the
circumstances in which we are—the
condition of demand of supply remain-
ing the same—it has to be fixed accord-
ing the paying capacity which is going
down and down because the cost of
living is going up and up. In no case,
it should be more than 10 per cent.
of his income. [f the rent is fair to
the tenant, it cannot produce any in-
centive to the landlord to invest
money because the investment field
being vast he will come to invest
only when he gets a lucrative return.
So, Government have come forward
with a Bill which provides a rent
which will produce the incentive to
build new houses.

In this connection I want to refer
to clause 2, 6 and Second Schedule
which deal with standard rent. Clause
B says how far it is fair rent to the
tenant. According to clause 8, the
houses of the landlords have been
divided into three categories in point
of time. The first category of houses
are those which were rented before
the 2nd June, 1944; the second cate-
gory is of those houses which were
rented after 2nd June, 1944 and before
the 2nd June, 1951; and the third
category, those houses which were
rented after 1851

Now, let us take the first category.
Houses built before 1944 will have a
standard rent which will be the basic
rent plus 10 per cent. And, the basic
rent includes 124 per cent. increment
in residential houseg and 15 per cent
increment in business premises that
has already been given to them. This
seemingly 10 per cent, in some cases,
will amount to 32 per cent. and in
other cases to a bit lower.

How were those houses built then?
They were built mostly when the
labourer used to chargée for the whole
day 5 annas or 6 annas, when the
prices of the raw material and land
were very low. And, there are in
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B
[Shri P. 8. Daulta.}
Delhi meany landlords whe have
realised at least 100 times the cost
of the houses they built somewhere
in the olden days. There was abso-
lutely no justification for increasing
their rents, There ought to have been
& reduction. But why has this been
done? Because the prices of the mate-
rials for repairs have gone up and we
want to give them more money for

repairs.

Please come to clause 43 which deals
with repairs. It reads:

“"Every landlord shall be bound
to keep the premises in good and
tenantable repairs, except in cases
where the tenant has undertaken
by agreement to keep the premises
in repairs.”

They are increasing the rent on the
one hand, and, on the other, there is
a suggestion to the landlords to enter
into agreements with the tenants and
shift this burden of repairs also on
to the tenants. 1 would request the
Members of the Joint Committee never
to allow it. They should change it
and say that in no case the repair has
to be done by the tenant. There was
no )ustification in the first category to
inerease the rent.

Now, coming to the second category,
with regard to the houses which were
built or rented after 1844 and before
1951. That again has been divided
into two categories; one where the
rent was determined under the Delhi
and Ajmer-Merwara Rent Control Act
or under the Delhi and Ajmer Rent
Control Act. When the rents were
determined at that time, it was basic
rent plus 10 per cent, increment. It
not determined then, it is 8] per cent.
more. In the second category also
there is an increment but it is not
10 per cent. This category has also
got previous increments, and they
would benefit up to B8} per cent.

Now, coming to the third category,
we find a very interesting thing. In
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this category, we find comparatively
new houses or brand new howses. In
the cases of houses built after 1051 but
before 1055, for 7 years no provision
of this Act will apply to them in res-
pect of stendard rent. Whatever
exorbitent rent they were charging
for the month of March, 1958 has been
regularised. That rate of rent waa
fixed when the demand was high and
the supply was very low and the posi-
tion was very acute; the landlord
demanded an exorbitant rent. Wnen
people are thinking that some relief
would come to them, Government have
regularised this rent for 7 years in the
first category; and then, in the case of
houses built after 1955 or which are
to be built now, for five years again
they will be entitled to charge the
rent which is settled between the land-
lord and the tenant under the law of
demand and supply.

Thus, there is not a single category
of landlords who do not get some-
thing or other fram this law. For the
older houses, it is 10 per cent. or
seemingly 10 per ceni; for those v.hich
were built later on, for 7 years or
5 years, a clean cheque and after 5
years or 7 years, they will get 8} per
cent, more. How is that cost going to
be reasonable and how is it to be as-
certained. There is nothing clear in
this. There can be two ways. The
P.W.D. may do it; they may classify
it into different categories, A, B or
C according to the material or the
landlord goes to the Controller. I do
not know how they will provide.

Mr. Speaker: The hon. Member's
time is up.

Shri P. S. Daultz: The hon. Minister
took one hour. I shall finish in five

minutes,

Mr. Speaker: Can each hon. Mem-
ber say that the Minister took ane
hour? The Minister takes one hour
on behalf of all the Members who

speak.

Shri P. 8. Daulta; From the Minis-
ter’s side alsa, they will speak. So far
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g8 she rent is concerned, all categories
of landlords are to get something and
when this Bill is passed, thousands
and thousands of rupees will go from
the pockets of the tenants to the land-
jords. 1 put a simple question. Will
there be any single tenant in Delhl,
who, after the passing of this Bill will
pay less than what he pays today?
Give me a single instance. Then why
say that it is going to be fair rent for
the tenant and talk of forcing the
landlords and so on? The question of
the tenant’s security was referred to—
security of tenure. There is a strange
septence. I do not know how it has
crept in. How dare they say so? All
the provisions which the present Act
has got enabling the landlord to eject
his tenant have peen incorporated in
this Bill. The only change is the addi-
tion of two new grounds. One is that
if a tenant enters into a partnership,
it will amount to sub-tenancy and he
will be liable to be ejected. Under the
previous law, a landlord or a member
of his family could get a tenant eject-
ed. Now, a new thing has come: ‘any
person for whose benefit it is held'.
All those provisions for ejection plus
two more have been put in. This is
the sense of security that they are
giving to the tenant!

Then, there is clause 10. As soon
as the landlord puts an application for
a lawful increment, he will get a pro-
visional increased rent from the very
day he puts his application. He should
get some increase if he makes some
alterations,

Then, they say: we have provided
that no pugree will be allowed. Pre-
viously, it was not the law that pugree
should be taken or realised. But the
demand and supply situation will
continue like that and people will pay
pugree but because it is a concealed
affair, & chora-chori affair, it cannot
be proved in court. So, this provision
is illusory.

My friend was eloquent about resti-
tution. If a landlord ejected a tenant
and after four or flve months it is
proved that it was mot a bona fide
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ejection and he is not using the house
for his personal use, restitution is pro-
vided for. B8ir, I was ejected from
my house in 1947.

Mr. Speaker: In Delhi?

Shri P. 5. Daulta: In Rohtak. This
restitution law was there, But within
fifteen days my landlord who came
on pension handed it over to another
man. I thought of filing a case but I
thought: I have got a house; why
should I worry. A person does not
live on road for six or seven months,
As soon as a tenant is ejected, he will
go and find another house by paying
pugree and when once he is settled,
he will not come to see what his old
landlord is doing. A tenant once
ejected, is ejected for good. I chal-
lenge my hon. friend to let me know
how many restitution cases are there
even though there is such a provision
in the present law. Let him give me
a single instance in the entire Delhi
courts,

About this clause 52, I am subjeet
to correction. The Evacuee Property
Acts perhaps safeguard and these pro-
visions may not apply to those houses
which were purchased and they are
now the full owners. If those houses
are let out in rent,—there are quite a
number of those houses,—then they
will be outside the purview of this
clause. It is a very difficult thing.

80, my humble submission is that
this Bill is for the land-lords. Will
this Government ever dare for giving
relief to the temants in urban areas
at the cost of the ownership of their
land-lords? My answer is: no; they
could not. That is the class charec-
ter of this Government. I want to
refer to the book of the beloved Prime
Minister—Discovery of India. Who
will inherit power in India after the
Britishers? He asks that question
and replies: the Indian bania. These
people would liguidate the feudal
lords of Jodhpur, Bharatpur, Patiala
and so on. Bat they could not touch
their own lands, which are_of this
class. If these families and Channa
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[{Shri P. 8. Dauita.]

Lals and Shoba Singhs are to be

. wT¥, dur I W WY AT T TN
liquidated, people shall have to wait

till the time we come into power.

staal gaar WA (wewr)
wvE AT, 7 I F AR @
«7 fe fEraed & fad wmo agr
#r§ faer o7 ar § 1 o€ aul ¥ froraa
HEOET BT R 9, 4G gy et
YT e aga 3§ 9 faarc g ) feaa-
Zr #T aga aga CEifadne o W)X
T AFT TEET T4 FHAT & qTH WL
T w4 4y fasr wrar Y gar Aw g
¥ 5 feom Iy 9T Foeme g7 T
/7 oft 9 @ 9 INT F W7 dA
T g draT #Y oy g+ faegia
ag wgr & ag Feamdm w1 faw ¥
? @ 7 ¥ w7 faagw gafew g
i @ ww & feeslt & feogar
&) 3 gt g€ IEw fed v 7
v wEe A% faw oy tw s qav
waw gt fr fomr st F qw faer oY
y1ve frar T fromard o e wi
w1 wak gz AgY ar wifw F oanr
e afrsr ¥ oA § @R & I e
ET EAE R § 6T v T wifeEs
FAIR @19 T TYF w2 A =i 7
TEEAIEE w9q fermed & W™
w & 31 FW AT A wRen @ fe
e fadt awets 7 wa € )

QET T AHHT FT AT gl & @w
Y wr § s smpnfew e 3 ¥
arz Wt o IEw feres &1 e g
g oY fes T R Y €
ol & ? agw v fevae o
& Forr o g g &, savar A A
e et § Frer fs wrofie s
By § e fer omr @ ) A
wérw arasft Formey fie et W, wTOdTE

& Fowear foar amer &1 gfew &
afa o &% f Wt ¥y grae o
TAR ATCTE wAT wT fawre faa arer
2 1 vk frTgEre g 13 & ooy fis o
TR ST T §® ETEAH Y q%
st § wgT frwrer faar W )
agT AR FTrEaTe oF 1T & foawy fe
feenr firer & oo s, WY &
e F qwwan fear omar 8, faw
ﬁmm%,spcho%lfm%
w1 T T AT ¥ 3 farers arie ¥
fad o &1 w1 ® faa WA
fedw & were # avfte arga W ¥ oy
TR 1 AT I S Y T T
agt 9% feey fewr o onfeders WY
W SRR T aeeE W 9R-
oifaur TAAgz ¥ wmee e SfE
W ag FE1 ¥ & fF owre ool v
TEHT BT TATA AL P ITHF 1 WTH
farriaTt o sl aft e T am-
#F AR wEEY § Tgedt 3w
feest & ¥ymv wwra wfes feoa-
ol MY faser R 1 ¥ ag wg T
f g qz wu fod gwma wrfgd firo-
T ¥ uEw At s dAF ) ow
faafe™ & & aga @Y 95T agma 6
gz fearar srgdT £ s ggr av (Fresfy
) t& I &7 Fe@ awmr 78 %
T% Ordinance 1< ffar ama  fored
fe fassh & dqme afewiq wr qee
¥ wr om, BRA Y §2 & w=T
Tw amr s faedt &z § Wi feedy
esfafrg™ & gg o ar e @
fet ox wifedw qu feqr omm
T® wifed= Y @i & Iy A ow 9w
& fawk ay fis a2 fm omar oY
A feTdery wY Sy G dar
1 sod uw vy @ 5 wEa
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wifes fedare & o fied adhiz
grRaT 1 §F 9T fawre gwar a1
e wifaw  fs fedy oo &
= WX %7 39 faw § & frerm fear
wrd WYC AR Wt § 99 Tw A gart
awi wre grafen & fafee €, fogiA
ag faw ¥w fisar @1, ag o9 1w 39
ra ® qfafedz af w21 a9,
g gt p feafaee ofefmz v &
ford azz st aE3 4 1 Afam e
v fem & 33 @9 7 fiegw oY
fex mar gy war @ fe @ g
Qe § ag 91 2 91T @ W IR
a¢ 7R AT WTTM | 9T AT AT 96T
@ W g ;e g W AWM
gy A gz 9 € gg N BN
¥ Gia @ IEE T §F W W™
£ wrair /Y w1 gEY A 0N
s A fegaart o fofrs @
qR M1 ¥8 ama o wearE § v ow
< g firey & werd srorexror o< faar
$ WIS OR @ 4 FER
afry €1 AT 7 % % aE
wwe foar qor @ feaft @ aw
o w Yo 000 AT GX § A gET W
A} 9T G WEE T FT W o
WWRE ! LA WHIRTT HFT AT |

S Ay & 1 A ag T A TEw F agr
it | HS g8 I F oaeaw ¥ fe
qE® W A1 wweartt ® fofs fan
o7 IEHT AT ¥HEAMT T ¥ ger faar
A

X% oy gud o g A §
faik fad g awdTa & ... ..

Shri Nsushir Bharocha (East
Khandesh): What is the use of your
aphsos, if you are going to vote for
the Bill?

Shri P. 8. Daalta: No, she will vote
with us.

ol gw 1 Wit gEQ O
¥ gy amyw v
v 1 ¥ fs ard go famr F -
Gradr wE €7 FAT ® A6A
s W varaw A A & feodaerdt
G FOAY T ITAE R T
dwvard e A 54 55 T F dar wgd
afier o ot agioes & arw oy few
wrar, et sterd & ax aw of few
wraT, &t ¥t %@ § 9 &y or fe ow
o ®fm S mseTdsTIR e
q¥ G & fie s wrfet e
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(et spwar aveft]

fevdard & ovgen w0
tgir $T A ear 1w gATY
arafaee gema dar A #% awdr At
S AT EwaT 3 @ A A7 ag
wry wrdr Pe ga#t oF scgwr o
wo wifgd | Ay ag fs wx fewg-
W AEA ¥ RrAT O T IE AT
feTrgare  ® aFwa wfew T4 2ar
afgd WYX Iwwr @ FrErar SmEr
wfgd 1| (A Y gk A 7O aww
g ¥ s frw aw & v frieq &y
SERM T RE L wmd fagar aEy
& fad fowl Yge el & @ amt
¥ fag aar 3z arfe A s aran
€9 ganT 91 6 7 e e difcge
w5 a8, g g P
Tl ¥ @ awErE ® wgEE oo
o Y 97 gz ¥ & ff 3N feo-
13 #F aweTE AfT §, 39 ATE FY AT
art T et 1 e gm REa B
N ®HA T4 AR 9 3 T Foraar v
;1 SrdE famr g A qRTT Y
& WY T A EE W Ay A e
ary w1 AU g @ X
Ty foeft ool W wod ) aorg
¥, O § wfar & w7 oS @ g
o fafrees mga o fe @3 oY &
faar ag 9 xa®r WX Ia%1 9T wE
€ W o ¥ € ) ag oAy
w agwgl wgonm d fy el
s arftel s gRafer fadem
H¥ ¥ WIEAT CTONTES ¥ SureT &
wrreaw ¥ @& o gquw
T WY AT W R gt A §
gl 9T W WY w g A Qe a
2T

q¥ET HETY WOW] ®F ACH &
7 oot oy opeft § for Y e mrfe
% equre faward § Paeeft ok wv

B 5976

ot otz afcar aff §, o g6 W@

o & Aw #  feeerw off Sy
= S A I agy faar g W owmer
arAeg e oy & 3 fe
s gw A fear ag agw weer e,
T, T AT AW R RCHA R A TRy
A ST 1 A Ew W g faw WY
W@ FT A § W1 98 AT www
® aff wrar

W ¥ gaw 9w woft 1 Gur wom
wagfera {1 ¥ feort & i fafrrx
aE ¥ xreney wEt fis falee w0 d
& womar Y § ¥4 f gwer few o
¥ fw wr awr £

W faw § miz 4 1w oEw ¥
fad qF ofvdy dfeady o & £
Wit o @ oy T a7 fe fecRiaTe



B

waras & AT AT A °r WY et
o ¥ f @ Frere dar av
TR qiferarie & garfers Y frde
&1 & A i o arw oAy §
@r et r ¥ agT ¥ feodare A
A A 33 @ T T ag N
Mg T f it § agew w9 AN
FAIT ¥ U W Fara 2 o are
AR a7 AEd L wh @ fafe
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dar 5 7 o v, foeet & frod-
ZT{) &Y awelth & WY | STare

5978

soft § fF w9 o A, Wow
fas * &% v A wifinw w3 Ol
I guft g et 7 &%

Mr. Speaker: Now, Dr Sushila
Nayar. Thereafter, I shall call Shri
Radha Raman and Shri Naval Prabha-
kar. They are natives of Delhi. Of
course, I shall call others also.

Bhrli Vajpayee (Balrampur): We
also want to speak.

Mr. Bpeaker: I shall call other hon.
Members also.

Wo ww W1 AT (&) AT
weqE WEIIY, A KA G2 ® qTHA
TRT AT §, IH R YA Y ST [ATRY
R w A oA g | v e F 7y o
FgT gt g R g A ge
uF gare & AT 9z @ wrfgg o
T FTA 917 awa Y DT g ane
™ T § | 59 faw & aeerc ofowgy &
fog ot &ftdr sl g ok §, 99
# & w1 aga 777319 7€) et £, i
Wi foer gl 9T WA ST Wy
Yy fear o §, 9g WA-saTOE
agicE w—smfaga atc g s
= art w—ft o 1 e
gFaT & 1

Shri P. 8. Daulta: There is a sepa-
rate law for that.

WMo griten Ame : d et g fw
FEAE] WY AT ¥ Wy 9T -
AT T G far srav §, Afww
I AEHT AT ALT FOATAT AT |
& ot g e &€ e O e ot
@ wTOr ¥ af awelw g & 1 O%
AT TTH ATIT § | I WY TG AL
fwc wt wrwe @ 8, Afew agen
Aw afi Frewar § 1 a5 v w7
goere wEft & e ® afun w3
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Biz

[wre gufrem avav]

g & fe ot @A oY T A
§ fr gn gz e arey war v 99
e Y ¥ g% forw #y fe awi @A
wifgd | seqoret ¥ afew € feely
A ara § 1 7r AW Tiew gy arir
a1 ferae g st & | 7% w9 qwT A
frwerdt =i ¥ 1 foaw 7€ 7 Y uy w7
T § ®W KT §, 99 1 Ag
@A T g, e g A @ aedY
¥ e w § B g o, o
w1 w7 gt o w16 Tear ad @
fog & go gw=r oTe wTET 0
® wawdt § s 48 ®faw &, ogr wa-
fopy @ W < d5 o & @3 @R
¢ ot 7 F@ § g wOA
® foar et aftrdt o1 a1 AT
iR grwfardw L mew
«ga Ity w1 far mar § 1 Afie fafa-
T gIge W a8 e ¥ fF oow a7
i W o & fag § fs fasiw
gfefeafa & s ) feereen § 1 e
f wft gy of 9 %q1 8, Y dmv A
@ v ag Sr-ae’'s ¥ wofw a9 amr—
&t Fe-arw & 7 Afawr 7 ¥ o W
ag g far fefesfadam, wgt fag w
R, 957 I A< famred A W9 oN
™ AN W g fem v e ogqw
aifew woor &5 #® fog wear W
| orfgr & fF a7 ST & o
AGTAT WFA ¥ ATHT AV E )

o fETrg a1 Ry frsraT on T
g riemiframl e T wx Y e Y
T T OTX § | A T aTy foeet #Y
wxEn # ofy §: gone #fow qfarm
* 92 gd §, Qa7 98 w3 mar | Ol
g & firfaezt wgieT 3 ¥ g A
8 fe 37 ¥ gy o ¥Rrwr §, T o
AR & qte 0F & are fidvare fadedr )
w1 fafrex g & O wgT oW

Bt

wg ot =i iy il onr e AT ST
ST KT &, 6 I 4 TS W gArT Sfaw
qedft wx fed o Wi 3w W W
qfrery & a1 for oy 7 qg O
gfer s AR A wmm & e
frrfaees wgiag ¥ ¥ a6 qavorg & 1
& wawt § 6 55 F7 S AR A
A W AE  wT wE—reT,
Fady WY I, gET gAr wwr
A w2 AR AgEE X owvg agw
qwaTa ¢ W ATAT 1 WIfEw-
qwEl & g /TR, 2 2T {75
TEE WEIN qY §, a@l A AT qgA
W o7 & W€ agy aw o A O
AT § | WX ¥ S B g 57
fegr omar &, ot far 9Pl Wt o &
w1 & qarfas  frerem o @ @ W
o A w A & forer o e &) wwdt
¢ v & v e Al g faw
ary, SR forg g gren @t faem
qTeT ERTY, I o W & wy A g
a7 % fag & w1 7S #7 ww faw
FTT 1 5] g W kA S Y 8T
fafaee Agem qavog & &%, ar wodt
arer gy

Wt aw frcrd &7 g™ &, a8 wrAT
AT fE & W & AR
sy, T &g § R 2y 3@ aga
Auifees s A 1 x| o faelh 7
o 7 = &, foq & fag e 4
qi g a1 %1 fFar qrata—ardr
¥ of% ¥—agw fear @, forawy
afton g d fs w g F ST W
g ¥ ard greeAr €9 AT §, 39
' A% & T § | N qearw fear §,
IY AEE ¥ A oGS & T Wi
I fos wfm #r o A0 ol
HrfT | Y& S & qufeat aw gy v,
a1 QR 7T T wren § | R A
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§ fis qofest oy v v o ot
et rawn f W ag g b B
ufis ¥ wfww s mehiz g7 vt
o & wF wor e woerd v d—
et §, weaarst o gadt wet F

o FreTd AT §— I g O w5y
m ¥ fad e woETT 9w A
wifyd, ¥ F AF @% A § 1 >
wTAT Y ! «F wHE) & foad oy qem
a omy &, Bfiey oY ¥R I & A
=2 W} wegare # &Y, exw A & @
wT R §i—37 & o e w1y
) & 1wy =es o Afed, s
wY Afera, 3% ford wravTE oRTRE T
g ¥ o ww & wF 2% ag wwi g
t s gr-EgTOESE WG WA AT QR
€ 7w ST ¥F I 7 woErE @ e -
TTCETE RS &g Y & o ag
A &I T T &, wg orver & 1 A
a1y frare % fin O8T w6 g & 1 A
et & wIgt ATY AT WT FC@TFQA G,

e & greT ¥ g wge< f—ww ¥
w5 wgt € gur oY o A wh v d
Fgee k1 o fod & qmwet g e qem-
wriere} wy Fgrar feog w1 fey 3w
WETT AATA FT A wmen oy € R, A
¥ T qArfeT iy i g Iw oW
ag 93¢ PR §F wuA  sfafoafer
qT FTET & FGTET WHTA G | A K
e & W @9, @ § 7O gy
gATfaa fifzrar @ #7 7 &% WX 39 0
dmde W AT ETE A &Y )

TE% §79 g g1 ug ¥t awd §
g & a9 &faw  F sy
T 1 afasTT gy, araTEr, wgt A
W feeft 7 o9 Y 7 @A %1 wie-
#1T T ¢, wraTmw TEF & Fwe Sy
st I @R e a g
AT &, Foa 7 ey wew g € &,
e & weare 3, e agt o ¥ awd
§ g & fag faeelt & weem s & o
fog w1 #rx feeeht F B, form o faelh
# AT weAr g, I ¥ fod, o wrawrs
¢ fr s az gfem frod & serr
g s me fedt & amarr ofr &,
&t fFTd a3 T T 1 AT Aw T A
frrar agr s Mifaw-aerAt 1 SraTEr
o ¥ ary §, 7 Afe § | T
QAT ¥ AT T £ ff gArfaw
feqd ot oW wrEHr W A W
W 9 I § feoar w=v e
qu, fomer fis et o | § arfe
A HYAT T[AC AT HFTFE |

™ =} & 9y, weaw wgey, &
for ¥ wrad AT mgEw & smdAr
wTht § 5 qg FTA ow A% W g
o ow ¥ o O g T e A
faeeft Y wY'w & 9% gd & TR TEA
et ard W A ot EweT et
ot gt § & ard | o ag ot gt §
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Bill

{wre gher amr]
fis Fardz w3 faawy frag femw
or §, o vy ¥ o wies & wis
=W fE agt s whg-
g Rt ¥ fwremr aTavw 8, Il
ot freremr  mTaes § gt W afas
¥few §, o wwqw A gt wAR @@
wfw & g, I Al Y §Ow wT ¥
fod og 7l sy Arfere o wfi
ZW R AT AT, IFHT TA W@ AT
o )

wt waw e (ana fees-diEm-

ar w@Tfgd v ST 3y @aw fad,
xg Uga fad W gAw frat o Wi
wias w7 faay amd 1 ag fa=r fea-
T AT SrdAT 97§ gEr S
&

et for sfyrelt g At 7 wg X
At qg wrex wgen fis agr faeeft 7 aga
T e § ¢¥ fecaas § i
& ot gt feog oo o g€ § Wi
& 99 9X 99T G2 G g2 347 T I3
gt &, I ot @ faw ¥ §g wuw
T ors ifeg &, Nfe aff fag 13 2
wErger & fod & Ay qa=mar argan
¢ e agi T gw szer O e d | uTe
¥ W 9 a@ @S TEE F 59
HAFY A6 WA AT W T FQ
&, TET WG W IT T X AW IR |

I w7 99 iy Y ¥rE e aff oY
q® g WA & ST ow Wl W
¥ a7 TN & fad ey fead a2
wery fad w1 wgh 9T I o K,
far o e AF ¥ o @ §, AW
AT} | Iy T Y A wwr e forg @Y
A A At B wrAndy agely v, ey
X 77 WY W AR XA AT Ay
war ) fag® 2T 39 org #7 a9 Ae-
ATE §, A TF qgT TE FIAW &, T4
forads ager ot § WX =mTare oY g
TEY FCAT &, IT a1 & Farers fedt F
HIiwIwTN TghdEE g
T W T T AT T HAAr aar aww
FHL W WPrET F gEA M AT IR A
ar 7z Fg1 i o fafeen & sowr wd
wxrfa ag AE & s ) e g 9T
wAr g agr fafeen gt & 1wy ¥Ed §
& ot o qfw ALY gt o= oor fafeen
@l gy § 1 9 AT ¥ 9 wE
§ f f s fafee 2 Y faer wc
fafezn a7dT & 1 Fvg g9% Faadra gat
oo WgEa 7 Fa1 ¥ fateew a1 od ag
B NF 9 owim g erzr fear
wTaT @ | R 9 o & faepe ady
¥ wfeg o § IuFy JIET wT
¥ anfed | 3 72 of wg & e oY
g 99 w1 wE £ 0 § I I
¥ Tifed | 5§ A% F F &Y wenr AT
5 § | T % /vy fv o
w=Y afeaai & A F o wfefagd v
§OT R IEF  wRElT TR O UE
et it Feey w8 o = Fodr ey
qHTT & WA o7 sgAeqT AF Y uf
brm R A mifrwate ¥
¥ow 1w FH F fag @l 59
qrTE T £ A7F ) 17 Sk FEt 92
¥ #F AT & AWM ¥ afeadt
o gt ¥ oF zwe amor AR
WX Agi OC gw kg it 9@ ¥
o @k g OE W ey}, v
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Bill

wft g e g e
aF YW AN STr WTIFETH
A & HNT AGT T AT_T F EIE
ol W9T FF AW R AT ST
FCF &7 H1E qIEYT K7 ZT AT TARI
aga #ae P ISt TR wgEd
7, % AEATE, FrE A KL T HID L
AT fEd

FfF fEndad w1 fac fgoy *
fag g fgg gt 2 sm fem o 7
Wy Wil & qTR w13 £ &7 wAw
wT4AT %7 & fr wwm 35S faem
qz 2 femr g A1 v wifEw SRE
g & (e wTa aga Tar & gniwg wv
gu wEx gast fag av & 5w g
o syl Tgar & fw R & vaAt fama
a8 2 fr o wEeT sAR T 9T A
faedt WY fFTaaTT #t waq Arg Ty
11 3w o7 3z fermae ' gwe
= 1 aremy 7w fETar & Av
w9 g a1 dra wEfEal w1 arg 85
99 wFTA 9o & OT9 i oA
ATqA A FTAT AT AAF AR TART
qaenar @ 5 ogqE @ A ooE #ogA arv
qE w1 fEvrd g & fET wp aqw
ZA F wIF "G T AT | W7 g9
U F HYF WIF T A1 A qH &
T AET § BT F A www THE
1A & Ay AF g 1 F () AT 0F F
AR q7 THIZ ZAT | WIT Ag T w0
*TH qA 2 HET # W I F AT 97
d 7z faar €M 1 IX ART AT AT-
WA gt @ W ez ar ofr
wEw g1 # AnifE IwE aw faw
fqmd & frd £.4 wr 54 £ 2,
T AT T WA A1 § HfwT g 33T
AT A UIATAAT WeW {1 AT § AT
T s Afow wew &fewd g
A A AT Fevrgary gat Ty fod £,
177 A LSD—§.

Bill

WA AEA K1 qA-HT &7 frar @ A
™ famr 97 ag A& TR FEA AR
FTaM e (FaTEar g e 0 Ffaaq
g 1 TEST ITE A @
Fries & 1% 7 19 fear arm feq )
4 mmst e wEar g fFoag
peu #1 a1 fadas & 399 ¥ a7y
#F T 2, 999 §F A I WTAET
faar rar @ o § SRar g fFowT g
Frar mr oY T v A= g

Aot aa & wx s W g
f& ox wd= "&ET AT F 97 IHer
aderesafad smarg fx awr o3 Fgnm
TFA AU AW FFF ®G mErr
oife® 0% Y #id & Wi Agi 0T AR
qAT BT 1 @ EIIATIT AT 8 A A
AT FTEAT R 6 A% 7F & qW 196
F AL A AMITOFT N R fr oam
= frrrredy mwm F frg @ ar gww
& faq | 391 a7 @ faar e 3
f& mmer @1 AT, Wy A1 R
¥ 2 ogaer & At aw e
IEFT = FM A vHY gIEa § 9w 99
srfa w1 95 wifAw a7 A fAarar
grar ¢ AY @z wfuaFrt aw & ary 7|
AT & Wi agt & Aifzw oo w7 B
& 1 71T Afag f gryaae gew £ q6
galag Hiw v v zEE sl ag @
fFgradt sem ¥ fag s 8 ) =z 9«
ag =afeq (o § 3a%7 ft7 97 famn 2,
A aAr d g wr fETm ar E A g
o g wizst fama @z g9q aard &
LTIIAT EFE A AT A A AF
F201 & w19 ew www 71 0F Aifay
& % | q€T qvAAT T a2 Arfzy 2 frar
AN | a3 az fEaaar &1 a2 fE
ifs ag freml s 1 = &
w7 afE 77 o Tifrw d@ o A @,
yafedr w19 @@ § 97 M4 | o4 ¢raq
g @y gamey zemfz ovgase grz w5y
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[ 7= saTaT]

i 9% 77 39 e B 7 frsrees
T wfaw 1w A@ fe g a
FdAw iy 2 wifs ag wew i
w wuem ¢ ey wA S feoder
o1 waTd fn gaar ot ag srrg Pograstt
w17 & fod &, urarw & fad 3, @gi o
THE ALY YA 1 Wt § 1 xEE A
oft ag safem g™ A A 9w
g@ | o wETA wifeaw 8 Iawr #rf
2m 7 T wr & WA & ag e
g s gad are & 7 5w fae & wrze aré
a w1t wifawm g Tfed o

frgdt ar o ot aE & q@r
fag qr agw gf @ AT A7 wwr UT
YT gt AT wET AT & R gg
HETT WU FOT & | IW AT g4 AEH
aga ¥ fswma § ) feeg v mafsa &
awziacht & az9 A gfw 3, mmEr
2 W1 %o, tW Vo FWR, fumeY oY
R 7)) ffama @ 2 Im A ag A
{ &g Far & 1| a1 Aifed s oF g
1 9TH To Wiwd w1 §, Ffww w3y
WU W R & 0,000 # oY faer g
g I mdT FT AT qEmEETS @
qg qg ¥l & fF A am o A &
frd wifgd W = fadas & s
AT H TR ATAT FT AR O @Ar
FIAT TEAT | €V § TAAT W7 &7 f2m
mr g fr ag 3 a9 oA I AW A
wem | famg 97 17 A FU S E A
Tg w%TT T T ofr #wn S & W)
3 &9 ATT A I gl §1 Y fawre
gm a1 fr o www ) 77wt
¥R § T ¥ | § ATgAT § PR I A
1 gam 39 & fad o 5w faoims &
T & wrfed 1
13 hrs,

oA { A 98 T 3 W A
& o fot gz &1, feeg ¢ 9, rewy

oY texs H AT ¥ oF gwm & fey
d wgar g | & W Bav § fe wra A ¥
fod =z & f& mew o o ofed,
IART mﬁwwrfgﬂuﬁﬁ!
T, (e K AR F 2Ue T A wHTT
aF & 3% miferet § g 9w w1 AT
#r fif gore avg o w1 sSTeaTee wTey
aTT AE & A1 AW W w18 WY T
feod 92 % 1 & =g g o vwd ¢ oA,
PEYY ¥ AqTT A (eYS T® AA AHWT
A AN TE A h I

qEY gRT? fredl ogx § agy W+
& | Y ¥ gaw F A0 0w fam
qum &, 9 1 4% & fn fo= ma
faeeit § aF, 3747 oF g Fz wE
F qr gt wifegd wiw forad w1 ®Y
AT AT W § F W qMdAr % ¥
s ot & fog & 94T @fama @
R fom w1 9% food & www W
qIATGHAT @Y JUH! 487 & dAqT WEH
faa @ | za AT ¥ 7 AAmaT  fv ag
aaEt &1 famfaer 5 § 98 = € svrm
% |IOsl  agerr Wwer g5 oord
& ¥ ZaT ag 1f & ger 97 fis fom
T AT AL AATET AT wFAT | F
FUATITH @A E | FOFEAMT J qorqTs
|/i U UF T8 # | a57 YT Gy gwe
FMgd it o gEAi & &
% ZT&A ® 90E 9iyE § afas
lo,000 %o FN(T | BfA wrwr I
THMAT F TTE 3o § Yo FAIT o T
g w T e @d feoga
frady &% wfen exfr & ) e R
THET AT STAT § Or 4% A gEE
feur & 99 a7 *r #1 afesm o9
*T frar amg @Y Aei Y agw e
fadrfy

gy # oY AT AW &, 3R
wHTAT W1 7 frrar  fawifar @
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wrfgd | qg &g a1 § fE qi9 @1 s
w9 oF gaw  feoar fuifar T
#WT 1 TEE W AT | A T B
* are WS o | faeg F swmar £
s snfy ¥ g e fefta &Y
ard & sgrer aezr & 1 www faag Y
WY Lo TTHE TR OT R 9UHT THRE |
W IR 010§ §5 97 Fama
g ary gYer i S A SmEd 1R
qUE T FTAAHA FIET Y Loo Fo qL WA
o ¢ %o | &1 waw 3 wWfowma v
Ao @AY Ay U weEl o @y
gramaY & 1w Feelt & o 59 & Jaw
2, ag Wt el argaTT & 9| W@ A
% gamar g fF o afama a1 s sfama
qr I¥ wqar fpmmam i gdraw A
were faelt & qra gAY § A1 ag wwH
FTATAT § KR I 97 I ¢ = wlwws fa=
A g ar gg i u2 «Y "y & 8,
UF GgF WA AT # | 97 g6 qE AET
gam wifed & 13 ufama as £ o
drar e T fauifm @ g, =af v
w1k 7 & 1wy ¥fed e agr w4y §1 720
&1 A AFTA T @RE I Lo AT
Ry sfoea o e ST @ 1 A9
e 74t wifezzo & oF g & ARt
dfzai a9m & 5@ aome A a8 <
® wg 47 1 &7 e o o 9 TEW
A TE TE o, @O, IHE A gAv
o fF ag i 1 Ay A A a
4 g, I qME whT FT @
&Y &= Y | A o WY FT F AT
£ § a1 wTowA wrAn way #, 8
g W, Ty o W @ o
freefy adi 8 1 gresr @ AdT R Wl
IT A & AT are w7 & Fa ag
Iy o g€ & | Y wEAEar F & wiw w0
m.m@lﬂﬂi‘ﬂ'auﬁ‘(
Yoo o wignmy & fgama & 3 am=
€1 3 wgaT ¢ fir g7 St & e oft
W ¥ g% a<iwoew gw g )

T | O AT WY qAETAT
AEATE | FA AT OF QA W qw
feod o2 3% §, W\ 97 g &
fraw o | W gETT AT W Te
ot g atavar A feeft & o A §
o7 fee wfes feom sz s &
T R fE IR AT A E
ug fedly o F aga ww feo
#r g Y, Hfew 39§ § afasim go
aga aF g feoul a¥ gady & &
T iswmindaaec ST i § fw
IR AATN T AL | TEF I WA AT
qfY, ¢ 9T AT It & AT A FRr R
ford s € W o fofea s &w
wmg 751 fad &) & = g fr TR
1§ off feorgae @), oY arrrgw w9
AT ¢, IFHRT ATAAT IR T IS Feay
AT 1§ wERATT FEY A’ v S
§ f& a0 T3 a7 @7 97 e
AT WY T 97 fa=re 30 A e ay
HATT AT K AT AT WX WA AT
Aug § ag aw w4l fE wi0w & ow
#Ar wgrew 7 gy fa S faer v
a1 ag gare g gawt a1 1 A we
& s & fY & wrg e el =g,
@ 7g we "t @ mf o
g1

o ® § ag Wt vy & wmEw B
fr gd ag A ag & 1 dar afg fw
% =faT & o frew ve 1 fgd
e g foas A wwta g &< Al
W9 LEHr wearan am difag s 0w
=few woq sraw & fwaar d|7
v & o v =ff wod Sftam st
fr aeg & goaar d ST HFA 1 0
a% faar on wwar § f ox afex @,
FT o T wArE ¥ AT Ay
fwg, g fad =¥ find fis 39 Y ggraear
AaIyagrad o dw § 5 &
g et faee wrft §, o sl
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w1 A7 AT quar § WY IEE
wrfedy ofreq & wqq ayy wfomt &
awvar ¥ 1 feeg 3a ¥ fad o gm
#ar frwifea #idr arfed | w4 dy aiw
T /T ¥t %1 fafuz wa & am,
afesr et 9w v o wEED F AR
TAE 9T OF AT FETA g1 AT A ag
IAET A 21 a1 6T g Hear wrg &
F97 %7 foargqr 7 1 o safaw 3 wre
fomd & voo wo wrg g =rfzd a7
IJuh At I§ gq wiew e ger
A QIWTIAAL IHAET
w1 &1 fasre 2, 37 F g 7= aE
% fag | 74 g9 38 W1 ARTHAET 1A
¥ AT FTAT WA £ IAFT 6w
aeqA. gafa T FHT |

Mr. Speaker: Shri Roedha Raman,
will then call Shri Sarhadi.

Shri Achar (Mangalore): Others
not in the Joint Committee may also
be given an opportunity to speak.

Shri Radha Raman (Chandni
Chowk) : Mr. Speaker, Sir, 1 am
very grateful to you for allowing me
this opportunity to spcak on the most
controversial Bill, the Delhi Rent
Control Bill. I veelcome it for one
reason that it is going to the Joint
Sclect Committee. 1 personally feel
that the Bill as it stands has got many
drawbacks. We can say much on
behalf of the landlords and egqually
much on behalf of the tenants. There
aré so many shortcomings even in the
drufting of the Bill that it is quite ap-
propriate that the Government thought
it fit to by referred to a Joint Select
Committee. Since I am one of the
Members of this Committec, I shall
like to propose some amendments
which have struck me at the time the
Bill is being considered by the Joint
Select Committee.

The question of controlling rents in
Delhi or regulating the relations
between the tenants and landlords has
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been engaging the attention of the
people of Delhi for a very long time.
You remember, Sir, sometime back
for that very reason a temporary
tenants protection Bill was brought
before this House and certain remedial
measures were embodied in this Bill.
It still exists on the statute-book, I
somehow find that those remedial
measures which are included in that
Bill have been taken away from the
present Bill. That is really a sad
affair,

It is true that the number of ten-
ants in Delhi is very large and the
acutencas of houscs huas presented a
very big difficulty. But I am afraid
the measures that are being consider-
cd now are no remedy to the evil in
Delhi. I feel that unless the question
is thoroughly examined and the Gov-
ernment are ready to put in a Jot of
money in order to crcate subsidised
houses in Delhi or to  encourage
house-building  activities—not  the
house-building activities of the big
landlords or the colonisers, but
housc-building activities of indivi-
duals——the position will not improve.
Al present we find that there are so
many handicaps which restrict the
house-building activity in Delhi. The
landlords want cconomic and profit-
able investment. The individual wants
that he should live in a suitable house
and the Government has no sufficient
money at the present moment to
invest on subsidised houses. These
are some of the burning problems and
unless we find a solution to them, I
am afraid the relations existing now
between the landlords and  tenants
will persist and no remedy will be
able to solve the situation, as we all
wish.

I, therefore, feel that either these
handicaps should be removed or there
should be a movement towards natio-
nalisation of land in the country. It
is a very radical thing which the
Government may not like to do at
present, but if you want that in places
like Bombay, Calcutta and Delhl, the
relations between the landlord and
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the tenant should become amiable and
cordial, I think the remedy lies in
nationalisation of land. In a weifare
State, nationalisation of land would
be a very good thing. I would wel-
come it, but till then we have ta
think out the methods by which we
can improve these relations.

I must say that the most contentious
or controversial problem is that of
eviction. The tenants have always
been crying hoarse that they are
being put to so many difficulties by
the landlords, It is true that the
landlords at present are doing all
kinds of mischief in order 1o evict the
tenants. In Delhi quite a large num-
ber of landlords are those who possess
one house or two houses In that
house he lives and in order to carry
on his livelihood, he has some econo-
mic consideration for which he also
keeps a tenant. Everyday 1 come
across thousands of petty landlords
and tenants who come to me with
their mutual difficulties, because they
are not living in a healthy atmosphere.
There is some kind of dispute or
guarrel between them. But I find
the Bill does not consider this pro-
blem. If you want that therc should
be some solution of the problem, we
must categorise the landlords. I you
do not differentiatc between big-
ger landlords and those who pos.
sess one or two houses only, vou will
not help the tenants and you will be
putting the petty owners to hardship.

Therefore, first of all, my sugges-
tion for the consideration of the Gov-
ernment 15 that in bringing this Bill,
they must have distinguished between
the big landlord and the petty land-
lord. You cannot apply the same rule
to both these categories of persons.
Suppose a petty landlord kept a tenant
ten years ago and his family is grow-
ing. Do you want him to live there
all the time? There are protective
provisions in the Bill which does not
allow the tenant to be evicted. If you
want to check eviction by big land-
lords or amledars by all means make
non-payment the only ground for
eviction and do not allow eviction on
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any other ground. 1 would be pretty
glad about it, becguse in a socialist
society and welfare State, such a per-
son has no claim to exist by exploit-
ing the misery of the poor people. I
fully agree with that. But to deal
with all tenants and landiords in one
way does not appear to me to be pro-
per.

So, my humble suggestion is that
the Bill should have different provi-
sions for landlords whe possess big
properties and landlords who possess
only one or two houses, In the latter
case, 1 should say that there should
be sufficient protection for the petty
property-owner to get the tenant
evicted even on grounds other than
non-payment. For the other landlords
I say that the tenant may be evicted
only on these grounds and no other
grounds; end the grounds are: he is
not paying the standard rent to the
landlord regularly, or he has pur-
posely damaged the premises or
sub-let the premises for profiteer-
g  purposes or he has started
somc business other than the one pre-
viously agreed to or previously being
carried on the premises or he does not
permit the landlord to carry out the
necessary repairs or  improvements
which are absolutely necessary in
order to keep it in a fit condition.
These are the only conditions on
which, 1 think, eviction can be res-
orted to. No other condition should
be accepted for the purpose of giving
relief to the landlord in the matter of
eviction,

There is another controversial mat-
ter. And that is the fixation of stand-
ard rent. I would appeal to the House
that we should not allow the newly-
built houses to be let on very high
rents. There should be some check
over it. Now some houses are built
in very good areas and they are given
for fabulous rents, rents which one
cannotl imagine. Since we have
got so many  Embassies and
big business houses, thcy always
jump at good houses, irrespective of
the rent. The result of it ig that the
middle c¢lass and lower middle class
people are not able to get houses, as
the demand is greater than the supply.
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Some restrictions should be placed on
the new builders. Adlter constructing
the houses, there must be some agency
which will regulate the standard rent.
As far as the old houses are concern-
ed, the Rent Controllers are there. I
do not want the new houses to go scot-
free. There should be some check on
them. I would suggest that there
should be some machinery which will
see to it that the new house builders
do not charge fabulous rents and the
middle and lower middle class people
are deprived of their elementary
necessity of a house, which the society
is expected to supply them.

With regard to the fixation of rent,
there is some controversy about the
percentage. The new Bill suggests Bj
per cent. and the tenant does not want
to pay more than 6 per cent. Even 6
per cent, appears to be a good return,
considering the fact that the bank rate
is only 3 or 4 per ceni. But, consider-
ing the difficulties of the house-
builder, I would suggest that the rent
should not be calculated at the rate
of € per cent. But I would certainly
suggest that T§ per cenl., which was
previously there, may he retained,
because 74 per cent. is quite
encouraging for the private house-
builder. Not only should he not make
a big profit, but he must also help the
society to tide over the difficulty in
the matter of housing. That is my
view with regard to fixation of stand-
ard rent.

13.24 hrs.
[Ma. DxpuTry.SPeaxErR in the Chair]

With regard to the appointment of
Controllers, T welcome the idea. I think
this will mitigate alot of hardship
which the tenant and landlord have
to undergo by resorting to courts. At
least three-fourths of the business of
the Delhl courts relates to settlement of
disputes between the landlord and the
tenant. I think no case has been finalis-
ed in Delhi courts within less than two
years. That is the average time taken.
Sometimes, it takes 3, 5 or even 10
Years, That is very ridiculous. If
iz alse very harmful. If we want
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spesdy and quick justice, there must
naturally be some machinery. of
course, I have got my own apprehen-
sions that these Controllers may not
be free from influence and there may
be some injustice involved in their
case alse. We are just now trying
this method. The Controllers are
there in certain other States also, and
they have done pretty well, even
though not as nicely as one would
wish. So, I welcome the idea of the
appointment of Rent Controllers and
of giving them sufficient power.

My hon. friend from the opposition
stated that the powers given to the
Controllers are too much. He has
suggested the appointment of some
committees, primarily consisting of
non-officials. I would have welcomed
the idea but I suppose the same
trouble that he envisages in the case
of Controllers will arise in the case
of non-official Committees as well.
So, 1 think it is better to leave it in
the hands of the executive, because
we can always question the actions of
the executive, and we ecan see that
things are managed well, then we can
in the case of small commitiees whe-
ther they consist of three persons or
five persons.

The Temporary Tenants Protection
Bill had given two great reliefs to the
tenants. One was that the premises
included the land. In Delhi there is
a lot of land which belongs to the big
landlords or property owners. Thou-
sands of families live on them. In
the past 50 or 100 years these lands
were given to small poor people on
lease for 8 annas, one rupee or two
rupees per 50 yards or so. Now those
lands have become wery valuable
ones. Their value mmﬂa hun-
dred times or som more
than that, THe people livihg on- thent
are almost in the same condition. M
sqme cases, their conditions have even
deteriorated. But the land owners are
trying to evict them. In a socialist
soclety where the Government wants
to help the poor, I do not know how
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this can be allowed. Those poor peo-
ple must be given alternative accom-
modation and there must be some
arrangements for enabling them to
earn their livelihoods before they are
evicted. The Government should not
allow the landlords to evict them and
then rent them out for fabulous
amounts and then distribute the
monhey among persons who are better
of!.

I would submit that the Tenants
Protection Bill, which was adopted by
this House and is now an Act, provid-
ed two remedies. One was that if the
tenant was paying less than Rs. 100
he shall not be evicted or put to any
hardship. Another provision was that
the premises will include the land
also. In this Bill those provisions are
not there, I would suggest that just
as there are proposed categories of
property owners, there should also ke
categories of tenants. I may tell you
Sir that it is my personal knowledge
that there are pretty bad tenants who
are today usurping the land of the
Government. They have taken wvast
pieces of land. They have built their
own houses, quite big houses; may be
kutcha ones. They have sublet them
to 5, 10 or 20 people, and they are
taking heavy rents from them. I know
personally that in Nabi Karim and
certain other areas people are possess-
ing such land. Though the Govern-
ment owns the land, because of the
indecisive policy of the Government,
the tenant is occupying that piece of
land and sub-letting it, collecting
sometimes about Rs. 300 p.m. or more
from his sub-ienants. Government is
not taking even a pie from them. I
do not understand how anybody will
suggest that this condition should con-
tinue. The Government wants to evict
that person. Certainly if he is to be
evicted, the whole lot will have to be
evicted But there are handicaps as
1 mentioned to you in the beginning.

Those handicaps are standing in the

way and in spite of my having.
this to the notice 'of the D.
notice of the Home Mini
the notice of the
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Delhi Administration, nothing has
been done. Lakhs and lakhs of rupees
have been usurped by such tenants.
We know there are actual tenants in
need, but there are others who are
only tenants by circumstances. I
would only suggest that some remedy
must be thought of this because we
cannot allow Government money to
be lost away or used unsuthorisedly
by people. So, I say that these things
have to be considered.

Then there is again a provision
which I have not been able to recon-
cile with. In the Bill it is suggested
that a landlord can evict or displace a
person who is engaged in business and
who takes with him a new partner.
I do not understand what is wrong
there in it, If there is a buginess
house carrying on business in a par=
ticular shop or in a house and if that
businessman somehow finds that he is
in financial difficulties and is not able
to carry on the business which he was
carrying on and he thinks that it will
be in the fitness of things or it will
improve his business if he takes
another partner who is able to lend
him Rs. 5,000 or Rs. 10,000 along with
his own guidance and advice, then he
takes that partner along with him.
Why should that become an issue for
the landlord or the property owner to
evict or displace the former partner?
What is wrong there? Of course, if
there is no boma fide intention, then
on that ground you can say anything.
Simply because he takes that partner
with him in order to improve his
business, you say that you have
acquired the right of displacing him.
I do not understand that This posi-
tion appears to be quite unimaginable
to me,

With regard to the pub-tenancy
clause also, I fully sympathise with
the landlord, who some time in the
past, say five or ten years ago, gave
the house to a tenant on the explicit
understanding that he will use it for
himself. Now, -after six months or a
year that.man gives that tenancy or e
pertion .of- (hat house to five sub-
tenarits. "He@:i‘ves'to the landlord
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only Rs. 50 but charges from others
Rs. 100 or even more. He thus enjoys
the profit. I do not understand on
what grounds of justice or fairness
will any society or any Government
allow that tenant to enjoy the profit
of that sub-tenancy without taking in
confidence the landlord or without
having his consent.

But there are other cases also where
sub-tenancies exist at a particular
time and those sub-tenancies are con-
tinued. In such a sub=tenancy if some
change is made, the landlord may
stand up and say that that change has
gone against the original idea and for
emall and petty reasons the sub-
tenancies are going io be donc away
with. I say this is a very controver-
sial matter and we have to very seri-
ously examine this sub-tenancy
clause.

The last, but not the least, thing is
that there are so many suggestions
and so many improvements which are
to be made in this Bill. They will all
be made in the Select Committee, ie.,
how the provisions are to be embodied
in the Bill. With regard to the bona
fide intentions of some of the land-
lords, who either by selling the houses
or by selling the property to another
man acquire the benefit of evicling
the tenant or by just advancing flimsy
grounds want to possess them. I say,
in these matters we have to be very
careful. In  the name of bonue fide
intentions so much mischicf has been
done by the landlord. 1 fully agree
with that and I would not like to sce
that any loophole is allowed to the
landlord to get possession merely by
saying that he has got a bona fide
need. Of course, the Bill has made
some improvement in this respect.
The provision is there.

Ch. Ranbir Singh (Rohtak): Why
not remove him (landlord) from the
arena?

Shri Radha Raman: I fray in the
case of sub-tenancy and in the case
of getting the house for a bona fide
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purpose, there must be sufficlent
scrutiny and the provision should be
such that there is no loophole for
any landlord to take advantage of
that loophole and dispossess any
tenant from the possession of the
house which he rightly or legally has.

I have suggested some of these
things which struck my mind. I would
certainly like to place my amendments
which 1 wish to suggest in these mat-
ters before the Select Committee and
I am sure that when the Bill emerges
out of the Seclect Committee, it will
have removed all the shortcomings
and at least should have given satis-
faction to the tenants for whom it is
meant, whose number is very large
and whose welfare and well-being we
are more concerned with.

Shri Ajit Singh Sarhadt (Ludhi-
ana): Mr. Deputy-Speaker, Sir, I
also welcome the measure and I wel-
come it for two reasons. Firstly, it
attempts to give protection to tenants
to somc cxtent and at the same time
it does mot wvery adversely affect the
interests of the landlords. And as the
hon. Minister has been pleased to say,
it is a compromise measure between
the two, I am afraid he could neot
have gone further in the face of com-
mitments which jhe Government had
previously made with the landlords
about new constructions, I am parti-
cularly happy about the penal clause
whercin any infringement of section 5
is punishable with imprisonment.
Wherever any landlord charges pre-
mium or pugree, he is punishable with
imprisonment and is also liable to pay
a substantial fine. But I am afraid a
measure of this kind even with the
punishment clause would not meet the
needs of the housing situation in Delhi.
That is the primary consideration. I
am afraid it does not do that and des-
pite the attempts of the Government
to penalise the payment of premium
on the transfer of tenancy, this evil
would still persist. The Government
will have to consider a long range
measure to solve the housing problem
in Delhi. It is getting very much
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seute during the last 15-18 yearr. As
you know very well, the population
of the Capital has incremsed four
tirnes, or rather more than four times
according to what the census figures
of 1941 show and it is bound to grow
very much further in another 20-30
years to come. The Government will
have to take & long range view of
things to house such a large popula-
tion that is increasing either due to
inereased birth rate or due to influx
from outside. The refugees that have
come here only comprise four to five
lakhs, yet the population has increas-
ed vasily.

I recollect the proceedings of the
Rehabilitation Consultative Commit-
tee's sitling where the Bengalis want-
ed that they should have townships
here. There is a feeling all over India
to seltle down in Delhi. The richer
people can afford sites roundabout the
towns or in suburban areas, but not
the poor class. Therefore, the first
submission which I would like to
mauke to the Ministry here is that they
must have a long range view of things.
They must not allow the financial
companies and ail thal 1o Dpurchase
properties and scll them. They should
have small plots roundabout Delhi.
They should acquire the property that
is necessary, change them into small
plots and sell them to the tenants who
belong to Delhi and who live here at
a ‘'no profit no loss’ basis either by
lottery or by allotment as is done in
Chandigrah in order to resolve the
housing problem which is there in
Delhi, However high the penalty you
may fix and however strongly you
may try to deal with the culprit where
the payment of premium is concerned
in the matter of transfer of tenancy,
you cannot meet the situation at all.

MNow, I come {o the provisions of
the Bill. I would not go into the
details at this stage. It is not neces-
sary either to go into the details. I
will just take the general principles
on which it is based. First, the object
of the Bill i to have standardisation
of rent. For this purpose iwo
categories have beep created, firstly,
category of tenants, in eaccordance
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with the rents that they pay and
secondly catagory of buildings, in ac-
cordance with the perici n v hich the
houses have been constructed. We
have to see whether these categories
have got @ rationa] basis and if they
have got a rational basis, whether they
can be made more rational.

Dealing first with the categories of
rents that the tenants are paying, I
find four categories have been created
for standardisation of rent, first cate-
gory, up to the rent of Rs. 300; second
category is from Rs. 300 to 600; third
category from Rs. 600 to Rs. 1200 and
the fourth category above Rs. 1200. A
certain percentage of increase has
been given in accordance with the
rent that a tenant pays in order to
have standardisation of rent. Ordi-
narily, economically, we have the
poorer people in society, the lower
middle class, the upper middle clasg
and the rich class. In the matter of
rent also, the categories should be
based on that basiz on which society
is split. Here, in Delhi, with all the
inflated rent that is prevailing, I should
think that the poorer classes would
only come in the ecategory below
Rs. 100, That individual who pays a
rent of less than Rs. (00 can certainiy
be placed under thes category of poor
people. Are we in accordance with
this Bill giving them the nccessary
protection that they need? [ submit
we do not.

In the matter of tenants paying a
rent of below Rs. 300, in order to
standardise rent, you fixed the basic
rent at 124 per cent, in the case of
constructions before 1951, above the
rents that prevailed before 1944 mnd
in order to standardise, and you have
given 10 per cent. over and above that
basic rent. That is the formula which
you have followed. This goes up to
Rs. 300. That is, for any person pay-
ing a rent of below Rs. 300, his rent
can only be standardised by giving
224 per cent. above the rent that he
was paying before 1944 or on the tar-
get date of 1839 on constructions
before 1951. I would submit that in
the matter of poor people, this would
cause hardship. I think we would be
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making a mistake on the higher rate
side rather giving him protection, My
first suggestion to the Joint Commit-
tee and the Minister responsible for
this Bill is this. So far as the poor
categories are concerned, the first
category should be up to Rs, 100 and
certainly a lower rate of increase
should be fixed so that they may be
saved. 1 submit that this increase
over the previous fixation under the
previous Acts is not justifiable.

The second category, the lower
middle class, would certainly cover
people paying a rent of Rs. 100 to 500,
where you fix 15 per cent. or some-
thing of the kind. You may give
that increase over the basic rent
All the same, so far as the poorer
classes are concerned, who pay &
rent below Rs. 100, 1 would ccrtainly
stress and humbly submit that
they do deserve consideration in the
matter of fixation of standard rent.
There is third class or upper middle
class, In the third category of upper
middle classes, I would also plead for
consideration in the matter of standar-
disation. In the matter of rich
people, who pay above Rs. 1000, are
they entitled to any protection under
the Bill? 1 would submit, they are
not. THey are not entitled to any.
Let them have the freedom to con-
tract. What will be the benefit? This
will give a sort of incentive to the
constructors of a big kind for the
accommodation of big people. We
have got a very large number of
embassies. Not only embassies, but
people who are connected with em-
bassies and ancillary to the embassies.
They certainly can afford to pay very
high rents. My respectful submission
to the Minister and the Joint Com-
mittee ‘iz this. Where no protection
is necesmury at all, where an indivi-
dual can well afford to pay. where
you also need an incentive for more
construction, we should have freedom
of contract, where there is neither
duress nor any coercion. 1 would
submit that standardisation of rent
sould only be confined to the extent
of the three categories, the poor class,
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the lower middle class and the upper
middle clagss and not to the people
who pay above Rs. 1200 or 1000
because that relates to either people
who can afford to pay or the em-
bassies and other institutions that
want buildings for their purposes.
My submission relates to the first
category. That is as regards catego-
ries in the matter of limit of rent.

The second category that has been
made the basis is the period of cons-
truction. Here, the periods fixed are,
constructions made before 1951, cons-
tructions made between 1951 and
1955 angd thirdly constructions made
beyond 1955. In the case of the first
category, again that formula applies
which [ have already submitted
before you. I have already pleaded
that in the case of the poor tenants,
the increase that is being sought by
this Bill is very much higher and it
is a mistake on the high side. In the
case of constructions between 1851
and 1955, a certain standard rent is
being fixed. You will find from the
provisions of the 3ill, on the basis
of a rent which was prevailing on a
certain date a standard is being fixed
for the next seven years to come.
Here, again, I would certain plead for
the poorer tenants. The construction
may have been made between 1851
and 1955. But. the hon. Minister
may well know and he knows it
that the years 1951 to 1955 were cru-
cial years. Poor people coming
from outside had to take up houses at
& very high rentt The rents were
exorbitant, not commensurate with
the investment that the iIndividual
had made. It was simply fleecing the
tenant on account of his necessity. In
such cases, 1 would submit, up to a
certain category, where a poor 'man is
involved, where he is paying a high
rent which is not commensurate with
the investment of the individual,
here should be standardisation and it
may be standardisation at the level
which you have put, 8} per cent of
the investment including the value of
the site. Certainly, rellef is absolu-
tely essential for the poorer class of
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tenants who have been given tenan-
cieg at a high rate for the new struc-
tures. I do not think there is any
commitment on behalf of the Govern-
ment to the extent that everybody
will be exempt. Even if there is one,
I do not think it is a fair one. The
poorer tenants do require relief. If a
poor tenant has to pay a rent of
Rs. 150 for a one room tenement in
which Rs. 4000 may have been invest-
ed, m the suburb, it is exorbitant. By
bringing this Bill, you are giving
fixity of rent for the next seven years
to come from the date of construction,
that is 1961 or a longer period. That
is a very hard thing. Coming to the
third category, houses built after
1955, you give fixity of rent, what-
ever the kind of tenancy may be, for
the next five years. Again, this is a
very hard thing. Here too, 1 would
plead the case of the poor people.

As 1 have said, T have gone to the
extent of saying that in the case of
the rich classes, there is no need to
give them any protection. This bill
shauld nat give; it need not give. Let
them have freedom to contract to pay
Rs. 1000 and more. So far as the
lower levels of rent are concerned, I
do not see any reason why fixity of
rent in accordance with the formula
which you have applied should be
given, in the case of people who pay
below Rs. 100. Again, I would say
that they do need consideration. I
would ask the Joint Committee and
the Minister responsible for this Bill
to consider this and see that these
people get relief and there is no fixity
of rent. This is so far as the fixa-
tion of the standard rents is concern-
ed.

Bo far as the pecond feature of the
Bill is concerned, viz., security of
tenure, of course, we have got the
provisions and I need not dilate on
that, but there Is one thing which
I would submit, end that has already
been dealt with to some extent by
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the previous speaker, Shri Radha
Raman, that i the clause which
brings in the penalty of eviction for
sub-letting. That is a clause which
is very much liable to abuse. There
is a possibility that a man increases
his business, tries to go up and bona-
fide he takes up a partner or some-
thing like that. There should be a cer-
tain discretion allowed that in cer-
tain circumstances, sub-letting itself,
for bona fide reasons, should not
bring in the penalty of eviction and
give a handle to the landlord imme-
diately to give a notice and do all
sortg of things. There are hundreds
of cases. An individugl can have a
brother, a relation of his own, he
wants to make it a sort of family
concern. There can be hundreds of
instances where such contingencies or
exigencies can arise where the indivi-
dual mey seek the help of another, a
relation of his, to finance him, to sup-
port him or to join him. In such
cases I feel that the clause relating to
sub-letting also needs consideration,
and I hope the Joint Committee will
give it proper consideration.

wéifwe www & 1 gA & v }
fir wmar I sget #1 @ faw & dwAw
| ey wma § vl WY W g
@ wm aw o few gr aw  ITE
waw T@r T ok

amre ad fis X v faw o qrfee
wE g A, ¥ on Wy o vy ¥
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dfya srgr o wiia ;. F g9 TR
q ag 0 ¥ et ag g e
§ wa @ famw €1 war g 1 w9 1w
FHT UTIEEHe AET Zear fomer &
IR F@r 91 1 7 9rgar 9 fw wrf
far @ e ¥ aas fr g 01 Fzare
towrEa= t  fag ow Eggm ¥
AT wifgg f& dead g Fq= &
frome w=g &1, w@d g I 39+ ]
IW IEA &1 FIYT €T AG | TATHE
W faw & forg aght & &6 =g @ ad
FAT Tt &, A fF gg wa &

| e 1w TR

“to provide for the determina-
tion of the standard rent payable
by tenants of the various cate-
gories of premises which should
be fair to the tenants, and at the
same time, provide incentive for
keeping the existing houses in
good repairs”,

g4 AT #7 gurdy T 7 forae
AT AT B, &ﬁnww][mw
fowfafeaers gor, a8 Fare amod av
# 1 § 5 arr oY FEATH KA TgATE e
wr £ 99 DaFaw § 4 g DY
¥ foad froAwe g 91fed W WY
®1 ST qENAT 4ifgd | oW BW
@i & & ar0 faeedly § oowm 9@ |
Axyl 7wE woew ¥ wrfaw &, *€
foefar wex §t € § wife aewr
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Hzw To fad 4 9% W FF e
® oW S 3W ATE F § IAFT gATA

Bill

frar a1 W ag vxo o valt 7
I TR AR AT g & &

When a Government building is
let to a private person for resi-
dential or business purposes, rent
should be recovered monthly in
advance at the rate prevailing in
the locality for similar accommo-
dation used for similar purposes.

maas wt aifeet @z gf fF
fdr snfefeof «g ®c & &f
ag fremar gziea ®a wydll & war-
faw d=gode fFm & &7 g w0

“But without the sanction of the
minor local Government, such  rent
shall not be less than the rent cal-
culateg in accordance with the provi-
siony of Fundamenta] Rule 45-B. In
making the calculation, provise (iv)
under clause II and Note 1 under
clause 111 of that rule shall be ignured
and full dcpartment charges for
establishment (including pension),
tools and plant, and audit and
accounts charges shall be taken into
account both for the purpose  of
arriving at the capital cost and  the
additional charge to be included for
ordinary and special maintenance and
repairs.”

“A question having arisen whether
under provisog (i) and  (iii) to
F. R. 45A-1I, a local Government is
competent to determine the  present
value of a residence, the capital cost
of which is already known, the Gov-
ernment of India have issued the fol-
lowing interpretation:

The substantive part of the Rules
provides that ‘for the purpese of the
assessment of rent' the capital cost of
a residence shall be either: .

{2} the cost of acquiring or cons-
tructing the residence and any capital
expenditure incurred after acquisition
or construction; of when this i3 not
known,
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(b) the present value of the resi-
dence.”

“The rates of interest given in the
following Table should be applied in
calculating the standard rent of resi-
dence, under clause III(b) of Funda-
mental Rules 45A and 45B."

“In the case of residences owned by
Government, the standard rent shall
be calculated on the capital cost of
the residence and shall be a percent-
age of such capital cost equal to such
rate of interest as may from time to
time be fixed by the Secretary of
State in Council, plus an addition for
mupjcipal and other taxes in the
nature of house or property tax pay-
able by Government in respect of
the recidence and for both ordinary
and special maintenance and repairs,
such addition being determined under
rules which a local Government may
make."

Further on, it will be found that
Government has flxed the rate of in-
terest at 6 per cent and 3 per cent for
other charges......

Mr, Deputy-Speaker: It will not be
controverted even if the hon. Member
does not quote those references.

Pandit Thakur Das Bhargava: It is
only @ per cent and 3 per cent depart-
mental chargez and others. As I have
said, taking into account all the Audit
and Account charges etc. it is fixed at
9-73.

In regard to rent, I would say that
if you calculate what the private
owner has to pay in  respect of
charges, it would come to very much
because the charges for labour and
the cost of materials have risen—it is
not 3 or 4 times—much more than 4
times. I need not waste my time on
that; everybody knows that.

Then, there is the question of lease-
hold charges in Delhi. They charge 3
per cent by way of leasehold charges.
In Punjab they charge a property tax
and house tax. Here they charge
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only house tax which is 10 per cent
and, after some time, it is likely to be
23 per cent. Then, there is the cost
of repaire. The older houses  will
cost more for repairs. We all know
what repair costs.

Then, there is the cost of additions
and sanitary fittings etc. Then a
person hag to pay income-tax, estate
duty, wealth tax etc. There is also
the cost of collection of rent. If a per-
son wants to evict the tenant and
goes to court, you know what the
costs are; they are never recover-
able. There are the municipal
notices and others. Therefore, my
submission is that apart from insur-
ance charges, the depreciation costs
etc. if a man charges 10 per cent rent
by way of incentive it is not high.
This will leave to him only 4 to 4}
per cent and not more. If he gets
that I will be more than satisfled and
the incentive is there,

Thercfare, Government's fixing it
at Rs. 8-4-0 is not giving the right in-

centive,  From 7} per cent, they have
rajsed it by 12 annas. But, at the
same time, 1 should say

it is not sufMicient considering the
circumstances in the country. Unless
and unti]l this is done, whatever law
you may pass, the landlords will not
keep the house in repair. The essential
condition is this. Unles they get
enough they cannot spend enough;
vou need not give them more; give
them so much that they can keep the
house in good repair.

Apart from that, T find certain pro-
visions in this Bill which, to my mind,
are not fair to the landlord, In the
first in tance, so far as the rights of
ownership are concerned, I feel that
cvery person who needs the house for
himself should be given that house. If
vou want to keep the right of private
property as it is in the Constitution,
the first thing is that if the man wants
it for himself he should get the house
but not if he wants it not bona fide but
for taking more rent. I am not in
favour of giving the right of eviction
to such a person. But if he wants
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the house for himself why don't you
allow him to take it?

In 1852 we made a provision; and in
1947 also we made a provision, 1 was
a member of the Select Committee on
both these occasions and we allowed
it; that is, if the man wanted to get
the house for himself bona fide. i
he did not want it bona fide we also
imposed some penalities against him,

Why have you changed that now?
Now, you do not allow if a person’s
son want; to live there. The house

does not belong to the father only.
In the case of & joint Hindu family
you know that the house belongs to
the whole body of coparceners, Why
should you say only the landlord
should be there. ‘The house belong:
as much to the son also. He might
have been reading in a medical
college somewhere and he might now
want the house to set up his practice
here. So, the landlord should be
enabled to get it for his son also.

In Bombay you have got a law
which says that for the business pur-
poses also the house can be recovered,
Here, in Delhi, you have not allowed
that. A person who wants to ran his
own business should be entitled to
recover it. The first essential of private
property is that if the person wants it
for his personal use he should have it
That you are denying here, which is
not proper.

In re:pect of certain other matters
also, you have been too lenient
towards the tenant. I want every
tenant to be secure; he should not be
at the mercy of the landlord. That
is perfectly right. But, there are
certain matters where I would prefer
the tenant not to be so secure as you
have made him to be. For instance,
in the case of nuisance, You have
this Immoral Traffic Act here. Sup-
pose & tenant allows a woman of bad
repute to come and stay in the house.
in & part of which the landlord also
resides.
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An Hon. Member: There is no
immoral traffic here in Delhi now.

Pandit Thakur Das Bhargava: [
am sorry I have not heard the hon.
member’'s interruption. But I would
like to say that, so far as hotels lodg-
ings etc. are concerned, you have made
a provision that if a person commits
nuisance he could be evicted. We had
a provision before. And, I should
think that if a person is guilty of
nuisance to his neighbours or to the
owner himself when he has got a part
of the house with himself, he should
be evicted, We should give that right
to the landlord. You take away the
freedom to which the man is entitled.
Has the tenant got a right to use house
in such a way that he can be a source
of nuisance to other;? This is not
fair. You have changed this without
any reason. Then, again a person can
recover possession if he wants (o
make repairs to a house or if the
house is in such a condition that with-
out repairs it cannot be safely
occupied. If he wants to build a new
house, permission i; given to a person
to recover possession provided the
Controller is satisfied that it iz requir-
ed for bona fide purposes of rebuilding.
If he can produce the money and the
other things reqguired for building a
house, he is allowed to recover posse:-
sion, Then, a very strict condition
has been put in which is not fair, A
person wanis 1{o build a new house
and wants to invest a lakh of rupees
and the house, let us suppase, is
occupied by the people who tethern
oxen, etc. there. They are cartmen.
The controller may say: all right; we
would not allow you to reconstruct
unless you keep only part of it. Is
there any obligation on the cartwala
to keep occupying the place on rent
even for six months? He can give =&
notice and say he does not require the
house. He must keep that hou:e for
ithat very purpose and make use of
that house for that very purpose . . .

Mr. Deputy-Speaker: May [ remind
the hon. Member that he has already
taken half an hour?
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Pandit Thakor Das Bhargava: Sir,
I submit that it looks to be very hard.
1t is & very harsh condition. In some
cages it will be a great hardship on a

son who wants to invest money. I
can understand if the tenant agree: to
keep the house for such and such a
period, say, flve years, or even two
years and that it will be used for that
particular purpose. Then, there is
some sen-e. On the one side, he must
build a house for that particular
person In that particular way but
there is no obligation so far as the
other person is concerned. 1 know a
person who wants to build a house
and invest a large sum but he will
not be allowed because he has now
kept tongawalas, cartmen ete. in the
premises.

I am glad I have been invited to
give my opinion on a particular point.
In Punjab and other places, tenants
who have been cultivating lands fora
particular period and for long time
have been given right: to acquire
those lands after some time. Is it
fair that tenants who have been living
in certain houses should be allowed to
purchase those houses? Left to myself,
I would like to say that there should
be no tenant anywhere; all persons
may live in their own houses. But I
am of the view that, if you can pay
the reasonable market wvalue, you
should get those places specially trom
person who have got more than one
house. It is my considered view that
every person should have his own
house, own his fleld and cultivate
his own field. I would be happy if
those thing: can be brought about
easily. 1 know that the principles
which my hon. friend, the Law Minis-
ter, had adopted for fixing the
standard rates are not satisfactory. I
want one uniform principle should be
applied: all the world over such prin-
ciples are in vogue. In India alone,
the basis of the standard rent is ten
per cent of the 1939 level and 8} per
cent of the 1851 level, It is not a fair
basis which is applicable te all. You
must adopt one baesis and it is the
market value of the property. You
may allow any amount of interest on
that. It may be linked to the cost of
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lLiving. If the cost of living is less
or more, it can fluctuate. The basis
of this valuation should be one and
not different for different years and
different premises. I know what was
the rate in 1939. I do appreciate that
we cannot take up a revolutionary step
like this but let us move towards that.
If it is a reasonable proposition, then
you take the market value as the
basis. I am of the view that the poor
tenants should not be put to any diffi-
culty; their rent should not unreason-
ably be enhanced but at the same time
I know that there are tenants who
are richer than the land-lords. 1t
cannot be said to be an absolute pro-
po-ition. But many in Delhi have
their houses in other places and sre
living in these rented houses since
long time and raising rents on their
own buildings. Such tenants should
not be given any protection.

Shri Jadhav (Malegaon): What |is
the percentage?

Pandit Thakur Das Bhargava: I
have not taken a census but I know
many people who are in thig condition
and they should not be helped. They
should be ordered to go to their awn
houses. Similarly, in regard to Gov-
ernment servants, if the Government
gives him a permises, he will not go
to his bungalow but would stick to the
Government premises and rent gut hie
bungalow. That is being done.

Sir, I have taken a fairly long time
as you have already pointed out but I
would respectfully call the attention
of the hon. Minister to section 38 of
the old Act which over-ruled all the
other provisions. Now, what do we
find? 1If it is a slum area, there will
be no evictions then unless competent
authority agrees in spite of controller’s
order. Most of the areas are slum
areas. The last Act in this regard was
passed at the end of 1958. In one day
we passed the Tenants Protection Act,
1956 on the assurance that a new BRBill
would be coming. Now, what do we
find? The old Act is also saved. There
is no use of having two Acts; if you
want those provisions, you can put
them in. If the tenants want protec-
tion, give them protection; I am not
agalinst that.
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There -is another important matter.
In Punjab we have got a system
whereby only a particular amount of
stamp is chargeable for all these
applications. But you are charging
exorbitant court fees. It is a very big
amount. You may provide for pay-
ment of Rs. 10 or Rs, § stamp for
application to controller but not the
court fees as we have been doing
now.

I am happy that the hon. Minister
has evolved the new machinery. It is
incomparably much superior to the
old machinery. It is said that the
Controller must have five years
judicial service. It may be raised to
seven vears at least He will be
flooded with this kind of litigation. If
he goes to the sitc and if he has a
clutiviated mind, his decisions will
command respect by both parties. In
a sense he is the executive officer and
at the same time, he exercises all
these kinds of jurisdictions in a
judicial manner. He is just like a
court of small causes. He will be
able to decide many cases in one day.
We considered these matters in 1947,
We evolved some other thing which 1
need not mention. It is a very good
machinery. It is good that sufficient
powers have becn given to him and
satisfactory provi-ion about appeals
had also been made. 1 think this
machinery will give gencral satisfac-
tion.

As regards sub-letting, 1 had occa-
sion to be a Member of the
Select Committee in 1947 and it was
at my suggestion that this rule was
adopted whereby the land-lord also
had some money out of the spoils of
sub-letting. That gave great catis-
faction to Iand-lords and tenants
because it practically regularised the
subletting. In 1951, we said that
sub-letting would be only after the
written consent of the landlord, This
rule has practically been changed
now. Whatever you may do in the
future, for the past, written consent is
not necessary according to this Act
now., In sub-letting, though the
problem of over-crowding is solved to
some extent, the tenant does not get
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full accommodation that he requires,
and the landlord's house is also put to
greater strain than it ought to be.
Actually both of them are gupposed to
benefit by sub-letting. Therefore, I
should think that sub-letting should
be discouraged as much a; possible.
Even in jails a person is entitled to a
certain amount of space. We find
that in one house there are so many
persons living resulting in many of
the wvices which the Birla Committee
spoke of, I wanted to read some of
those things, but I have no time. So
far as overcrowding is concerned, it is
very difficult to enact a law in our
country by which we may say that
only five or six persons should be
allowed to live in a house. A man
may have more children, he may be a
poor man-—poor people get more
children-—and there may be so many
persons living in his house. It may
not be po-sible for him to have
another house. But if we allow sub-
letting, as a matter of fact, we are
allowing over-crowding. 1 would,
therefore, submit that the hon. Minis-
ter should kindly see that sub-letting
is discouraged a: much as possible.
The rcal remedy is construction of
more houses, and not in allowing more
persons to live in the same house,

I have only to submii, in a few
sentences, two points more, and then
I have done, Firstly, so far as the
liability of the landlord is concerned
in regard to matters where the tenants
have been made liable, we should take
away that liability. It iz unfair. You
have said that so far as electricty
charges are concerned, so far as water
charges are concerned, they are pay-
able by the tenant. That is quite
fair. In regard to other charges you
have been pleased to say that it
depends upon the contract entered
into between the parties 1 do not
object to that. But, at the same time,
it is not fair that the electricity and
the water departments should also
hold the landlord liable for thase
charges. It is not fair to say that
they may issue notices to the landlord
also. Why should the landlord be
responsible, when by law the tenants
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are liahle for these charges? There-
fore, this liability should be taken
away from them.

The other point to which I want to
draw the pointed attention of the hon.
Minister is, we take care to see that
possession in cases decree is passed
must be given. We have seen that
tenants are fully secure, and we all
want that they may be fully secure
and not evicted for unjustifiiable rea-
sons. There is a tendency among the
landlords to increase the rents and
harass the tenants. That should net
be permitted, But, when the Control-
ler has, after going through the merits
of the question, ordered that a person
should be evicted, in that case the
strong arm of the law must help
the landlord. I have read in a Delhi
case 'in  which one landlord was
thrown from the roof and killed
when he went to take possession of
his house. When landlords come to
take possession it is an ordinary matter
that they are resisted. It is humen
nature. If you went to take away
my house where 1 live, I am bound
1o resist. But, at the same time, the
law must be too strong for all 1
would, therefore, like that a provision
be inserted, that in cascs where the
landlords want police aid, and for
which they are ready to pay, for the
purpose of taking possession, they
should be aided by police to take
possession, Of course, in case where
there is no such necessity, I would
not like that police should be reguir-
ed to assist them. But this must be
done in eases where it is necessary,
otherwise it will mean that if a per-
son obtaing a decree after so much
fighting and his need is great, he may
not be able to take possesaion of the
house,

8ir, I have many things more to say,
but I do not want to take any more
of your time. I have taken quite &
long time, and my hon. friends are
rather impatient.

An Hon Membes: No, no.

Pandit Thakar Das Bhargava:
Somebody said that I may speak at
night. I do not want to speak at
right.
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Shri Braj Baj Singh (Firozebad): I
never said that What I said then
was “These consultations may be done
during the nights".

An Hon. Member: We are not im-
patient.

Mr. Deputy-Speaker; But I am im-
patient.

Pandit Thakor Das Bhargava: 8ir,
you are reelly not impatient; you have
been more patient than anybody else.
I thank you for it. I do not want to
increase the impatience of others
Sig, I have done.

Mr. Deputy-Speaker: I may inform
him that he bas taken 48 minutes

oft TwTd (FA7HYT) - yeTeRe
wgrg, feeedt & feomgare aga fai &
o frdaw &Y waftar %7 7§ 4 37 w2
4 fawr w1 @ gwfeqa faan mr § awg
w1 7F faemr gt & ) g fajow &
AL F AT FT AT E R ST weaw
AW A1 wAwEEA fear §, e wifast
#1377 7} wifg w § 8k
fEmaandd £ W 77 F7 0 wfgw
#1 & 1 7rsm ag gov § fr 7 Fmaar
q7 g0 § WK 7 & 7w wfew aa
ge &, T wafer mawm wafe:
o7 AIfq 9 aga 3T A% ALY F A gEAT
& WY Faw g WY 97 ¢ s &
T 1 Wif<en fag A fear o o
g, fe qfw QA7 71 ood wxww & wyAr
fosms g% v7 § Wi 91 19
T § 99 3w grT @ Wifgg o aw
frazs g fr wav afafa o fias &t
Tt 93 faega w7 7 fa=re w30

fieg W2 AT w e faduw § &
N o|t § (9 w7 qwrwa AT afgy o
Earsull BELE COISER A (O L
BX A T T T S e
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oY oY wwrw mfasi g7 o oaf 2,
& wawen g o 3w Adt & | oty
sTaveE aeyst ST 7 A3 WO | Fww
wi foarer o walfer o § ag wd g
ATt Wi ag T go 2ot € oz F oy
W E | wwT mfas! Wt aw wfves
feaa 7 gfz 3 €1 9z 33 ¥ ofow
T v s feoder o v o)
qafy ¥ §fz & fav o8 war v ¢ Fs
AEAT N gowa §ET § Afer 4 gz
AT SrgeT § 6 e w1 wary e
OO A FL a7 T O WA T
& 7o feart &4 @Y dfeq far &
e % {ETOE A 2 At g Priaw
§yus fesg wr s

% wmdfta aeew o fdrardarT S
TR g1 S

ot wrwdd : ww A% FT oAy oAy
wwE ¢ e we aifas v aeer
¥ yowE ®TA & AT F 4@y feaf
o 44 & 1 oA gord w A fr we by
e wfes o wwewe & oy an it g
¥ W §, IF F 719 %7 wifgy v
€ feaar &y a3 faar s Sy
fezriare o greEar § 9E7 wery
F goww grefl, AR S wE g
w firdze § o @t 59 g A
Rezr mar g0

W ey § g% ae o e
R araw § fe 18w 1 0 fasslt
¥ T T WETH T 97 IR g A
T WY § T ¥ AEET 9T AW
wrferst &1 3¢ SrEdt & F6T o dradr
% T ferar oy W gz &t ok €
g gz 1y F o mf o gt g ko
® a0 Tt e & firmar @ o g7
& o oft § frd et ot e afeer

TEY T o7 W% | vz § e vw et
% afrrm Faey Feogardl § way
FeW 9T § T ST o7 6T woE §
et gy fndgw g a® & X v
T N A T 0

Wl AT GTem 4 |/a-Afer %
L F TR FAT§ | SO g wEW § A
wrar f Faemd w7 aw a8 g5z & ar ofy
% f ag frra & qfg w3 13 ¢ whroy
1 T 3y sfawe &, dfer g o
T wa-2qz ¥ T &) Taer 3y gfwr
w7 yo afays &% femn apd & g
awE g ) eaw fadw gur § W &
Fawa g % o SorE s 5 e
AR AG & | A AwE fE oo
qa-FZ (T AT § J7 Ty ag AT §
W ¥ § 99 @ 47 sgaegr @y fw
sfeal ) gt fwifer s 5 3 7

ot wwow Fe o wEr oft T @Y
qETE

st wrwady - Sfew g ot am oy
& fv v W & S O s ol §
g ¥ Tur wO § 0 qfe o g
g § fir #1€ safer ardr g & A9,
w9 &, v § ar o & wed fex
feard @1 freare & <3, @ ¥ wwe
§ & ariy gfersitr g amr o @
vt § fs siesme # aga v famr
ome | 5T e fapara & ferd wer oY e
wifgd | @8 31w & e wre o & fag
w ¥ sfee & ferg wa-Sfen fiwg o
§ A guw freeafin fear Ty ) Afen
% wey T ow R g frde
el ¥ vl § ) Feeft F el W
Iv@r § + 3% fox fawd ® fag
g wrfed o A off g o ar e
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ok dur g0 § SEwT AW Ao 7
Qﬁmﬁnmgﬂrww
goer< frara &ATA 9% T #7 feio
mf st W 5§ Trafee A-am
afgw g7 WF1 & G W AT aF 7@
HFAEGT @A AT & | WA GHTL AT
®7 wr wfgg A W A qATHEEIG
wT o § ) el § fad Feasrey @=me
wgr 9T §, ¥y T ™ 9T fet
feaReRz aufE g &=
AT T | T EE AT 9T FHE 4§y
orofy YT 97 o% 3¢ fedaT T 7,
FaF wff g 37w 7 41, a7 7%
I QT T GHW a4 O AT
& T | W 9q T gfaw Iymey
T & FI WY IH 9T "W &59
@t § fea feod ox fed omae gaer
WATHT ATY KL H¥ § | OF W HQAH]
@ IF T FF A T ES | W AT
TETT T Al F) T FE § Ao arwre
7 faw & ®r 3 8w v goEr
off = oY 37 et ¥y g F A o
sferear dar @At § I faowm
% fau GF 3T TG W G § W I
wfsATegl Y 7o w4t F 3T AL FA |
701 frawe & fe awsfonr & gaw &
ot Jremd Wt FHe X FEEAT
® fry & fFar WA FOE
weqra fear Ty §, ag SvF Ay &
o g% sy gfqfy s &30, dar 5w
g e §

o fdaw § ¢ 97, (e o8 AA
§¢ Wt w1 wz & m § fieeg aw &
& go weml € oo oz At & 1 Ty few
®1ew & ey nar g ag wwR F &
wany § | %1 fdem f fir o e
w7 fezrar W iy fwffcn s wfee
ar 3¥H @z &7 &1 qfoorw v Adlf
1]

73 &% & fie AU A0 T § Fawrior
% fau avr senfen &, @ a@
=edr 5% | dfew o& wgfer fard
dftd s war ofr € | ag vyfa 7
& s v awwa & fr w5 %1 & adra-
w0 @ T, 97 AT, FHE e
ErfY | SR v o et Y dE
Fraifer ®t ar o @, safg v 3=
®7 yoreo, Ifww v wfm ot &
o9 KT HG F @ & 9 wwE % At
¥ ae § ol 7 gues 4 fis qwm
T gefea @ 1 & awean g fe o
safa & fresnfea far s orfge
FT WHT AT € I 6 HTH K, GO0 A
q%a ¥ guwAT Grfgd fs ag o
T AT § 94 o & ufqw qwra Fored
9T I, S %1 TF FEIT FY EAT 01
TIT & YEATT $T T a7 agw wvqw §,
TEY Y ¥ § Tg TEAT ST AT
safan fF gemt & At £ e
T4, feos w1 agra oS I W
o gfeand & I, W owgfa & &
&rs a8 wuwar |

HEFT €7 AT FHT § TN HY AT a%
HIETT W9F WAE F QR A W
A% &g T g7 gF W A | wFH
mfew qvrr T § qae & fag
3 A wg wnm Fwm R oag
et %t gfoerat @1 e T,
AT FHH F FAH & | AORTT TEN
Y v aeg Y | v avg @ A
wrfers & aT? wTw AT B gl F
& frd A § 1 O § 5 S 1 and
. 7o & warx fraw W foeg v@ €
€ Tera arfe Y wa 1 At et
fadaes 7w wifes W femasd
& ¥rw I ot srperer eqrivn £33 ¥ ST
fem mar §, ¥ £ ag won
) grm 1 aveTe W fevaEry W
wizATsdt 97 faT w7 wnfer
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ag & ofter voan £ 5 feoand
® wiwer) &7 off @A g g,
deft za fatdas & we? sgaear Y TE §,
R wx w7 fHOdse mwE afas
# fod o1 ww o & asifas) & fqa
qifrad w1 #1007 & o, fee oY 9§
fammT a¢Y on "%, T & § ggua A8
g o faamer o & arr € 9 WA
Frwrar s ) e wwE arfas & ga
7 oF mfagrz T 797 ovd fom wr g7-
FUET &Y A g9 wiEwT & e 5 fagas
& gra wFT yifet o< faae faao
wa1fgd, Faa1 7F7 Far T4 § W gE
& ®TOT §IETL & I fauaw & S
IS AFY THT | FEAF AT A €F AT
foran % =y § frgr @ | faduss fomam-
@7 § | q faarw & fr s afafy
w9 fadus Y ardr wtwa) & g wan
s & g7FTe § 37 a9 #7 ;AT FEa
fo et sl af faoslt & awdr g€
AT Y EER g I AwTH & fAwior
I UF ETTE GIAAT WA g9 § FAT
aifgd | gwer &1 Fosow s &
0, W FYE T A £

it e o faw & #x & T
e & qgw WY 39 faw w1 wfaai g
o 9T 9z FAT @A | 78 faw wew
F FET A AT ¢ AT g9 faw A
yifvew w7 T &1 o AT @ are
T ATET Y TE W IWFT WET a7 g
far ag fawr A1 warq wifaw § 93 & fog
SR @ ¥WYC I & TEH ® F1O7
Tgi 9% /AT AT | E TET AR g
& s forw cey ¥ o fawr @27 & /0md
& wg v 7w AifeE § s
& & ford § 1 oY Y F @ A
AT & I T FH G F FIGET A A
¢ AR @t woA e Fafaeee argu
ot zofiy afefeufa a2 ape s wrm

# 1 o ot & & qATER 3, Sy Ak
% fawr % @ go o 39 #F 9l & |af
F % faa & o qar wwwE § A
FAT I & T GG R AT §, § W
9w TEY ge | Ai6T & wnger § fe
Sl bt EREECER Rl
FqT WGAY T 3 THE & faems &5 &
ar I8 g9 oo fad & v § e
aifga st gasr gt fodt fafasex
®Y W F AT 9¥ | '

w8 WA rq 7@ : 2 fafae )

W owgs 0 e uuT &1 & e,
I FTARA TR GAATGN 1 72 §
fs wamat AT fae A & W17 "AFTAT AT
feeera #Y aoz & word mfas wraEr
o 2 o fag @ 7w faw aoe
oTaT § WY S@t T w0 F7 g7 qran
&, a2l WY §5 ara ®or &, I A1 KaET
oA & Frferw A & 1 59 fAa ad
a1 av qfrd A & fgaa &
gaar wifga | faeelt &7 AraEr agdt
ST TEY & 1 WY SO Y ag A @
T (e § TE, WAL AA & 78,
famelt &7 wrandy fas v, s 41, A
ST® 9747 1A & fi g AT 1w
UEARLEA

A} oo TIET 3 TR )

ot wrex ;g fEnE wew we T
e & 1 ot Ayl % effew § @
B 177 ow faeelt ® wH T
oA qgT gwar S ST § qar fe
w1 Wy AT & fF faelt & e
WETATT § 1 SEARRT R ow peNR
% ag faw g7 ax o wfge & 9§,
afw= g awar St ag wiepw g aga
gfvwe o7 fr oy fanz wer § 1 WY Eg W
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a4 ¥z ¥ fafewww § 39 & @Ay =g
g o o gl e 7 fafewa
§ = WY AT o gq, Wit J aw
&7 4t fofeorar § 1 TR E & AY genfow
§ o7% fag it madaz g avtg aam
wff 2 o1 @Y § (A TH qw 8w wfaw
T IF & 197 39 F WA fie o
&1 @ § Fw afaw A=t w1 aw=
freraT A fzFa &) omar § 1 vg TEEE
&7 grer & A {7 "y /AT 1 aqr 2
WY, ag g7 AW AT § | AT WA A
mAae w1 g farRerdt A9 e
AT Fifgd 97 | § aF 797 FA4q1
f& TaAqe & HTIT g AT 1 AV
o wdqT §, I % @i gw faed
TETAL R TETT &, 87 T8 BN fFad
TR FFT4 927, 35 % (77 97 graen
aar, Afea gl Mgz ¥ oy age
& ot § Bt 7z 1w § v w1
ar & fad A gaTd §7H17 g A
¥qW THAT £, 9g7 7 A 997 £,
AfF 39 &7 AWA F AT A ZAQ
ATHTE g4 A7 taawar §, fava
@ & 1 A Afwq fo @gr Ay sy
I ATF F & &7 3 HTE A%F & { AR
2g 7 et gfaz 917 ar o« st
w1 § ¥ fgama 7 ogy foeat 7 fraa
JFIA1 $1 AETAE € @7 gra 9zt
O | FT 5 FIAT A1RT | T FIH
I/ NATAZ £1 GG A 9T FAT qA1gh
o7 T 1T 7w awwm A wifg
FoAl afgT | qET SHE FT ARG
foraefy & a3 § 1 ol & e
eyATHe A |T FHH AdwT §
WY feaar a9 $9F F a9, W W9
W WY F9 9T A AN AqAT § I
®t Hrwa amar §1 ¥ wgA IEgT g
TAAHT ¥ XAATHT G ARX FRAT
wifgd fie o rzw gw adied &
TRATHZ FOF ¥ A1X I € E I w8
& WY

Bl s

TEE A TAAHZT W ATE § GWIT
w0 gi, I G Ay AN gy, =g
STy T #raw g7 | A vadHT
¥ e w WA wifgg

ol $7 A4 gIE) A AF wg0
d oAt g9q s g 5 om fawr &y
e &g &7 1 wregn fear gon &
ag g wrd § 0 gErd fay ofed g
T WA A 7t f5 § @t A g fw
famar ¥ wret 7 sgreT Ag v ey,
Y BT &1 F40 aF A7 7@ ¥ S F
W oFw g afe Sfew ged o
7 75T & fr Avarda & gzigw ¥ A
W TAAgz At AT aSrfze WY 3w
fasg™ FevHrE adl 77 v Tfaw o
AT & FrEt & SAM2T FART Hem &
v+ a7 fg=ar srfan, ag 1 meEgwTET
& 72 9t aww 4 AgY "T | § SHwwr
% oo g 03 a%a famar 23
ATH WA FY TEU HIFALT T § gEwr
B9 TAAT 9397 1

# ot 0% TR F gArfaw &
faer w7 qar fv qow aw aearg
faerely § 1 9aF qF TATAT fr oW
qAEarg uATaR TTE AT FT fue
&7 WTEATT (o= & 1 IAF F 1o Fradt
W AF & fFrg & v w1 A
AT § FTITE Iq TAAH AT TTE § F1@TEC
e gy & 1w faemT, faet o
uTH §9 H9 #5991 #T oo UG F F
FOX ¥o T94 F2 A § WX FH 130
¥4 IHF G ATHT A TBA & | WY A
g 90 %9 § 6 @ e 8§ &
g WT UIH A, W AT AR A,
9 aTER=S1 $1 F4 O T THAT G,
TRy off g aAT 9w | X" g
fasft & TaAHe TAZE, AT ¥R &2
g &, FOeE ﬂ{ﬁrﬁwm
L2 ] wﬁzm‘ € uraTndy

4, ﬂ;
31 -
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SaTET § | A AR B A v
# 1 agt 97 fegEa % g7 W17 | g
W adE S owEe awged | 0F
it # 5T wefadr w g, feoar 3R
%t avea w1 §, IR ATB gH AT
q¥m o gEer 2WF g Gy N &
T STTIAT QAT 7T § g At Hreer
& &

8 A AT ¢ wg e § R
¥ T2 a7 3T a9 OF qT § 97
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Shri Nawshir Bharucha (Bast Khan-
' desh): Mr. Deputy-Speaker, I have
had experienced of nearly 20 years in
dealing with rent control legislation—
its actual implementation—and 1 have
watched law courts working for all
these years; 1 know what the real
effect of rent control legislation can
be. In fact, in Bombay State, parti-
cularly Bombay city, the working of
the many provisions has proved to be
absolutely illusory. The safeguards
given to the tenants are merely on
paper and in actual practice, we find
that none of the difficulties sought to

be eliminated by legislation has been
actunlly removed.

We all recognise that there should
be some basic prineiples which should
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be borne in mind, when legislating
that the rent control legislation does
not hamper now building activity,
that the tenants are protected from ex-
ploitation and gome reasonable stimu-
lant must be provided to the land-
lord. The tenanis must be assured of
repairs and the landlords must be
given reasonable compensation for re-
pairs. As has been our experience in
Bombay, the net effect will be that the
landlord will get additional increase
in his rent, but jif the Government is
of the opinion that the landlords will
rush with the masons to repair the
tenements, 1 am afraid the Govern-
ment is sadly mistaken.

May I also point out that as far as
the scheme of the Bill is concerned,
1 am afraid it is a great deal more
complicated and if the scheme of fhe
Bill js basically altered, the calcula-
tion of rentis could be simplified and
the tenants would understand their
rights better. As things stand today,
partly on account of the fact that we
are not enacting legislation on a cleam
slate because we have got previous
rent conirol legislation in Delhi, we
have had to resort to a very compli-
cated scheme of original rent, basic
rent and standard rent. Premises are
divided as pre-1951 and post-1851.
Even pre-10851 premises are divided in-
to those let out before 2nd June, 1944
and those let out after that date. Post-
1851 premises have been divided om
the basis of structures erected between
2nd June, 1951 and 8th June, 1855 and
different original rents, basic rents and
standard rents are prescribed, with
the result that it is really very dif-
cult for us to understand this rent
control legislation. After I read it
three times, 1 could understand it only
after I made a chart as to what it
actually meant. So, I am afraid the
landlords will have a nice time,
because the scheme of basic rents,
original rents and standard rents is »
very confusing that very few tepants
will be able to understand it.

On paper, this Bill complies with all
the requirements of & usual rent
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control legislation. There is provision
for certain percentages of increase
given to the landlords, for recovery of
rent, etc. Unlawful charges are made
penal, which are alwayg made penal
on paper. Provision for refund of
excess recovery is also there. The
tenant is protected from eviction, Cer-
tain grounds of eviction are recognised.
Then, provision has been made for the
protection of existing sub-tenancies
and forbidding future sub-tenancies.
There is @ ncw machinery created—
Rent Controllers, Appeal is to be made
to the Rent Control Tribunal and all
the normal provisions are there, But
the difficulty arises from the excessive
tenderness shown by the Government
towards the landlords. 1 am not one
of those who will grudge landlords
their reasonable demands, because
otherwise all building activity will
come to a standstill, But landlords
cannot also claim that because they
have got old premises, they should get
additional rent on the ground that
formerly rents were fixed on a lower
scale. The point to be borne in mind
is that by virtue of the existing cir-
cumstances, the landlord is already
gaining in several ways, First, the
value of lands and buildings has in-
creased on a fantastic scale. In recent
times, land has appreciated in value
by 800 or 400 per cent. In some cases,
it has appreciated even by thousand
per cent; ie, ten times. If you want
to encourage new constructions, I sug-
gest give the landiords sufficient scope.
Give them 15 per cent increase on their
actual cost of construction, but give
them that increase only for five years.
Afterwards, the percentage should be
according to some flxed formula. I do
not grudge 8} per cant.

But as the Bill stands today, what
we have done is in the case of all
buildings constructed after 8th June,
1955, the landlords are to be given a
carte blanche for increasing the rent
to any extent, because the contractual
rant will be the standard rent in the
cnse of such premises. Assuming for
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a moment the cost of construction is
Rs. 5 lakhs, normslly 15 per cent can
be provided; but the Act says not 13
per cent, but he can charge even 100
per cent. Why? Is it really an
encouragement to the landlord? It is
a carte blanche given to the landlord
to exploit the new tenants, because it
is provided that the contractual rent
will be the standard rent. I would
suggest that instead of having all this
rigmarole of different categories of
tenements, have only two categories—
pre-1951 and post-1951. In case of
post-1951 premises, give them an
increase at the rate of even 15 per cent
on their actual cost of construction, not
merely 8% per cent, but limit that
increase to five or seven years. After-
wards, this formula must come into
operation—8} per cent and nothing
more. This is more than reasonable.
In Bombay the formula is 82/3 per
cent of the cost of construction and 6
per cent of the value of the land. In
the case of pre-1951 tenements what I
would suggest is: take the present
market value of the structure and give
them 8 2/3 per cent, less depreciation,
subject to & minimum amount of rent,
It is very easy formula to work.
Then the tenant will not say: this is
excessive or that is excessive. You
know the amount. You have given
8 2/3 per cent of the market value.
What more do they want? If we
keep only two categories of premises
the whole thing would be easier. But
the Government does not want to do
it. Government wants to oblige those
people who built their tenements in
1939, whose rents have already been
increased. On the top of this, they
must be given something more. There-
fore, I submit that the entire basis
of standard rent will require to be
revised.

Then 1 come to the question of
repairs, which is a very important
question. In Bombay city it is assum-
ing alarming proportions. In the old
Bombay city, before Greater Bombay
cams into existence, out of 851,000
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buildings 17,000 buildings were of a
kind which were regarded by the
municipality as unfit for human habi-
tation. During every monsoon dozens
of structures collapse. That was the
question which was facing the autho-
rities in Bombay. So the guestion of
tenantable repairs assumes very great
importance, because within five to ten
years all those 17,000 houses will go
and an acute shortage will arise in
Bombay city. I am sure, Delhi is no
better in that respect than Bombay.

An Hon. Member: It is worse.

Shri Naushir Bharucha: Therefore,
now what is to be done with regard
to repairs. This Government is anxi-
ous to make a Diwali gift to the land-
lords. They say: you can take 10 per
cent and carry out the repairs. Would
they carry out the repairs? 1 say:
don't give them 10 per cent., give them
15 per cent, provided the repairs are
first carried out. Why «can't you
provide & schemc in your Bill that if
there are repairs which are required
to be made, they shall be made on a
reguest in writing by the tenant; the
estimate of those repairs will be
framed by the municipal engineer and
after the landlord has carried out those
repairs, he may be entitled to 15 per
cent? No tenant will grudge that
But you want to give 10 per cent with-
out making sure that the repairs wili
be carried out. That is what I want
to object. I am not grudging the land-
lord get his reasonable dues, because
unless the landlord gete his reasonable
dues, we will not have any more con-
structions. That is a matter to be
borne in mind. So, the legislation can
certainly be so devised that without
discouraging the new constructions,
you can protect the tenant and give
him a returm in  the shape of tenan-
table repairs, which is his due.

T go a step further. What happens
in the following contingency? A tenant
makes an application in writing and
the municipal engineer makes an
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estimata. The landlord refuses to
carry out the repairs. There are two
types of landlords in Bombay city—
those who are, if I may use that word,
clever anough not to make tenantable
repairs so that the building deteriorates
rapidly. Then they obiain a certificate
from the municipal engineers to pull
down that structure, with the result
that the tenants are thrown out. Your
protection against eviction has no
meaning there. There is another type
of landlords who will not do this,
bercause they want to pull down the
building and put up new structures,
where they will get extra amount of
rent. What is to be done in those
cases?

I submit that in such cases the
tenant must have the power to carry
out the repairs, once they are sanc-
tioned by the municipal engineer that
these are necessary repairs, up to any
cost, He can stop paying the rent and
carry out the repairs, We do not want
unnecessarily to harass the landlords,
but the recalcitrants must be brought
to their senses. Therc must be some
provisions for that in the Bill. Simi-
lar provisions were put in the Bombay
Act in 1953. At that time, in the
Bombay Legislative Assembly I stated
that this provision will be of no avail.
Not a single tenant has been prepared
to undertake the repairs. So the ques-
tion is whether the tenants here are
much more progressive than those of
Bombay. A tenant is given the right
to repair without any Iimit—not
merely to the extent of two months’
rent: even more than that. He can
make repairs up to any amount. But
the question arises as to which tenant
will dare undertake it. The moment
a tenant holds up the rent, which he
is entitled to withhold under the law,
immediately a distress warrant is
issued. Any amount of preisure is
brought forward and the poor people
of the low income groups, who occupy
most of these houses, are put to end-
less difficulties. These are the tenants
who are least capable of reaisting the
onslaughts of the landlords.
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In Bombay there are landlords who
have got scores of buildings,
each one of them. I do not know
whether you have got such landlords
in Delhi also. It is impossible for any
tenant or group of tenants to resist
them. I formed a Tenants’ Associa-
tion in my constituency to carry out
repairs. But, ultimately, I found the
whole thing did not work. ‘The
tenants were terrorised and the asso-
ciation collapsed. Therefore, I say
that tenants require to be protected.
What I say is this. Let justice be done
to the landlord. I am prepared to give
15 per cent, provided the repairs are
carried out first.

There are two or three points on
which I desire to say a few words.
With regard to sub-tenancy I am of
the opinion that it should not be pro-
hibited. If you like, let the landlord
have an additional percentage, 10 per
cent or even 15 per cent. Because, the
sub-tenancy will always be there
whether you prohibit it or not. In
Bombay city it is there. Is it the con-
tention of anybody that sub-tenancies
don't exist here? They exist in a
different form. Very ruthless exploi-
tation of sub-tenancy takes place by
the tenant himself. I have known of
cases where the tenant sub-letting one
room out of five in a flat gets the whole
rent of the flat from the sub-tenant.
Not only that, he sometimes earns
several times the rent. Therefore, 1
want to legallse all sub-tenancies.
There should be no prohibition against
the creation of sub-tenancies. You
can take additional rent for that. You
can give the landlord 10 per cent or
12} per cent more, if you like, for the
additional wear and tear to which the
premises would be subjected as a
result of more people living in those

premises.

With regard to partnership, that
should not be prohibited, because its
prohibition is going to work very great
hardship. I would suggest that part-
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nership should be placed on the same
basis as sub-tenancy. In Bombay if
I have got a business, which occupies
certain premises, if I sell the business
ag a going concern with goodwill and
stock in trade, then 1 am entitled fo
sell it. But the landlord gets 25 per
cent increase from the new-comer.
Now partnership is prohibited, where~
as transfer of a new business is not
prohibited. Now by prohibiting part-
nership you are virtually prohibiting
transfer of a new business. If one
person now wantg to give it to another
person, it cannot be done under the
existing legislation. It is necessary that
there should be some provision for
partnership and transfer of business.
Let the landlord have his share; I do
not grudge it; but let it be allowed.
Otherwise, it cannot be done. Of
course, there are cases where the land-
lords are mercilessly exploited by the
tenant, much more ruthlessly than the
tenant is exploited by the landlord.

Coming to the grounds for ejectment,
there are many grounds. One is that
the landlord requires the premises
bona fide for his own use. I submit
that it should be not only bona fide
but should also be “reasonable”. In
the Bombay Act the term is “bona fide
and reasonable” personal reguirement
for use by himself or the members of
his family. A man may bona fide
require a premises. But his demand
may not be reasonable. For instance,
I may be in need of a premises. If I
am a landlord in Delhi and my mem-
bers of the family come to two or
three; if I ask for a flat which is meant
for ten people, my demand may be
bona fide, but it may not be reason=-
able. Therefore, we should say “bona
fide as well as reasonable”. Other-
wise, I may try to acquire a premises
which is too big for me. Therefore,
there should be a provision that the
court can partition the premises and
give part of it to the landlord. Such
provisions exist in the Bombay Act and
the same thing should be incorporated
here. Why should a landlord, who,
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family of ten persons from a huge flat
where he wants only one room? He
should be satisfied with one room? All
these things should be carefully looked
into. I submit that my experience has
been that however well worded legis-
lation may be and however powerful
1t may look on paper in the protection
to the tenants, tenants are so weak
and unorganised and are so very ruth-
lessly exploited and accustomed to this
ruthless exploitation that it is impossi-
ble to do too much for the tenant.
Therefore I wish to say that the dice
must always be loaded in favour of
the tenant.

There is only one last point to which
1 wish to draw the attention of this
House. When we talk of giving enco-
uragement for new premises, which
new premises are these? These are
for the higher income bracket people
who are capable of paying Rs. 200/-
or Rs. 300/- a month as rent. These
are not for the poor working classes.
Your Bill does not solve the problem
of providing housing for the working
classes or for the lower middle class.
‘What happens to them? The real
need is felt for that particular brackat
and the Bill does not make any provi-
sion for them! Let us get reconciled
to the fact that low income group
housing is impossible having regard
to the cost of construction and the
Government must revise its outlook
towards it by giving subsidy for its
construction. I am one of those who
will say that where, for -.instance,
industrial concerns provide housing
for their employees subsidies can be
given in various different forms and
we must reconcile ourselves to the
fact that low income group will not
have housing unless Government con-
sciously lakes this up. We are not
so much in need of bigger flats fetch-
ing Rs. 500/- a month as rent. We
want low income group houses. 1
hope all these points will be taken into
consideration by the Select Committee.

_Blui Achar:. Mr, Deputy-Speaker,
Sir, 1 welcome this Bill. More than
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that I welcome the general principles
and the objects mentioned in the state-
ment of objects and reasons. It says
here that the intention of the Bill is
to devise a suitable machinery for
expeditious adjudication of proceed-
ings between landlords and tenants.
Ot course, this is a very exceptional
proposition and 1 may at once state
that the landlords also do welcome this
side of the law.

Shri V. P. Nayar: Are you a land-
lard or a tenant?

An Hon. Member: He is a landlord.
Shri Ramga (Tenali): He is neither.

Shri Achar: I do not know what
exactly the other hon. Members are
murmuring. Anyhow, I ignore it.

Shri V. P. Nayar: I may repeat if
the hon, Member will answer that
question.

You said that you welcome it and
the landlords welcome it. 1 asked
whether you are a landlord or a
tenant,

Shri Achar: 1 find that some hon.
Members in this House have stated
that this is a landlords' Bill, Othera
have stated that it is a tenants’ BilL
I would say that this is neither a land-
lords' Bill, nor a tenants' Bill, but a
Government Bill. I hope that will
satisfy my hon. friends who are always
murmuring whenever I get up.

Anyhow, let me proceed, Sir. As I
stated this machinery of having this
legislation to have disputes between
landlords and tenants settled quickly
is one of the most important aspects
of this Rent Control Bill. Of course,
we know that these Bills or these
enactments first came in the form of
Ordinances only after 1940 or so so far
as our country is concerned. Before
that we had not much of this law. It
was only in the beginning, or rather
a little later after the Second War
began that this problem in our country
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came to be keenly felt and we had
these rent contro] Bills. After that
of course, we had several Ordinances
and also enactments in some State
Legislatures also.

One complaint that, in fact not anly
the tenantis but the landiords more
than that, have made ig that delay is
the worst thing and [ find—I will not
go into t'sr details of the provisions—
that the provisions are fairly good. It
will provide summary disposal both
to the advantage of the landlords a-!
the tenants. [ would like to make
only one suggestion. The provision as
it is only provides for future cases.
“There are a fairly large number of
cases, about 5,000 cases or so, pending,
out of which about half are in respect
of ejectment. Now, they are pending
before civil courts. We know that the
delay, which unnecessarily we are
experiencing, i: in civil courts. Of
course, it is for the Government to
decide, but I would suggest to the
Sclect Committee as well as to  the
Governmntnt to consider the question
whether those cascs also should not
bo transferred to the Controllers. That
is the only point that I would like to
make so far as that question is con-
cerned, but T would like to emphasise
more on the other problem—the prob-
lem of compromising the two positions
as stated in sub-clause (b) of the
statement of objects and reasons in
paragraph 2. It says:

“to provide for the determina-
tion of the standard rent payable
by tenants of the various catego-
ries of premises which should be
fair to the tenants, and at the
same time, provide incentive for
kecping the existing houses in
good repairs, and for further
investment in house construction;"”

This, I would submit, is a very
complicated economic problem and it
has to be considered from a very
broad point of view. [ would like to
make a few suggestions both to the
Joint Committee as well as to the
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Government. We did not have this
problem till about 1940. In fact, in
the twenties and the thirties, I know,
because human nature is everywhere
the same, w.icther it is Mangalore or
it is Delhi or any other place, the
situation was that houses were vacant
and whentv.r a Government servant
was tran ..red to a particular place
the lan¢ .:ds would go, the owner of
the h- _se would go and request the
officinl, who had come, to take his
house. There used to be competition
between the landlords to get good
{.aants. How is it that the situatiop
:»w is altogether different? This is a
Liroad point and an economic question
which has to be very deeply consider-
ed. I would say....

Shri V., P, Nayar: Let us have quo-
rum for a change.

Mr. Deputy-Speaker: The hon.
Member may resume his seat. I_ am
having the bell rung.

Shri V. P. Nayar: The hon. Member
must be heard at least by 50 hon,
Members.

Mr. Deputy-Speaker: Now, there
is quorum. The hon. Member may
resume his speech.

Shri Achar: I was saying that this
is a very important economic prob-
lem and it must be considered more
as an economic question than «a ques-
tion in which there is sentiment that
the tenant is poor,.—why should he
pay se much,—not from any other
point of view. The main question
will be one of demand and supply.
We have to look at this problem
from that point of wview.

As I stated, in the earlier years,
in the twenties or thirties, there
was not such a problem, Now, this
problem is becoming keener day by
day. Houses are not coming up whe-
ther it is Delhi or in the mofussil
towns. What is the reason? If the
Government itself could solve the
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lems and invest a large amount
of money and build houses all over
the country, that would be all right.
We bhave heard the hon., Shri K. C.
Reddy say that the problem is so
vast and the Government will not
be able to cope up with the problem
at all. Unless we are able to attract
the private owners to sufficiently in-
vest in house-building, I feel that
this problem will not be solved. It
should not be considered as a senti-
mental matter at all. It must be con-
sidered whether the provisions which
we have put in this Bill or which we
are going to put would persuade
private owners, private individuals to
invest sufficient money in house-
building. What we find now s,
regular houses are not built, but
slums are coming up. I know of
instances where a private individual
puts up a few small sheds. He
simply puts up five rooms with very
little arrangements for either sanitary
arrangements or water supply. Nothing
of the kind is done. Simply five
rooms are put up. Hardly Rs. 500
or 600 are spent on them. He is
able to charge Rs. 10 for each
of these and he is able to collect
Rs. 50 per month. That is to say, if
he invests Rs. 500 or 600, in the
course of one year, he is able to col-
leet all his investment, We find such
slums are being built; only build-
ings which could come up in slum
areas are coming up.

On the other side, we see good
houses are not at all being built. As
1 said, in the twenties, there used to
be competition among the land-
owners to get tenants. Now, the posi-
tion is, nobody is able to get & house.
‘What is the reason? That is the pro-
blem we have to consider. Here it is
that the question of incentive comes
in, and the policy of the Govern-
ment, not only in Delhi, but all aver
India. There must be a policy which
would encourage the private indivi-
duals to invest money in house-
building. What we find is, practical-
1y, there is no definite policy, Several
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amendments are introduced now and
then and every State is following
a different policy. These Rent Con-
trol Acts are being extended from
year to year. There is no definite
policy followed by the Gowvernment.
A person who would like to invest
has no certainty as to what is going
to happen if he invests a consider-
able amount of money. What 1 would
submit .s, either the Government
should take up a policy of building
houses all over the country, especi-
ally in the towns or the Government
should have a definite policy as to
how they would look at the individu-
al investors who are likely to put
up houses. ‘I understand that the
Government may not be able to build
houses; the next alternative is to
give sufficient encouragement to the
individual owners or investors to
invest sufficient amount of money in
house-building.

Then, again, the question would
arise as to what exatcly the inves-
tor's aspect is. I am not in favour of
stating that the Gowvernment should
say that they are going to give them
a wide margin of profit or anything
of the kind. The question of settling
a fair rent or standard rent should
not depend on any contingent cir-
cumstances, or according to a whim
or fancy. Some say 8 per cent, some
say 10 per cent, etc. That should not
be the policy. The policy should be,
I would submit, a good return, a
definite percentage; on the invest-
ment he must get a profit.

An Hon. Member: What is the
rate?

Shri Achar: That would depend
on all aspects. The Government
should consider that aspect. If neces-
sary, the matter should be consider-
ed in the Joint Committee. I would
suggest a guarantee of B per cent. It
may be even 5 per cent or 4 per
cent: that does not matter. There
should be some guarantee to the in-
vestor that if he puts up a house,
he would, be able to get a guaranteed
rate of interest on the investment
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he makes. Suppose he puts up a house
for Rs. 10,000. Now, there is a certain
provision of law. Next year, if the
Government changes, that policy
will be changed. That, seems to be
the position now. That is why we
find that the private investors are
not coming forward to build houses.
Only slums are coming up because
of the uncertainty that prevails now
and investors are not inclined to put
up any houses.

There is another aspect and I find
one of the Members was advocating
it, thrat prices of materials have gon=
up, the cost of living has gone wup
and the tenants are not able to pay
and so, the rent should be reduced
I will give one specific instance how
this kind of policy will end in great
hardship. Let us take the economic
position as it was before 1930. Sup-
pose the owner has invested about
Rs. 10,000, before 1939 before the
Second World War. In those days,
probably, that house will be rented
for Rs. 600. A fair rent, 6 per cent.
Take the position now. He has in-
vested 10,000 in 1038, Taking the
ordinary proposition of economie
law, prices have gone up four times
and that house will be worth not
Rs. 10,000 but Rs. 40,000. The rent
that the owner was getting in those
days would be Rs. 600. Now, the rent
control Acts would say, you add 8
per cent or 10 per cent. Some people
say, some percentage, Will that be an
adequate remuneration for that per-
son who has invested Rs. 10,000 if the
house is in proper condition? The
owner was getting only Rs. 600 at
that time. What is now the value of
Rs. 600 that he would be getting now
or 8 per cent added, Rs. 700.

Shri Naushir Bharucha: That s
not the point. A basic rent is pres-
cribed for such houses.

8hri Achar: I am not concerned
with that I am only saying that this
method of this percentage will not
apply to all cases, when we consider
the position of bulldings built prier
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to 1940. How hard will it be on the
person who has invested? I would
submit, if Rs. 600 was the fair rent
in those days, now, four times that
would be a fair rent because prices
have gone up four times and the
value of a rupee is only one-fourth,

Shri Naushir Bharucha: What
about the appreciation of his capital?

Mr. Deputy-Speaker: Order, order.
He should be allowed to proceed
uninterrupted, I hope the hon. Mem-
ber is now trying to conclude.

Shri Achar: As I said, my man
point is, if, as a matier of fact, the
value of the rupee has very much
gone down, a person who was getting
Rs. 600 for the Rs. 10,000 he had in-
vested, is to be paid Rs. 800, certain-
ly, it will be a great injustice.

S0, the main point I would like
Yo urge is that the landlord or the
person who is going to invest in
houses must be assured of getting a
definite percentage of profit—I would
say not oven profit, but some inter-
est on his invesiment.

1542 hrs.

[SHRr Barman in the Cheir]

The great difficulty now is that no-
body knows what is going to happen
tomorrow. So there must be a policy
of Govermment, a consistent policy
which assures the investor a certain
reasonable rate of interest for the
investment. If he is assured of it, I
feel this problem would be solved
to a great extent. Of course, if the
Government itself takes it up and
puts up buildings, that will be all
right. If not, there must be incentive
to the individual investor, and for
that purpose a long view must be
taken and a definite rate of interest,
if not a definite rate of interest at
least some margin of four or five
per cent, whatever it be, must be
assured. If that is assured, I feel
that this housing problem could be
solved to & considerable extemt
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because it is not merely the cost or
anything like that. If we look at the
economic principles and the situation
that prevails until 1920 we find there
was no problem at all. Now because
the things are uncertain I feel the
individuals are not prepared to in-
vest and buildings are not coming up.

Shri Balasaheb Patil (Miraj): Much
has been said about the protection of
the interests of the landlords, but
when 1 read the title of this Bill 1t
seemed to me that it was a misnomer,
for it reads “Delhi Rent Control Bill".
Instead of that, it ought to have been
“Delhi Rent Increase Bill", because it
is very significant in this Bill that we
find that it does not control the rent
at any stage whatsoever.

First of all, it increases by 10 per
cent over the basic rate. Secondly for
the houses that were built after 1051
this does not apply. There is no
conirol over the agreed rent, and
the rent in respect of the houses
that are to be built after the com-
menvement of this Bill will not be
controlled at all; the rent will be as
per the agreed rates. Therefore, my
submission will be that it may be just
possible for the hon. Minister to
change the heading so that it may not
cre2te confusion in the minds of the
persons reading it.

Shri V. P. Nayar: Why not “Delhi
Rent (No Control) Bill"?

Shrl Balasaheb Patil: Not only
should there be a change in the head-
ing. We always feel that the pream-
ble would throw some light on the
principles that are laid down in the
Bill. The preamble reads like this:
“to provide for control of rent”. It
must be “to provide for increase of
rents and further for evictions”,
because it is not controlling the evic-
tions at all. In clause 14 we find that
only in the provisos there are certain
safeguards given to the tenants, and
in the main clause which runs into
several sub-clauses, the right is given
to the landlord to evict the tenant.

11 SEPTEMBER 1058

Delhi Rent Control 6034
Bil

Not only that. So far as the sub-
tenant is concerned, here are so many
clauses here which are most confu-
sing. Even if we go through them we
fail to understand the meaning of
these clauses. Further, these clauses
not only give the power to evict the
original tenant, but to evict also the
sub-tenant who might have been liv-
‘ng there for several years. After the
commencement of the Bill also, the
uit?inal tenant as well as the indi-
vidual sub-tenant can be evicted, and
the eviction is on some paltry matter,
ie, default.

We can understand eviction on de-
fault, but what sort of default is
stated in clause 14?7—default for one
morith oniy, and the rent has to be
paid within the fifteenth of the next
month. 1f a person fails to pay the
rent within that period, the landlord
will run to the Controller saying:
“Here 1s a default, eviet him."” For the
first default, the Contraller will give
some snlace to the tenant, ask him
to pay it within a certain date, but
if the default occurs again, then the
tenant will be evieted. Is it fair? Is it
any protection to the tenant who de-
faults?

There are many categories of ten=
ants, and especially ienants coming
from the working class, the low in-
come group and the lower middle
classes may be in monetary difficulti-
es and may not be in a position to pay
within the fifteenth of next month,
Therefore, my submission to the hon.
Minister will be that if there should
be any eviction on account of default,
at least six months' time may be
granted to the tenant, and only after
six months the landlord should get the
right to proceed against the tenant.
And for the subsequent default also,
the tenant should be given some pro-
tection, and only after that can be
driven out.

Not only that. I say it is a Rent
Increase Bill because I find there are
so many categories. In the case of
houses built before 1944 I find from
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Government records that it was only
in 1943 that prices began to rise.
There was only one year of increased
prices in this category, and how many
houses were built in India within that
one year, may I know from the hon.
Minister? 1 think not even one per
cent, not even one-thousandth of one
per cent were built in Delhi. First of
all in 1847 they increased it by 12 per
cent and more, and now they are in-
creasing by 10 per cent. For what?

I find that there is a difference
between the houses built after 1944
and before 1944, for the houses built
after 1944 we have taken into con-
sideration the price of construction
and the price of the land on which it
is constructed, but for the houses
built before 1944 no such thing is
allowed at all. Because the house was
built so many years back, because the
landlord had taken rent for sc many
years, because he has exploited the
tenant for so many years, he is to get
an increase, That is something which
cannot be understood at all.

I van understand that from 19844 to
1951-—55 and then up to 1858 it is
given to the landlords that they can
recover the rent according to the
agreement, but what is the rent? They
have tried to tackle this problem four
or five times, in 1944, 1947, 1952, 1954
and 1958. At least they might have
taken some survey of the tenancies, a
survey of the landlords who are the
owners of the houses and ascertained
who are the persons living in the
houses, and then they ought to have
come with this Bill. Also, they might
have taken a survey of the rent for
the new houses that were built after
1944, According to the information
that is supplied to me within one to
three years the person who has built
a house after 1944 recovers everything
that he has spent In constructing the
house and purchasing the site. There-
atter he gets the rent for three, four,
five or even eight years because he
does nothing, just owns the house, and
the Government gives him the pri-
vilege of exploiting the tenant. That is
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the facility given to him. Therefore,
my submission to the hon. Minlster
will be that he should go into the
question of the houses built after 1944
up to 1958 and see if the price of the
construction and the price of the land
has been recovered from the rent re-
ceived. No further increase should be
allowed in respect of those houses
also.

Further, I agree with Shri Naushir
Bharucha's submission that for five
years give latitude to them to get
whatever rent was due under the
agreement, but thereafter fix the

Shri Naushir Bharucha: I did not
say that.

Shri Balasaheb Patil: 15 per cent,
something like that, but further no
more latitude should be given to the
landlords.

1 want to place before the House
certain things concerning the incen-
tive to invest. Let us see where the
landlord invests his money. He has
to invest either in a bank, if he has
sufficient surplus money, or in the
national savings certificates or in
constructing houses. There are so
many other modes of investment also
in trade and other things, but they
are risky, because it depends upon
market trends and he may lose at any
time. In banks the rate of interest
is 4 per cent, in national savings cer-
tificates up to 5 per cent is allowed
and in houses, because the money is
to be taken from a third person, the
Government are not concerned and
they are very magnanimous to give
12 per cent first of all {o 25 per cent
in 1947 Now it is 10 per cent. This
is something we cannot understand,

Therefore, the whole question of
basic, fair and standard rents may be
gone into thoroughly. My subrmis-
sion is that up to 1944, only 6 per cent
may be allowed, thereafter up to 1958,
if a period of ten years has elapsed,
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then 6 per cent. and no more, That is
about rent.

As regards eviction, 1 want to state
there may be a line of demarcation
up to the commencement of this Act
in the case of sub-tenants. Those who
were sub-tenants on the date on which
the Act will come into force will be
tenants automatically. The procedure
that is laid down runs into four or
five clauses, one after the other, say-
ing that the parties may go to the
Controller and make an application,
be heard, lead evidence and spend
money. For what? For legalising or
illegalising sub-tenancy. So a provi-
sion should be made at this stage so
that the relationship between tenant
and sub-tenant will cease and that
between sub-tenant and landlord
will start, so that the landlord will
get whatever is due and the tenant
will lose whatever he was not at all
due to get.

Then 1 will say something about
deposit of rent. There are many claus-
es here on that. 1 think they are un-
necessary. The only point is this: sup-
pose a person refuses to accept the
rent, the landlord refuses to accept the
rent, the tenant will deposit the rent.
It may also be stated in the Act that
he should give notice to the landlord
that he has deposited the rent. That
will end the matter. But in this Hill
we find that there are so many claus-
es. He has to make an application to
the Controller. The Controller has to
give notice to both parties, hear them,
take evidence and come to a conclu-
sion, The man has to wait for five
or eight years asnd thereafter it will
be property lapsed to the Govern-
ment. Everything is clumsy. I do not
think there will be any landlord who
will be negligent in not getting the
money that is deposited on his behalf.
Therefore, all these clauses are super-
flucus and they should be scrapped
from the Bill.

Then there is one chapter about
hotels and lodging-houses. Ome pro-
here is about fair rent. That

has to be decided by the Controller
according to circumstances. Just as
we have laid down a certain formula
in the case of private individuals
and tenants, why not lay down a for-
mula fixing the rate chargeable for
lodging and bearding? I find in Delhi
so many hotels getting huge amounts
by way of boarding and Jodging
cherges. Therefore, there should be
some contrel over them.

Then there is no provision whatso-
ever in this Bill as to the relationship
between a lodger and the owner of
the lodging and boarding house. There
should be some provision at least
which would regulate their relation-
ship, which would throw some light
on the standard of cleanliness, ser-
vice and more of behaviour and so
on, If the Controller has the authori-
ty and power to inspect everything,
he could see that everything is all
right.

Another thing 1 find is the provision
regarding appointment of the Con-
troller. T am opposed to this principle
for a simple reason. Yesterday the
Minister in-charge of this Bill quoted
the number of cases—5000 or more—
but he failed to indicate for how long
they are pending before the courts.
The reason given for the appointment
of Controller is that the cases before
the civil courts are dragging for years
together. But we want to know whe-
ther the cases before the Comtroller
will not drag. What is the surety
about their not being dragged before
him? What is it that the Controller
will decide in a few minutes only?
Anpther thing is that the expenditure
on the Controller is nearly Rs, 80,000
per year. Can we bear this further
burden? Instead of that I will sug-
gest the appointment of a new Judge
or transfer of a Judge to deal with
the cases. He will finish them as the
Controller will flnish them.

There is one provision here, as is
usually found im such Acts, that is,
clause 54. It says that cases pending
before the civil courts under the pre-
vious Acts will be conducted as if this
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Act had not been enacted or enforced.
That cannot stand. My submission is
that the previous Acts were faulty
because they had certain lacunase in
them; therefore, this amending Bill
has been brought forward. There will
not be much difference between those
cases and the cases that will come
under this Act. Therefore, if the Gov-
ernment insist upon appointing a Con-
troller. they can transfer the old cases
to the Controller who will do justice
according to this Act. 'This will also
give some more benefit to the poor
tenants who are harassed by the land-
lords. Out of the number quoted yes-
terday nearly 5000 cases are eviction
ceses. So my submission is that in-
stead of that clause, there may be
another clause according to which the
cases will be transferred from the
civil courts to the Controller so that
speedy justice—which is supposed to
be the object—will be meted out to
the tenants.

Shri Naldurgker (Osmanabad): This
Bill merely displays ostentation about
safeguarding the interests of the
tenants, but in its interior it has armed
the landlords with sufficient power of,
eviction. By the definition of “basic
rent'’ with reference to Schedule (2)
which is skilfully amalgamated with
the “standard rent” as defined in the
clause (6}, the tenant is obliged either
to pay exorbitant enhanced rent or to
evacuate the occupied premises.

I refer to chapter III. It does not
create proper and sufficient safeguards
in favour of the tenants against their
eviction, but chapter 1II provides more
loopholes in favour of landlords who,
no doubt, can take advantage of them
in future for eviction of the tenants.
1 therefore request the Minister that
chapter II1 as well as the definition
of basic rent and standard rent with
proportionate reduction of 10 per cent
must be reconsidered. Otherwise, I
am afraid the tenants who have been
living for a long time in their quarters
and persons who have come here and
want to stabilise themselves here, v‘vill
have to pass through still more diffi-
cult days.
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Apart from these, there are some
provisions in thig Bill which are con-
trary to each other, For this reason,
they create a certain amount of con-
fusion in the minds of the landlords
and tenants as regards the proper
remedy to be pursued regarding their
rights, I will refer to clause 54.

Clause 54

“(1) The Delhi and Ajmer Rent
Control Act, 1852, in so far as it is
applicable to the Union territory
of Delhi, is hereby repealed.

{2) Notwithstanding such repeal,
all suits and other proceedings
under the said Act pending, at the
commencement of this Act, before
any court or other authority shall
be continued and disposed of in
accordance with the provisions of
the said Act, as if the said Act had
continued in force and this Act
had not been passed.”

In an Explanatory Note on the
Clauses, on page 38, it has been said.

“This Bill, when enacted, would
replace the earlier Act of 1852.
But a large number of suits and
proceedings under that Act are
pending before various civil courts.
It is proposed not to transfer them
to Controllers but to allow the
civil courts to dispose them of.
The civil courts, however, should
have regard to the provisions of
the Bill in disposing of such pro-
ceedings.”

From this clause, it is evident that
those cases which are pending before
the civil courts will be disposed of by
those courts, and therefore, their juris-
diction, so far as pending cases are
concerned is not taken away. But
clause 49(2) goes contrary to this.

“If, immediately before the com-
mencement of this Act, there is
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any suit or proceeding pending in
any civil court for the eviction of
any tenant from any premises to
which this Act applies and the
construction of which Tms been
campleted after the 1st day of
June, 1851, but before the Bth day
of June, 1855, such suit or proceed-
ing shall, on such commencemnent,
abate.”

1 respectfully submit that nnder the
existing Act of 1952—as I have al-
ready stated—the jurisdiction of the
courts has not been taken away. There-
fore, in all suits that are pending be-
fore the courtis—even as far as the
period that is mentioned in this sub-

clause is concerned—these courts can

exercise thoir jurisdiction; and I do
not think how these suits shall abate.

Even according to the provisions of
the Code of Civil Procedure, a suit
abates only when the legal represen-
tatives of the deceased are not brought
on record within the time prescribed
by the Law of Limitation. I do not
know what is the reason for the abate-
ment of the suit here, No reason has
been given.

There are two kinds ot laws; sub-
stantive laws and procedural laws.
Substantive law is that law which
creates a right and when that right
is created it is vindicated by the in-
stitution of the suit. I respect-
fully submit that any  subse-
guent Act cannot take away that
right. I admit that procedural law
can be prospective; but all substantive
laws are prospective. As far as they
are prospective, they cannot have any
effect on the rights already created.

This Bill, as far as [ have examined
it, or read it, is not a substantive law
but is only a procedural law. There-
fore once the suit is instituted and the
right hag been vindicated by the exe-
<ution of the suit, I submit that that
right cannot be taken away. There-
fore, this sub-clause (2) of clause 48
@oes contrary to clause 54.

Then, clause 1 provides:

“This Act may be called the
Delhi Rent Control Act, 1958. It
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extends to the areas included with-
in the limits of the New Delhi
Municipal Committee and the
Delhi Cantonment Board and to
such areas within the limits of the
Municipal Corporation of Delhi as
are specified in the First Sche-
dule.”

Then, thera is also provision for
extension of this Act. According to
this provision, there is also scope that
this law will be extended to those
areas which are not included in the
First Schedule. In sub-clause (3) it is
said:

“It shall come into force on such
date as the Central Government
may, by notification in the Official
Gazette, appoint.”

Now, 1 shall refer to sub-clause (3)
of clause 49.

“If, in pursuance of any decree
or order made by a court, any
tenant has been evicted after the
16th day of August, 1058, from any
premises to which this Act applies
and the construction of which has
been completed after the lst day
of June, 1851, but before the 9th
day of June, 1955, then, notwith-
standing anything contained in any
other law, the Controller may, on
an application made to him, in this
behalf by such evicied tenant
within six months from the
date of eviction, direct the land-
lord to put the tenant in posses-
sion of the premises or to pay
him such compensation as the
Controller thinks fit.”

I think this is not the proper
remedy. TUnder sub-clause (3) of
clause 1, the Government mey promul-
gate this law by notification in the
Official Gazette after six months or
have it extended to other areas after
one year., By then, the time pres-
eribed in this clause would have al-
ready elapsed. I think this is not the
proper safeguard.
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If the law 18 promulgated after
one year—because it is in the discre-
tion of the Government—the evicted
person will have no remedy at all
The proper safeguard will be that he
should be given the right to apply to
the Controller within six months from
the enforcement of the Act. That would
ke the proper safeguard.

Apart from that I am afraid that
this sub-clause (3) will be uitra vires
the power of the Controller, because
when a certain person is evicted in
pursuance of the execution of the
decree of a competent court then it is
legal eviction, and it is not unreason-
&ble or illegal eviction. When a per-
son is evicted by a civil court in exe-
cution of a decree, I submit, that the
order of the Controller for the resti-
tution of the premises will be illegal
and wultra vires of his powers. The
Controller has no right to supersede
any decree passed by any competent
court. As such 1 request the hon.
Minister to see that sub-clause (3) of
clause 49 cannot confer any more
rights or Any mare competency than
the civil courts because, according to
the existing Act of 1952 or some other
Act to which reference has been made
in clause 52, the civil courts are fully
justified in exercising jurisdiction as
far as the subject-matter is concerned.

These are some of the provisions
which make some sort of confusion and
controversial interpretation. The
fundamental principle of enacting
laws is that the provisions of law
should be explicit, unequivocal and
not amenable to two or divergent in-
terpretations. If there iIs some sort cf
loophole, then, the public will be
rather misled as far as the proper re-
medies and the jurisdiction of the
courts are concerned. In this view I
submit that the provisions of Chapter
IIl as well as these provisions which
are contrary to each other, should be
fully examined.

There is another clause, clausg 30.
It reads: -
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‘Where the Controller, on a
written complaint or otherwise
has reason to believe that the
charges made for board or lodg-
ing or any other service provided
in any hotel or lodging-house are
excessive, he may fix a fair rate
to be charged for board, lodging
or other services provided in the
hotel or lodging-house and in fix-
ing such fair rate, specify séparte-
ly the rate for lodging, board or
other servicea'

1 submit this is not sufficient because
Delhi is the capital of this vast coun-
try. There are a number of travellers
coming from remote places. When he
comes to Delhi and resides in some
hotel or lodging-house, it will be quite
impossible for him to apply to the
Controller for fixing fair rents. Im
such cases, it will be wise on the part
of the Controller and the Government
to have complete list of all these hotels
and lodging-houses and to examine
the position within one month from
the date of the enforcement of this
Act and fix a sort of a fair rent for
these lodging-houses and hotels.

With these words, I want to con-
clude. Finally, I may say that always
such laws are enacted in favour of
the tenants. Ag far as the refugees
are concerned, some hon. Members
have already spoken about them. The
proper remedy that the Government
should undertake is to build
houses in the city and save the
tenants from paying exorbitant rents.
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Shri 8. M. BRanerjee (Kanpur):
There is absolutely no guorum; there
should be at least 30 or 35 Members.

Shri Braj Raj Singh: Why not 507
16'17 hrs,

Mr. Chairman: The Bell is rung—
there is now guorum,

ﬂﬂm\ltm :W‘HWJ
& faaad &7 @1 41 % 7 faT & w=x
wHTAT % FETraETC £ ot Arfew e
& ft & gEr wfgd

@t g a awd S & &
AT T Arfaw F ATt # Ag arEr
T fF @F a7 917 A9 F 4K Tud
feet wE® g WX SARr e
wim adf v ¥ fem wfgm, o
a7z ¥ 99 S w9 fad a% |y
FTR $7 sgaeay @ A9 § IW AR
wafe 7 & m wmam § fe
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wifgx aw (edt el §1 owam
wg o WA W it wed e
e | frewend fs oamx
R % 7 ww % gt a7
Fa% G a4 wE @ o
forr seafsaf M oadfw &

iai

21 R v o e e A
fag & av &\ 7 gy gfew 7 2
o o= ag aifyw war & § g
TE WIgAT & 7 ATH IOHT &8 A7
1 gz 24 9 fr a@ oo e
& fmg wwm =ET w7 a%, AfE
oY o7 faeeft K Eer W@ T R
e ag Ay fr avd fad e A
w70 At It} ag wgfEaa 2 Smaw
AET EWRAT | WY WIS AEE At
T A grn & 40 a1 g3 AT 7 Ay
e AT T, agal 9 faferaa
Wt aw T gAY, TgA S s wE
@ 7 g 3 gEfen & g fam
TETA AT T 1 wfawre 3 A8
qHAAT |

¥ Srert 7 gy arfay &= w6
sfem Y § 5w aw 1 a7
T & wET o mmwem g A
B w%c ) d W g fw s g
fod wr & wff AT § afer g
F qgeft oW @7 W & WEEs ic
FUT AT ¥R AT & wax g% #
are agm & g oawt @ w3
WA WA AR qATH & | o A &
& 0 9 §rer avem & wee
230 ®OF T WAl 9 @ANA w
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TR § fred ¢ are wer T W
e &1 & ooy A oA e fedh
feak & A ® S & goe 3
FHET #Y GAET W) g FTA $F S
% &1 Afer ag ama ofy & fr vk
THT g9 Ered § fe gree F amoE 59
o a7 § Wit T gy wifaw @&
o Wt wifgr W e Aag ¥
EF TH @07 § gadel ST Ay
&) afem & mwa g fe ow w
oa® & AT o1 W fEoaerd &
T AE AEw § I A E o
gy gz wIgET I A & | oAt
gy =T ¢ % w g e
fierdft T & Wi fa o |rer ot &
ara & arz foadft &% & a9y FTwr
fEoraret 1 a9 quiE | adr o
et @ o & A F o &7 qued
ey 31 wgo ATt Teal § wwT
ware & T F AW 9T A a7 9
T FTAA ¥ afed qord ® oy
¥ fawrer mr | @ dw g fw
HIHTT A W1 59 &T9H 7 ag baar faar
e gn f@ W ¥ uw FEWATEY
I TAT RS E, Afew 9w dEy
w1 ITd ®wY § 2 g7 oF W W
gat wradt § vg aff fam o wwar
2 % ZrEt A 9ir Tt off
damar e fimr fear fv oo
¥ 7 @1 frogerr ot § Wi T "ifas
A THT R | ag ara wdr 1 faw
Tt W T o f—forw & gre
# =g # wow §, 1 A ¥R w0
g € e P e W orfeat e
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yofra gl | o Ay ¥ fevdan
wid fad wm & s spfeay Wi
famy Wy & O ofesae
& fe S saver & wgTer wyw
| fomd @ W $war v
ST T &, wETr A 9
W AT ¥T WA TWAT qTAT R
fr 7 & wrfew-awm #t samn om
WX feaderT w1 ft gu agfaas
I AT | T W] ¥ aga s

1334

wfer 7ft & fe g 72 et &1 woerdt
AETH T FC L EE | WG AW TAE
g wfex 7df a3 o, 9w aw aw
G T AR art ¥ fag orfr agy
fograer ey gt 1 Ffwd ot Tar
TR E A g om
gy # % faq  faeht amei & ordt
1 vy faar & S 9 AwEi A A
feogzrd v fagma @ A a9z
@ &, 77% amq v famm 3 O
wifgg 1 wwat R A Ay arE ow B
fis ogt aw I afast @1 AT R,
o oy aqré A wifgd fw e
arw feodE ww=Al & afaw @
TEr ¥ 1 faw 13c wOw v W
@WW &1 WA fos fegr 3, swd w4
¥t ™y oft mifaw @ 1 "vw T9
N w fragTra w2, s T
ORT T § 7 Iq qFE] & Afw w1
") UETAF AW A% A ATEy
FATA® &, 7 FT 9T GO AT AT
T g & art ¥ foamge Taad )
I wx gw e dm A0 wrfEt
¥ % ag oFf v 7w § e oww At
R & ot w1 e A g wfed
WX qrfaw-eTa wt ag sfemre a8

g1 wieg fe g o & 9@ qwpa
fovd et 2 21 o farw ¥ qriaw
s w€ wrew ST Ewes s @
i fear af 2ar 2, A qem W
oF a9y for w7 mfas-aem & o
TN W | wifEe-aew @, W,
§: FITT €9 U 7 %7 et 1wy
fema s ST wwm 81 @ ¥ O
o @ gor F @ wwdt § fx wwm
A A€ wET A o0 2, o
T o o e s @
#feq sn § a1z ¥\ foodare o,
XAt wferare mifaw-aery w1 8 w7
wET W

st ww v Tay - wwfr o,
oA ¥ waT & A, e E
AAFTAS & AT TA TR FAT AT
war ¥, o e fret & Froaady w
agY, afew e e ¥ feoaard
1 aga af from g€ 3 & mw
ferrma @ am eaferd v v g
™ faa 19 & T A w—
arr A7 ¥ 377 97 ¥ W W, A
fis dEy w1 o 9@ & oAb B,
T wrewd gen @ f sverr ag-
qUEAT 1 FF g7 HIA AT R | qIRTT
Fear & frogw fod a1 w2 =i,
afeq @ ¢ fas 4 8¢ 0f) sqgweqy
T & fF o wwr @ oAz fem
A | WY =R e freer @ e
*r wift & oY @t 97 feog g o
7 & fr % fr %7 v wfzg o
eifrg av o faw ar oaw A §
feeft ¥z w3 fam, *fem 97 & 0
saegr gt ¢ fF st wwT et g
F@ 37 A &1 mAr femowm,
far &) oA St TEA | T MY
Ty R ¥ oA S ag seear @
wa ®if swwA weT T k@ ¥
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™ or famre o & AR IW F
AT IF WO ¥ Qe T vy
dfer o fam & 7g wmwear i @ ¥
A wEE AT g1, I9 &1 T fIE
® T o7 WfEd W I & g7 uEE
#< fear T wifgd 1 TR war
adrs g/ 7 faw F F9 4 W oag
sqaeqr & f & diffam o o
AT drweAt A gR | FE 13
# ag sqaeqT %1 7k § ff s w1 snfe
T BF ¥ qES TET ¥m §oa
AT FY IW W K A9 A W
afiy®Tz AT | §EEIT B A% A
wer wrar & fF s L W Y @ e
¥ e AW F7 WS AT A AT
A & agwrEy afafa & s
sTEI & fAdeT F6 AR g fR & oW
AT 97 TEATTATE S fawrT w1 f s
arw ¥y afrfenfa & ga smEwwqr 1 9=
g aRT ) & T A 97 fasre w1
f& =T AFTHT H FHT R AT IF A
aog § feogee vt § ¢ www
i fawd § 1 gw feafs § mfers-
ar Fgar @ e wa @ gAe T Ay,
it TEm foor gvm & SfEw oF
mEfF AR T TN I AAH 3 F
AET EF THW BT AT AT Y Sy
1, o F gegrk faens w1 wEEEr

W EEATE | TE %@l A1 A%ar 2 fw

qmEr ¥ 7g I8 &1 amg fa=r
wwar & ) & ag fAEET &G HEAT
gfe wTer faw w wriETgr w1
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AFATE #EE0 39 97 TFHITEIgEw
fawrr &% f& agr g@ fa=wr & a47
aeaT # wrawmEm & oar T, faw
¥ arft HE1 1 oA 7 T &6
FH T FzET § g fEar W
WH qF qg AT AN EII, AA AF GUEY
F= Agl g1 A% R wEAa
wzeg, e TodlY fag 7 ¥@r &, W™
fFm & for g FTA AT FOA O,
agl gv =Ty fafua og-sgaegqr € =
FE wX g 1 Tt W ARy
T SIHIET 39 Y a1 AET w4 E )
gt g FdiErdr g9qr "W w7 & T
A T A Ew A T g
affd 39% T W9 T80 A 9§ wEY
g v mfaswwel & 78 7% @
% o Srmg 3 A e -
fad g &7 &7 7 fewar @@ &y
sraEdT F6T | AT gAAT E W g,
#t g SyTeT 3@ 7 AT | g e
a1 ¥ fafigs wo-sgaegr &Y a9 %
gafaLr ST &f aUS TR AT T T
et g, IEET AT A AR A
2 1 &= fartar o) Y argedt o | F vy
w1 fs wwaf am, gfas fr o
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% T AL ¥ qIgoT 7 W,
wfeT e 77 Txar v gt amr g )
ot F Y qart W wm Q wr d,
sfew ggdl § TR ¥ 3w F oo
9T AR K wfew Adr o Faer,
1 gaTR &Y o & wWie § afeadq
s N A@ s FwEdq, @ fw
§F99 W guTAT Wigd &, WK
W FREI wIea WY ATy
g W 3w & iy a feoasrd W
ST BT T A GEAAT TTge € Wi
F & ITRT T FCAT qgy & 1 AT
I gy § w7 Wiy owEw
§ fr ur @ifeas ¥z o, os afew
T g | o e ow eeE YT A
amz Wy fgme A & wrasr qar
worm 6 & tevy § qoet feelt &
ford it wifew sp feay ooy ar fo
T 7 FTET a9 & 4 o€ o), 9w A
o ferar a1 SEE qEEa A I
ger w7 o wa wrE (xo wfa-
g %% fEar AT § | AT ETE Qoo TG
AT 9T I FART qAT FT Lo TN
T fegr qar g1 1 wE A afew &
ganfx & wd ofonerd € § 3w
qafas wre wry 24 9t adr fe
{53 WY ¥ FOT 8 Frawr o wfer
gz e feor sy W@ & 7 &Gl
P Wt qeae F e A w@r @ 7

¥gT ¥ "AHIT gEedi & w2y fE
ﬁtmﬂﬁwmwﬂmﬁ

Bill

qgt 9T W W oA § aqray
¥ O®r agr NemgA iAW
oA o aeft & AR o
# ) wrar § fs o fFw ag 1
7 A agm g fr g A aew ¥
wint T FEaw § e feR A
e Tar wTa & AT 7 ot ow e
ot FH at At g ) W R
% wrgar § fr vy wfefa Mrem ag &
OiFE | | TEF I FHTATC-IT SGARTA
& uF FANHE) WY e A= o &
e wifuvey # @ I @ e T
avg & T AEET & Ay & A 3 oo
mifuter oqrfay <4 o aw @7 T
T TR § aOT AT vy Y Af wTR
F 1 TCETT A AT ¥ oF oW %y faet
# w§ ®re aqar w9 ¥ aye 9x feww
mar a7 W 37 Tafad faar o frag
o fafezw a1 7, 0F AT F I
¥ fad oy 3w fafrer & wo=T &T6
@ g% | qA wa el @ ff daw
oy wfodt & & werare o7 &% @ @
g ax a®r F @it ohEa WIS "/
| w94 9% fFod a3 Jar o
2 | 9T W ¥ =T qE AV L& AT T9H
T F9 § 48 AGH &1 AL WY AT
o & AT pet g @ @@
arfom €t AT ST IaE w12 ag fafeer
e § Iak QU @ AT | T 9T
Tt aTe ¥ WETT A A1) §1 AeE-
oo woar Wy 2 7 for . fafwe -
syaeaT ¥ & WY & g, fow Ay
¥ Wiy gE aifeet & e AT
g &, guw fEuasy &1 s oW
wd 2 arar &, s e AW AE
fams arar &0 s wT fEoaETd
®t garw @Y &7 ar FA 2 7oA
a1y fegaars #Y §THT WSS F
wrEh &, W 91y IT A ¥ favw 7
e W § A Ewrd e At
areTs § &, 9 Gw 9T ¥ A , AN
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Az T 9 @ 3T i
%€ FTAT A § a1 favaw ed &
FAHT TAT qFTA AfAE BT GrETEA
TFC WA wIHET A we AE S
FEX & | g Fqrfwsw FEY RTE QR0
wH g Taor w57 T e oA
g1 | WITR &1 39 EEEaa &
fr@ @ o3 | WeET A9 g3
afcadd <Ay g | TaET Frar grn
fis war w19 3 fog s a0 gad
q A | wIHT A Afa & Fifes
afcads waT g s we fawfaa
® 1 Y &, AFT wHFOA AiAH B
3 ¥ & A T 1 OF-UF ATy
¥ AE=YE HTE TET FG & FqH
T A F A T | 59 ag & et
F [t &7 GWeT g Af g A
& 1 @er g wa & fAg wrgwr
X a0F T A a4 ) ¥R gr
qEW FAH & g wmvRr wF @
a¥ | faw awg & 5w woq " I
TR ATRA § AT alg ¥ A WA
a3 7w ot qRaTT AEE & 1 WA
R & @A §1 a1 Fray 3, Wiy I
& T s oo w1 ) o ol
99T HEET HigET F4A F g
FATT & | WTywr arearERn 6 owre
IIEHT QYT AT TIAT AHTAH G417 & forg
2 W& § I @Y | STIRT "YAT AT F
qftadm a<ar  wifeg 1 A gAww
gt &f 1 wywr & 2, 85
Fur X W A weE g € oAy
aF ¥, TRET WIOHT G; A & O
FTAT P W &F dWTY 9% S o#r
g AT EI R g g awy e
ar og oY wET &1 w5 wregE d,
ag g g wwer ¥ w=rar AdY )

& wr aw fen T § ag e
grae f ft froaard &1 51w Ad s

Bill

T gHATE | AT ;TS AR ¥ Heard
famr” g0 o o6aT & 1 9E feT@ERY
¥ @1q walT w7 §, IR gAY IHAT
§ = frrat F1 a3 Y ATE 5 8
T A A A w E ) ag wr
mar § fr = $I= w9y wigsr g
e ogr 9C ag & 91 @ weT O
& 391 ag ag1 4% | AT 9 wiasre
Igar @ 9 W Agl e ar g &
sArT 47 30 fm wET 9¢ gRRfRE @ @,
AT TR W FT HA | A ATEAT FAV
TAT T THTT A7 6T FE sawqr w5 &
wk grdY fF ww fegardt & er €g
FT WEd & 1 42 faw 7 g ¥ W
o7 7@ fEnat #1 &% w3 7 arT w4
gt g & T odft ara § T fee T
w1 {2 ®E fawr &1 41w F4) fear war ,
& gaow & arw fon wmAr wfer

T WAATT W47 AE139 7 FET F
Fdifs AFW arfEdl & s F "4
FTAIIT # A% ¥ ff e Al
goT &, gAfAu sva waRdt § f5 ag
BT W5 9T & | W A9 AT § 6
gt 76 & Tf w3 e g
g, ¥ aTEr W1 TEAT W WEETT
foar & 7 7@ & ar 9 ST A
2w wft @ &, o F mwwar g
1&g § § | w4 77 a7 M| # fF ay-
ar<t % ¥g gu wa7 fE AT of arow
&, 38 ot s Y &, a1 oy arg e
fr gw 9T o wifroer gy w9 A
¥ safeqat gra wifer & @ § W
g & |19 FEAT 0¢ #r Arfie
varfar 7% & I gy ot 1 e
wrzdr A §, A difen €, o Mfaw §
I FE g A FT W 1 WX
fodt amr ) gmare F o= gy §
& DT & oF I WA ¥ Q@
§ o o s & ff queT A Ow
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T § S WY §HR AIEI A FARAT
¢ s saw afefere faer an §, oo
ax Py= T ¢ B ag wd Aife o3 w
ot &, @ 7 Ty 9w 0 Ay SR
fast w7 S feodTrd & i F A
¢ | e faw Y ugr FH oA AT
grn & 5w w wfaw & S0
Fog M | T Ay T w5 oA
WA AW FL KA § | §50 WOAT TiaT
qT T FVH &Y &1 AEL & | AT AT
afeorw faeeren & ag &aear & fe ww
W T &7 oY §F 967 § 1 FlFA a7
T FE BT H HET FZ FET AR TAH
BH H oaT & 1 g@ Ared a4 wgar g
q aeirrgEs faee w% fe foeft
7 1 fra sre =yfea feog & wwml 7
wd &, foa & 918 w9g 79 AE §
aar faawy mar a8 & f oo A
a1 "waa fawe wiger #, 3% feAf
¥ o w7 6 foy v gy fear sman
arfegr, o1 e a1z i goqoy fag
o arfed | & agt ®gar fe wry gawy
AT ST Ko qAA & X 1 AfEA
50T a1 M19 Wawq &< fF @1 S
fratg 1 @t a@ar o1 77 §, SER
Farr gu Wi AEra wfast # & v
A 9gwd, I 1 Faw fEw a4 W%
T ka gaw 7 N9 fF afir A
i ag 7t §, d0faw W ey ax
mt &, wufaw fewg st a3 a7 Tnfed,
afew fEaar & fagt &1 0 s &3
WL AT F & TR qATAH1 FT &7 o=
w0 @ ar gg A% fa=r & =g Afx
& €rit | fow q@ ¥ dera § wmAN
w1 Tt & i agt a¢ | sl # =
# e fag o & 39 =1 ofgson
For oy 8, form o<y & wefardy ot mrem
o g, s ag ¥ s wA ¥
" Y g Ay @ A &, ww
7% oW fe efafadt or afegar
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ATt @ 9 wwra mfewl w1 e
AEY frerar €, ¥& T1e WIS ITEY Srew-
Z7 37 919 & WX A7 977 3y =gl
& TITHATE OF tW 4 WiwEraw
TE G g N § ) a7 TF qIA-
for waw &\ v wifaw gy WA
# & ag 7T g @ aTet ad g,
@ ma g e o ReR K T A
A4l & 1 gwer azw famr oo war
A A 7t FATET &Y, T UL IqHT
7 AFAT & | oAy gvA § e f
Fma w7 AT fEEr &1 A T FE
g a4 wa A T & fFaaad &
TF 1 HT ATAT AT [ThEn fEw afa
faq avit & arq TEE § 9 OF ow
TE A A AW €, A www €, fom
¥ gl w1 €t war &, far w93
A TH T AT AH0A BT S, Wy
T 3T AWH AFTAT ¥ wfAw a9 w® o
FF 7 3337 ot FARLATRTT AY

[T A AW AT FY AT G @
& | FEATEIE A7 ary o aur A
aredt & S &zr orer @ R & ahr oft
AL IS @ & W ATenay AR ¥
ARl w7 R E | A wP I A
oY A e o | § srger g fe
saTdE &P 1 97 faare & fv oam
faeft 7 §1E g7 avg €1 avr A Ay QY
7 & i g = w9 i wfueer
I FT FfwT T IRE ) T TEAE
fis g fam ¥ Ff =7 g N swEen
T &1 wru foed f& 59 sfewsg v
areT 9T §F |

T TF TETE L2 47 FIA Bl AT
£, o Wi @ A fAfea s & d
fir 39 757 % w=< g aw fear =1
awaT §, S aTX AEY | WET TE T
fis wrf o & Fafes 7 % 9@ W
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o A foaae e = ey s
g, JAA gz § wfgd e g w
g% W T g & oo @ @b |
"H A oF g 6 drar faifor
& ag toft w7 wafa & 5 oot o 7%
& wifes wwm frodee & qomR &
# @ FEm { WK T e W
-ATE FTERTeT AEL & A AwAT &

W g T AT T=T E4AT & |
& gmwar g 5 & ®r dzefEa
TFR & Awd F g W T T J04T
wrfed a1 | sfwe o7 & dY 9 aEE
sifeg & alydzaw faar o =ifgd o
were w1k qifers e faeet 7 & wmaT
& T W g 7 wrw i § 6 safm-
A ¥ F IAG AFA WIA (qq AEA FT
ar T I3 wwdt g | W g oft A
Froava fs qu wwm ag @l
®TA | T FEY TAT qrey 9wt § ar
[ IE FTA W AT T Y FH AT AT
-wrfgd |

gt aw fafowg 1 qarer wmar &,
o9 & faafas & qeavfoag & a3 &
gy AT & 5 o aw gwra mfaw £
Y | Y, ax aF FE qrEAT AT
T FHL | TR T a7g A v § e
o fafaqa &1 femgs & 8] &
qF TLE AT W6 HTfasF £ SreareT
A7 # @ A= & |fF gmh aw
WY ST &1 FIeHE @7 34 &7 aF
@ &) & avar & fF &9 IowT =
<@ fafora &= &1 w7 o o= A
IT @Y &Y, O A%y IN Aywriea fwar
wrg arfs ag wr§ fede s w2
Y gast fgedardt & wod fafawa &
gt g% | Afe aroT T oF w|EAear
5T f1 f ox oe Ream® TwH woAr
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wrRAr At W § T aw e
arEa<hoy 7l s R W™
i § forewr oYy fag =
AT FEHAT | FE K REAATE qE W
e &% faforedw fedt w5y
AT wTgaT @ A foaew e @y

SR &, 39w Fy fewmy & A 2
TH TTF WIT TE &@OW F 6T AW
F1T §, 7 aTF T 69 6 a6y
SraeT @ @ & wivd & sgm f
At # faafas & @i of wde
& *F At Agy g fgy 1 7y A
st & f fafore g oréafa
¥ waT war &1 5w & g @t
A7 ¥y I T 7 € wer =nfed )

16-43 hrs.

§?§25

~3

[Mr. Speaker in the Chair]

o<t ¥ & fraza wwm fe ag fawr
SATHZ HHAY & HIAA AT @7 & | AT 5
q¥ eftATES fa=arT w1 fw aemede
& faag & &3 ot fa=re s f5a §
I7 1 g gy A g% av qg¥

Mr. Speaker: Shri D. C. Sharma. ¥
want to call one more hon, Member
after that.

S8hri D. C, Sharma (Gurdaspur): Mr.
Speaker, I think the ostensible pur-
pose of this Bill is to regulate the re-
lationg between the landlord and the
tenant, but I must submit wvery res-
pectfully that an attempt has been
made to regulate them only
in terms of judicial proce-
dure and judicial settlement and not
in any other way. For instance, I find
that we have tried to regulate the
relations between factory-owners and
workers. We have tried to regulate the
relations between teachers and em-
ployers. We have tried to do this
in s0 many ways and a: so many diffe-
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rent levels of society. I think legal
process is the last resort for regu-
lating this relationship. We have at-
- tempted conciliation, arbitration, me-
djatm ete. We have had recourse to
e processes to regulate these
s. So, I do not see any reason
'should jump over all those
1 steps to regulate the re-
ons and go straight to the judicial
ess. I think this is something
¢ is not worthy of a welfare

We have tried to regulate the rela-
ns between the tenants and land-
lords. We have done that by legis-
lation and also by other means. I
would say that before we appoint the
trollers, before we undertake all

| r paraphernalia of legal procedure,
‘we should set up in every ward of
Delhi committees representatives of
the people at the Corporation lewst
or at the Lok Sabha level and other
respectable persons, so that they
should be able to adjudicate on the
Ii disputes that arise between landlords
and tenants, I think this should be

I attempted and unless we attempt that,
we shall not be able to over-

come all the difficulties that

|, exist in the tenant-landlord relation-

ili ship today.
R . It was said by an hon. Member that
rF it is an economic thing. I find that

there is too much of economics in this
Bill and too little of social welfare.
I do not think this Bill should be
thought to be an economic Bill; it is
a social measure; it is a measure of
social welfare and regulation of social
relationships. I do not think we
] should try to import too much of eco-
Y nomics into it. Of course, economics
must be there, but I find that all kinds
of economics have been put into it,
' We have controlled the dividends
- which can be paid to the people; we
158 have tried to put a limit on that. But
here we have given a free hand to the
landlord. This free India is going to
: be made the paradise of the landlords.
Delhi is to be.made the Heaven of the
landlords. We started with the origi-
nal rent and from«that, we have gone
on to basic rent and now we are going
on to standard rent, What is all this

1%7 LSD—8.
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cumbersome business and elaboration

of categories? One statesman said,

“we will make England safe for de-

mocracy’”. I think by this Bill we are

making Delhi safe for landlords.

1 think all these different categories
of rent should be scrapped and there
should be only one kind of rent. That
should be called the fair rent and the
determination of that rent should be
made by a board which should be sit-
ting perpetually and which should
allow the house-owners a little mar-
gin over their investments. A tenant
who cultivates the land for some years
becomes an agricultural tenant and
after sometime he becomes the owner
of the land. All these things are
there; but the landlord can
hold his property in perpetuity. He
can hold his property till eternity; no-
body can dislodge him. I think this
is not social justice. This is not the
kind of justice that we want for free
India. We want to give the landlord
his due, but we do not want that the
landlord should get much more than
his due and that he should enjoy
what is called ‘un-earned income’
There should be a limit to the time
for which a man can enjoy this kind
of income. I know that M. Lloyed
George fought one of the biggest
battles of his life when he came out
against this unearned income in busi-
ness and land, and that was a begin-
ning in social legislation in England
if I remember it aright. That is why
while we are trying to curb these
persons who are enjoying unearned
income in other fields, here we are
trying to give a fillip to that, so that
they can have unearned income as long
as they can and as often as they can.
Who knows? After a year or so, the
Home Minister may come again to this
House and say: the building cost in-
dex was formerly 300—that is what he
said in the opening speech—now the
index has gone to 400 or 450, there-
fore, there is need for revision of these
rents,. Now they call it “standard
rent”. I do not know what they will
call it in future. They may perhaps
call it “classic rent” or some other
rent. He will come up for revision
again and again. Therefore, I say
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that this Sendency, whether it 45 in a
landlord or factory owner ox some
other kind of enterprising person fol-
lowing ‘some otheér economic pursuits
should be curbed and put a check
upon. ] am saying this in the interests
of the landlords.

8o many persons have told us what
these landiords are. I think India has
given one word b the whole of this
world, not only to Indim but to the
whole world, and that word is Pagri.
I think that is an odious, reprehensible
and - degpicable word which has come
into the Indian vocabulary. 1 am
ashamed of it. Every decent citizen
of India must be ashamed of this word.
Why should he be ashamed of
it?  Because, this word repre-
sents an aspect of our character,
which is not very welcome to all of
us. This kind of Pagri business has
been going on in India all these years
and it has brought a bad name to our
country. Now, if you are going to
have all the paraphernalia, you will,
in a way be supporting Pagri in the
senge that you will indirectly be
abetting it. Therefore, 1 would say
that something should be done to
safeguard the interests of these land-
lords also. That you can do only
by giving him some kind of dividend
which is legitimate for what he has
done, Otherwise, this Pagri busi-
neay will go on. Because, the land-
lords will not be happy when the
provisions of this Bill come into force.
I am saying all thiz not so much to
proteet the tenants as to protect the
landlords themselves. After all, these
things cannot go on indefinitely.

Another point that I want to raise
is this. We have got in this Bill a
whole chapter which deals with evie-
tiom of tenants. Eviction, as I said on
ahother occasion, is a night-mearish
thing. Even if you regulate eviction,
it does not cease to be harsh; eviction
continues to be as unsoclal as ever.
Here tn clause (14)° we have given
the landlord a long rope. I can as-
stire you that he won't hang himsel
by means of that Jong rope. By means
of this long rope he will have much
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Bald to ronm sbout jn.. We have given
hima many optiona. How mm
are there? I counted them:im ‘.phe
morning. They are six ‘'or »even: or
eight. There are a number of grounds
for ‘which he can evict .a tenant. Not
only:that. There are sub-clanses o
this clwuse. Now, I tell you i 'I
were a tenant and I hope 10 be a
tenant .one of theése days because after’
all the Estate Officer is not going o
look after me all my life, when I loak
at these clauses and sub:-clauses by
means of which 1 will be evicted, I will
not feel very happy. Think of gl those
persons, illiterate persong w.bo are
tenants, those persons whose income
level is very low, those persons who
live on the mere subsistence level and
those persons whose social status in
our eyes Is mot very high, Just think
of that army of tenants. Think of the
lakhs of those who are tenants at this
time., Now, what will they do? I
think one provision or the other will
be taken hold of by the landlord in
order to evict the temant. 1 would
therefore, say that this clause 14 1
think, is the most dangerous clause.
This is a clause which i3 fraught with
very great danger and great mischief.
I would, therefore, submit very hum-
bly that this clause should be re-
worded.

1 again say that the process of evic-
tion should not be made a §udicial
process. Let us make it a social pro-
ceas. I should say we should bhave
recourse to democratic processes also
to solve these difficulties and these
problems. We are depending too
much upéen eur judiclal! system. We
are depending tod much upon our law
courts. We muat think of those
soeid] fhings also, ' Theréfore, T subs
mit that so far as eviclion of tenants
it concernsd, there should be a com-
mittee with represéntatives of the peo-
ple and that committee should =ft it
of all in judgment upoti iny tenant
who 1s going to be evicted, Thlt com-
mittee ‘glve its et 4nd
then if Tt 1s nict mamm'im
it should go to & law ‘coGrt. After aft
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the poor tenants whose income is
very .Jow <annot find money to fight
.Jldnncuq . By this clause you are
over-weighing the Bill in favour of
those persons who are landlords and
who are moneyed. You are trying to
take away the legitimate rights of
thesp persons Who do not have money
and who are at the mercy of those
whom yeu may call by any name you
like—oapitalists or landlords or any-
thing. else.

Then I would submit that we have
become very fond of having new
functionaries and I think this is a new
type of functionary that we are going
to have who will be called the Can-
troller. I think attached to these
Controllers there should be, what you
may cpll, councillors. Because I am
looking at it from the point of view
of a social measure, there should be
councillors as we have councillors In
other ways and those councillors
should serve in an honorary capacity.
We should try to put down as much
of litigation as possible. Law does not
solve all problems and courts are not
the panacea for all our ills. If they
were like that, I think, we would have
been very happy all these days. But
I would say that though they serve a
useful purpose, in order to increase
the social value of this Bill, we should
try to have.some councillors attached
to these Controllers so that the legal
arrangement is brought down as much
as possible.

Mr. Speaker: The hon. Member's
time iz up. N

Shri D. C. SBharma: One minute
mope. .

Neow I come to hotels and lodging
houses. I am very fond of hotels.
After the partition, whenever I go to
& place I live in a hotel. That is my
~good fortune. I live in a hotel be-
- eaxuse Tdo not find many friends any-
, where whe can accommodate  me,
especialiy iy the Punjab because they
¥re afl i difficulties.
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I would request the hon. Minister
to look at clause 33(d), which says:

. “that the lodger has dome any
sct which iz inconsistent with the
purpose for which the accommoda-
tion was given to him or which
is likely to affect adversely or
substantially the owner's interest
therein;"

Sweeping powers have been given
to the manager. I think thia clause
should be made more precise. I would
say that this clause is something under
which anyone can be evicted from a
hotel. I would, therefore, request the
hon. Minister to make it a little
less sweeping and more precise.

1 do not know what purpose this
Bill will serve. I would ask the hon.
Minister to make this more a social
measure which protects the houseless
people than a measure which protects
those who own houses.

17 hrs.

Mr. Speaker: Shri Halder. The
House will kindly sit for fifteen
minutes more. After he closes, 1 will
call upon the .bon. Minister and he
will reply tomarrow.

Shri Halder (Diamond Harbour—
Reserved—Sch. Castes): Mr, Speaker,
I am not going into the intricacies of
this Bill. I wish to raise some simple
points which strike me and which will
also strike the common people.

Only the day before yesterday, the
Government passed a Bill, the Public
Premises (Eviction of Unauthorised
Occupants) Bill, 1858. Today another
Bill of this kind has come up. I think
there is some contrast between these
two. Undetr the former Bill, the Gov-
ernment had taken the power ta evict
those common people and the refugees
who have occupied Govemment pre-
mises, By this Bill, the Government
it also helping the landlords who are
practically the backbone of this Gov-
ernment. This is the similarity between
these two Bills.
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In several provinces, land reform
Bills have been passed and by those
Bills, tenants are evicted from their
lands. The landlords have been given
scme compensation money. They are
now coming to the towns from the
villages. They once exploited the
commeon villagers. With this money,
the landlords are again going toc be
landlord of the town who will exploit
the common people who have taken
shelter in the houses which are built
for the poor peasants and workers and
common middle class people.

As regards ewviction, 1 would say
that by the introduction of this Bill,
the Government will only help the
landlords. 'Though the Home Minister
has mentioned in the Statement of
Objects and Reasons of this Bill that
it is only to give the tenants a larger
measure of protection against eviction,
I think the Bill is quite contrary to
that. This will only encourage the
landlords to evict the tenants in large
numbers and they will again be a
burden on our country. Landlords
will be allowed to increase the rent
with the help of this Bill. Sewveral
Hon. Members have mentioned about
pagri and sgalami which is a kind of
illegal gratification received from the
tenants and nothing else. I know in
Old Delhi and even in Karol Bagh
there are many landlords who take
thiz from the tenants because of
shortage of houses, and the tenants
are compelled to give this. And then
these landlords evict the tenants by
means which are contrary to law.

Now | may mention a few points
aboul the poor sections of the people
who are living in these houses who
will be a prey to these landlords.
Sometimes a house where one family
is living is partitioned, and the land-
lord presses the tenant for higher rent
by this tactics. There are several
other kinds of exploitation resorteq to
by the landlords and in this way they
exploit the poor people. And now
Government is also coming forward to
help them in this affair.
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Regarding the control of eviction of
tenants 1 wish to mention a few
things. In clause 14 there is a provi-
sion that the tenant can be evicted
for this reason:

“that the premises have become
unsafe or unfit for human habita-
tion and amre required boma fide
by the landlord for carrying out
repairs which cannot be carried
out without the premises being
vacated;”

By this process the landlords will be
given ample power to evict the
tenants, It has also been provided
that the landlord can evict the tenant
when he has no “suitable”"” accom-
modation for himself to live in. I
know from incidents in Calcutta that
big zamindars, with the help of a
clause like this, have evicted several
tenants, though in fact they had
palatial buildings to live in.

I wish to point out another thing
here from my experience of the kisan
movement. After the coming into
force of land reforms, zamindars have
taken shelter under the intricacies of
these laws. They sometimes hand
over their lands to their sons or other
relatives by benami. These sons or
relatives, though they belong to the
same family, become landlords and
exploit the peasants.

Similarly, the landlord will easily
take shelter under this law and hand
over the building to his son or daughter
and exploit the situation by charging
excessive rents. It is mentioned here
that if the tenant sublets this house,
the landlord will be permitted to
collect not more than 25 per cent. of
the rent, That is, indirectly with the
help of the son or daughter his own
house will be re-let and he will realise
burdensome rent. This is enother
form of exploitation.

There are so many clauses which
are very burdensome and which, I
think, are also lllegal. For that
reason, I request the Minister that
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these reactionary clauses should be
changed so as to help only the tenants
who are now homeless and are loiter-
ing here and there, If Government
do not come forward to their help,
there is none to help them, and just
like the food problem, there will be
a house problem which is already
acute in several towns and most of
the big cities like Calcutta, Bombay,
Delhi and so on. I hope those who
have criticised this Bill will come
forward at the time of voting in the
Joint Committee to amend the Bill for
the benefit of the homeless. Other-
wise, merely criticising the Bill and
not showing that criticism during the
wvoting time will be nothing but a
mockery of democracy.

I do not at sll support this Bill. I
think this Bill should be re-written
for the benefit of the common people.

Mr. Speaker: The hon. Minister.
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Shri Mulchand Dube (Farrukhabad):
Seven hours were allotted for this
Bill.

Mr. Speaker: I said earlier that the
Members would finish speaking today
and I would call upon the Minister
tomorrow. Is the House willing to sit
sometime more? I am finding it thin.
Does the hon. Member want to speak?

Shri Mulchand Dube: Yes.

Mr, Speaker: I never got his name
earlier. Otherwise, 1 would have
given him an opportunity. Anyway,
he will speak tomorrow and there-
after the Minister will reply.

17.15 hrs.
The Lok Sabha then adjourned till

Eleven of the clock onm Friday, the
12th September, 1958,
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No. G.S.R. 744 dated the
goth August, 1958, under

cction 38 of the Central
Excises and Salt Act. 1944,
making certain  further
amendments to the Cen-
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